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LEGISLATIVE ASSEMBLY.
Saturday, 16th December, 1933.

The Assembly met in the Assembly Chamber of the Council House at
Hleven of the Clock, Mr. President (The Honourable Sir Shanmukham
«Chetty) in the Chair.

QUESTIONS AND ANSWERS.

GRANT OF GRATUITIES TO ONE MR. KHOSLA.

1423. *Mr. Lalchand Navalrai: Will Government please state, as
promised in a supplementary question, whether they have made inquiries
why Mr. Khosla did not get his.gratuity and what steps do Government
propose to take to give him the gratuity if his discharge is legitimate?

‘Mr P, R. Rau: Government have been informed that as Mr. Khosla's
total service was less than 15 vears and as his service was unsatisfactory,
mno gratuity was admissible to him under the rules.

Mr. Lalchand Navalrai: May I know from the Honourable Member if
a man gets gratuity when he is retrenched?

Mr. P. R. Rau: No# if his service is unsatisfactory. The gratuity is
a reward for satisfactory and approved service.

Mr. Lalchand Navalrai: Apart from the question of unsatisfactory
service, do they get it on being retrenched?

Mr. P. R. Rau: When a man is retrenched, I think he gets a gratuity.

Mr. Lalchand Navalrai: Is it or is it not a fact that this man was at
one time considered to be inefficient and then he rproveu that he was not
inefficient and then he was retwenched?

Mr. P. R. Rau: I am not aware that he ever pr(!ired that he was not
inefficient. i

Mr, Lalchand Navalrai: Has the Honourable Member satistied himself
-on" this point? : - — .

Mr, P. R. Rau: Our information shows that Mr. Khosla’s dischafge

was only the final. stage of a number of incidents in which he had been
‘reprimanded and warned.

Mr. Lalchand Navalrai: T am putting the question on the subject of
this gratuity, because the man has been thrown out of employment and
he is getting no livelihood. I am asking’ whetheér this = is a case ot

( 3301 ) A
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inefficiency or retrenchment. I am asking whether the Honourable-
Member has satisfied himself on that point and whether the papers are
before him. Then, in that case, I would certainly not have raised thls
question.

Mr. P. R. Rau: It is a case of retrenchment based on inefficiency.

ILLNESS OF SAROJ RANJAN ACHARYA, A DETENU IN THE DEOLI DETENTION
Cawmp.

1424, *Mr. S, C. Mitra: (a) Will the Honourable the Home Member-
please refer to the reply to my starred question No. 1120, dated the 23rd
November, 1933, wherein he stated that the orders about the home intern-
ment of the detenu Saroj Ranjan Achmyft of the Deoli Detention Camp were
still under consideration?

(b) Are Government aware that the detenu wrote to his brother in a
letter, dated November 1, which has been duly censored, that his petition
has been rejected on  the ground that his brother  declined to take-
responsibility for controlling him?

(c) Is it a fact that his brother was fully agreealle to take all the res-
ponsibility for Saroj Acharya, but that he merely stated that as he was
a. low-salaried employee he was unable to bear the additional expenses and.
prayed for an allowance for the said detenu? U so, is the answer of the
Honourable Member correct?

_The Honourable Sir Harry Haig: (a) to (¢). My answer was correct.
It is true that the question of permitting the detenu to reside with his
brother in Delhi has been - dropped, but on an alternative proposal no
decision has yet been reached.

A11EGED ABUSES OoF RULES AND REGULATIONS BY THE AGENTS AND
SUBORDINATE ADMINISTRATIVE AUTHORITIES OF RAILWAYS.

1425. *Mr. S. G. Jog: (a) Are Government aware, and if not, 1?) they
propose to inquire and state, whether the Agent, Tlast Indian Railway,
under his letter No. N. E.-2061/2, dated the 24/25th October, 1933, stated
that he could take no notice of direct appeals and if the appellant did that
again, he should be dealt with for breach of discipline? If so, is it not
against the reply of the Honourable Member representing the Railway
Administration in this House in view of the answer given by him to a
supplementary question to the starred question No. 795, dated the 12th’
September, 1933?

(b) What action has been taken by the RailWéy‘Board to prevent abuses. ,
of rules and regulations by the Agents and subordinate admlmstratxve
authorities ?

(c) Are Agents bound to obey the orders, rules and 1egu1at10ns of the
Railway Board ?

Mr. P. R. Rau: I hqve called for certain 1nformat10n and will lay a
reply on the table in due course.



QUESTIONS AND ANSWERS, 3303

CLASSIFIED LIST OF STATION MASTRRS AND ASSISTANT STATION MASTERS
ON THE EAsT INDIAN RATLWAY.

1426. *Mr. 8. @. Jog: (a) Will Government be pleased to state whether
it is a fact that the Agent, East Indian Railway issued in June, 1982, a
~lagsified list of Station Masters and Assistant Station Masters?

(b) If the reply to part (a) be in the affirmative, (i) how is the seniority
of different classes of cadres grouped in one combined seniority list; and
](ii) what are the normal channels of promotion in the combined seniority
ist ?

Mr. P. R. Rau: I am obtaining the information and shall lay & reply
on the table in due course.

PosTING OF POLICE NEAR THE BANDSTAND IN CONNAUGHT PLACE,
New DELHI.

1427. *Rao Bahadur M. 0. Rajah: (v) Is it a fact that recreation is provided
for the public of New Delhi by a military band plsymg in the Connaught-
Place circle every Saturday?

(b) Is it a fact that a strong police cordon was placed round the band-
stand on Saturday, the 2nd Deceruber, 1933?

(¢) Will Government be pleased to state the reason why this innovation
has been introduced?

(d) Are Government aware that the police refused respectable ladies and
gentlemen to go near the bandstand or move about the inner circle whilst
the band was playing?

(e) For how long do Government propose to continue this new police
arrangement ?

The Honourable Sir Harry Haig: (a) Yes.

(b) to (¢). It was found that the crowd encroached on the bandstand
and interfered with the plaving, and in the interests of the general publie
who congregate to listen to the band it was necessary to make police
arrangements to keep the area immediately surrounding the bandstand
clear and to prevent over-crowding. Benches are provided in the inner
circle for the general public.  These police arrangements were made
at the instance of the New Delhi Municipal Committee and I understand
they desire them to be continued.

LEAKAGE OF ELECTRIO CURRENT IN CERTAIN QUARTERS IN NEw Dxrmz.

1428. *Rao Bahadur M. O. Rajah: (a) Is it & fact that the electric wires
in Government quarters are worn out,?

(b) Is it a fact that there is leakage of electric current in many of the
clerks’ quarters?

(c) Will Government please state how many complaints have been
received by the Public Works Department, and how many of the quarters
have been fully or partly re-wired? B .

(@) Is it & fact that the occupants of the quarters have had to bear the
charges of these excessive leakages?

(¢) Do Government propose to refund those men from whom complaints
of leakages were received, the electrical charges they-have paid for Octaber

and November 19383? If not, why not? ‘
v A3
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The Honourable Sir Frank Noyce: (a) No. From time to time wiring
becomes defective and is replaced. . -

(b) No, though there have been oecasional cases of leakage, N

(¢) Fourteen. Defective wiring wag removed, but in no case was a
quarter fully rewired.

(d) Yes. .

(6) The question is under comsideration.

REPORT OF THE ORISSA ADMINISTRATIVE COMMITTEE.

. *Mr, Sitakanta Mahapatra: (a) Will Government be pleased to
stalttziof the report of the ‘Ofissa Administrative Committee (Hubback
Committee) has reached their hands? ,

(b) If 8o, when is it expected to be published ? Is it the intention of
Government to place all or any of the recominendations in the said report
for the consideration of the Central Legislature ? If 8o, when ?

The Honourable 8ir Brojendra Mitter: (a) Yes.

(b) Publication may be expected shortly. The procedure in dealing with
the report has not yet been decided.

BoOUNDARIES OF THE PROPOSED ORISSA PROVINCE.

1430. *Mr. Sitakanta Mahapatra: Will Government be pleased to state if
they are in possession of any information regerding the final decision of the

Imperial Government over the Loundaries of the contemplated Orissa
Province? If so, what?

The Honourable Sir Brojendra Mitter: The reply is in the negative.

Herp rroM THE FAMINE INSURANGE FUND T0 THE ORISSA DIVISION.
1431, *Mr. Sitakanta Mahapatra: Is it s fact that while Rs, 50,000
have been given to the Ambala Division and promise for further help there

has been held out from the Famine Insurance Fund, only Rs. 40,000 have
been given to the Orissa Division?

Mr. G. 8. Bajpal: The answer is in the affirmative?

Mr. Sitakanta Mahapairs: Why wes thig  distineti Ve
the Orissa Division and the Ambala Divisio]rsl'? ietinetion Fmade l)etweén

A

v

Mr. @. 8, Bajpal: No distinction has been mad d of tl
Ambala Division was greater than the need of On;li:s:: The need of the

My, Sitakanta Mahapatrs: Hag it got i}
Orissa is situated far away from Athogtmp

. Mr. G. 8. Bajpal: Distance woul , . .
if it had been fépuﬁd th ¢ would have heen & faotor in their favour,

Ambala, 8t the need of Orisss wae greater than that of

ﬁo s‘m ‘m" Ay . Y B . i
Government want? Whet smount did the Hihar and . Orisea

ything to do with the Fact that
erial Capital ? ‘
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Mr, G, 8. Bajpai: 40,000 wag the amount.
Mr. Sitakanta Mahapatra: And the Punjab?
Mr. @& 8. Btjp&l:' They asked for twe lak;hq and they got Rs. 50,000.

Mr. Sitakanta Mahapatra: Before applying for help, wus any inquiry
made as to the needs of these two Divisions by tha Imperial Government?

Mr. G. 8. Bajpal: I take it that the two Local Governments concerned
who applied, pot to the Government of India, but to the governing body
of the Indian People’s Famine Trust, probably made suitable local
inquiries.

Mr. Sitakants Mahapatra: Has the attention of (Government been
drawn to the recent appeals in. the newspapers regarding the distress in
Orisaa?

Mr, @, 8. Bajpai: Ag regards the appeals, I do not think the intensity
of those coming from Bihar and Orissa is greater than those coming from
Ambala. ' '

Mr. Sitakants Mgahapatra: Are Government aware that the Commis-
sioner of tho Orissa Division appealed in the Statesman a few months
ago?

Mr. @. S. Bajpal: T would ask my friend to read also the various
appeals which have appeared in the Punjab and Delhi papers.

Mr. Gaya Prasad Singh: Dogs the Honourable Member think that
Rs. 40,000 is adequate for the purpose of relieving distress in Orisga?

Mr. @. 8. Bajpal: 1 should like the House to appreciate the fact that
thig is not a matter for Government. This is a matter for the People’s
Famine Trust who are independent of Government. I happem to be a
member of that and, therefore, I am able to give such information ss I
have. The Government of Bihar and Orissa asked for Rs, 40,000 and they
got Rs. 40,000. - ' ‘

Mr. Lalohand Rawalral: On what facts was this grant based? Was
Origea in greater distress? ‘

Mr @. S. Bajpai: To mention one item. The Bihar and Orissa Gov-
ernment enid that over 20,000 houses had been seriously damaged,
whereasg the report from Ambala showed that more than 100,000 houses
were actually destroyed.

Dr. Ziauddin Ahmad: Ts it a case of ‘‘Sag-i-hozoor beh qz beradar-i-
door’’, which means that those whq are nearer are served better than
those at & distance?

Mr. G. 8. Bajpal: I have already answered that question.

Mr. Sitakants Mahapatra: On whet basis was the amount of Bs. 40,000
required, for Orisga?
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Mr. President (The Honourable Sir Shanmukham Chetty): ‘That was for
the Orissa Government to decide.

IRREGULARITY IN THE PaTNA TELEGEAPH SUB-DIVISION,

1432. *Mr. Sitakanta Mahapatra: (a) Will Government be pleased to
state whether their attention has been drawn to & letter published in the
Advance dated the 81st October, 1933, under the caption ‘‘Irregularity in
Patna Telegraph Sub-Division’*? 3
* (b) If 8o, have Government been pleased to enquire into the cause of
discontent prevailing among the Telegraph line stuff, in the said Sub-
Division under the present regime?

The Honourable Sir Frank Noyce: (a) and (b). The Honourable Member
is referred to the reply given to the first part of Mr. Jog’s starred question
No. 1299 on December 7th. In the absence of complaint from the staff
concerned Government are not prepared to take any action in the matter.

REPRESENTATIONS OF THE TELEPHONE OPERATORS IN THE PATNA DIVISION.

1433, *Mr. Bitakanta Mahapatra: Wil Government be pleased to
state if they have received any representations from the telephone opera-

tors in the Patna Division regarding amelioration of some of their grie-
vances? If so, what steps have been taken ? ‘

i The Honourable Sir Frank Noyce: Yes. The matter is under considera-
0n.

IxTRODUCTION OF THE SysTEM oF FryiNe SQuaps oN THE East INDIAN
RarLway.

1434, *Dr. Ziauddin Ahmad: (a) Is it & fact that the system of flying

squm?is has been introduced in certain Divisions on the East Indian Rail-
way? - L ,

- (b) Was the system tried on the North Western Railway. and it 8o,

with what result? ' - o
_(c) Has the system been introduced to sto

without tickets, or for some other reagon?

~ Ad) Is it a fact. that the Railway authorities expected -that - the ‘#ying

;quags t;hould collect penalties from the passengers in proportion::dtheit
umber

p persons from traveﬂiﬁé

Mr. P. R. Rau: I am obtainin

cerned snd shall lay g information from the Railways con+

a reply on the table in due course.

AcQuisITioN or BuNcaLows IN THE PESHAWAR AND KoHAT CANTONMENTS.

1o 35, *Mr. Gaya Prasad Bingh: (q) Are Government swaro that a grest

e th(:a w::;;c;rxllte‘:lﬁi:}nd l}arcézhll)p ha? been caused among the house-owners

} ) ) private bungalowg are bei ired i -

mexzzt; <I)f Peshawar and Kohat by thes,militar;u;gut‘;)coqr?l:ir:: ? ' the Ganton
8 it a fact that in reply to o de i i

) ) 3 putation of Rouse-

gg;zer:n:}l)g?'rl:nglh’mfl or'dabtok:lt the 14th March, 1938 qu:eﬁ‘:;?i‘:ﬁc:h&g
der-in-Chief sai at ‘‘there had been no | ‘e with "

commercial interests except in the case of one%ﬁu;%eﬁ?r;t:;izzg Z‘lvrlg 'ghe:
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(c) Is it a fact that in the Cantonment of Kohat, one private Sarai,
and two commercial sites on whose incomes the owners live, have been
gazetted for acquisition? If so, why? Are Government prepared to make
-an enquiry?

Mr. G. R. F. Tottenham: (a) Government are aware of the feelings of
Thouse-owners on the subject, but I may add that there are several owners
in these stations, who have sold their houses to Government by agreement
.and who have expressed themselves satisfied with the terms of settlement.

(b) Yes.

(c) Bo far as I am aware there is only one bungalow which is being
aequired in Kohat in which anything in the nature of commercial interests
are concerned. This is a bungalow in the compound of which certain of the
outhouses and servants quarters have been unauthorizedly cqnyerted by the
owner into a 8crai and 8 few petty shops. It is partly owing to thig un-
authorised use of Government land that acquisition has become necessary,
in order to preserve the original character of the site as an officer’s residence.
I may add thst the present tenant of this particular bungalow is an Indian
officer, who is consequently living in extreme discomfort.

Mr. B. R. Puri: What is really the cause of this wholesale acquisition of
houses in cantonments, which has of late been 8o much in evidence ?

- Mr. @G, B. F. Tottenham: It would take a long time to explain all the
causes, but briefly it is this. The militury authorities are short of resi-
dential accommodation for their officers and the rents that are being charged
by the house-owners are becoming more and more extravagant. They have,
therefore, decided that it would be better to acquire a certain number of
houses rather than continue to pay rent for them.

Mz, B. R. Purl: Was the shortage felt only "recently'?'

Mr. G. R, ¥. Tottenham: Tho shortage has been felt for many yesrs, but

. it has been accentuated in recent years. B

~ Mr. B. B. Puri: Has there been. any inerease in the number of officers
who are to be accommodated in such houses ?

Mr. @G. R. F. Tottenham: In certain places there has been an increase
:and, in certain places there has been & decrease; but we are meking these
srrangements particularly with an eye to the future when there will be ¢
very considerable increase of officers owing to the Indianisation of the Indian
Army.

Mr. B. R. Puri: Is that the only reason, Sir?

‘Mr. G. R. F. Tottenham: Not the only one, but one of the most im-
-‘portant reasons.

~ Mr. B. R. Puri: . Is the Honourable Member:aware that in spite of his
-apsurance that a certain class of owners have already disposed of their houses
to Government and thet they are fully satisfied with: the arrangement, up
till the moment that I amn speaking, there is-a great deal of dissatisfaction
amongst all classes of house-owners, barring the very few persons who may
have been compelled to part with their property at such prices as Govern-
ment were willing to give them?
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Mr. @. R. F. Tottenham: It is only natural that there should be some
discontent amongst the house-owners, because they have been making very
large profits in the past. That fact has mcant that the Indian tax-payer
has been suffering. Our bill for rents for houses in cantonments has been
increasing st the rate of something like Rs. 2 lakhs a year, and this monéy
comes out of the pockets of the ordinary tax-payer and goes into the pogkets.
of the house-owners. Naturally, they are, therefore, somewhat discontended
that this source of income should be taken away from them.

Mr. B. BR. Puri: If the house-owners agreed to have the rents brought
down to a reasonable standsrd, would Government then be prepared to
consider favourably the proposition that they should not be interfered with,
8o that one obnoxious feature will be removed, namely, the excessive charg-
ing of rents?

Mr. G. R. F. Tottenham: That, Sir, is s hypothetical guestjon; buf I
muy ‘add that, during the last five or ten yesrs, efforts have been made to
induce house-owners to reduce their rents; they have made promises to-
gllf deﬁ‘ect that they would do so; but those promises have not been ful-

ed. .

Mr. B. B. Puri: Would Government be pleased to give us &n assurance
that there is no racial discrimination at the bottom of it ? :

Mr. @. R. F. Tottenham: Yes, Sir, I can give thet assurance” with
absolute ocmi_idence. ) ) - T

Mr. Gaya Prasad Singh: Has there been an increase in the number of
officers in Peshawar ? ' C ' )

i mthG ?.tliv_?ottmhgp; There hag been a considerable ' inarease:
uring the last ten years or so owing to the additi f i
Forcg to the Aty mylndm owing e addi 1\(313410 the Roy.a?ll Air

Mr. B. R. Purl: What has been the basis on which hous g
""‘-“3 in dtshe ca;g of t]l:ehhouses which the'Goveniﬁa"en: : atPe'a v:iit:gn
acquired and regarding which the Honourable Me ‘has said that the:
people are fully satisﬁ%d? ouratle Member has caid thist th

Mr. G. R. ¥, Tottenham: T must agk 0 ’ “ N
rather an intricate aldilition, | -, “Uk 107 Rptice of that question; i ip

Mr. B. R, Puri: Ts m Honourable fri
of dissatisfaction over tl?is very fe),ci:,3 fnr;:;l’gl;fv

them hardly any reaso 181 .
expected ? v any nable proportion of the

are that there is & great deal
that Government have “paid
reasonable price which they

Mr, : ir. I am not aware th "'-
::rﬁotiox_xt. t(h)n the other kand, severa] house-owners, whoazzggr:cgpdt?d'
povei ed?.unlsma;t &Eg gggeﬁhﬁered iﬁlt?ml;l have professed themselves fhllz
, ‘ 18U considerable satisfaction } N expressed
‘,go:: rtx)gn te?t ie:;e& Iggntxﬁtxﬁ of Peshawar and othe;oga;::ntr:::t:gﬁszgé
ey % T8 Selon. T am, referring o the peaple who livg
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Mr. B. R. Puri: What is the proportion of such owners of property who
have expressed their satisfaction over being relieved of their property in
the cantonment ? ' ; C

Mr. G. B. F. Tottenham: I cannot give the exact proportion, but I think
there are seven or eight house-owners who have come to terms with us
and those have professed themselves satisfied with the terms that they

have received.

Mr. B. RBR. Purl: Have they come to terms on their own initiative or
forced to come to such terms?

Mz. @. B. ¥. Tottenham: On their own initiative.

Mr. Gaya Prassd Singh: Is it not a fact that the bungalows acquired
in Peshawar belonged to Indiam gentlemen only ?

lg: Q. B. ¥. Tolte ham: No, Sir. There have been several bungalows,
T believe, that belonged to Europeans as well.

Mr. Gaya Pragad Singh: How many Europeans, artd how many Indians ?

Mr. G@. R. F. Tottenham: I should like to have notice of that question;
I think I gave the information in reply to & previous question in the House,
but I am not sure. ' ‘

:Mr. B. B. Puri: Will the Honourable Member be pleased to give-us the
necessary information with regard tc such jtems or questions regarding
which he says he wants notice 2 -

Mr. @. R. ¥. Tottenham: I shall give the information if the questign is
;put:down on'the: paper. : R DoART

Khan Bahadur Haji Ylelhudd'in: M:ey I know whether the Government.
haye received any gepresentafion from (ke All-ladia Cantonments. Apsocia-
tiop? = a

Mr. @ R. P. Tottenham: They have received many such representa-
tions. Pl R

Khap Banadur Hall Wajlbugdin: With whet result?

Mr. Gaya Prasad Singh: With the usual result.

¥:. G B. F. Tojtanham: With the usual result! (Laughter.) .

PROYISION of FACILITIES EOR THE IMRORT AND SALE OF RuUssiaN PRTROL.

1436, *Mr. Bhuput Sing: (q) Is it a fact that the New Delhi and the-
01 Delhi Municipalitis Raveé refused to grant permission and to allot a
gite for the erection of & petrol purp in Connaught Place and other places.
in Delhi to the agents for Russian Petrol ? '
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(b) Is it & fact that subsequent to the refusal of suctlz lzﬁermusgzl:a ot.}
those agents, these Municipalities have given permission: fhe agents i
the Burma Oil Company to erect petrol pumps 1n various p.
for the sale of ‘‘Shell” petrol ?

| is sold at Rs. 1-5
ment aware that Burmsa Shell petrol is 80! :
. er(glll%;e vgl%;eﬁe stock of Russian petrol comes on the nmrke;f aad tl;:t
fhe price is raised to Rs. 1-11-6 per gallon ag soon 88 the stock ussian
petrol is exhausted ?

i i i the wagons carrying
d) Is it & fact that Railway authorties detach C
Ruésiim petrol while in transit at & wayside station and detain them?

i Railway are
Are Government aware that by such detention the Ra
indi(:e)ctly assisting the Burma Oil Company to make high profits on petrol ?

. . . d

Are Government aware that all kinds of obstructions are being place
in 151{)6 way of the import and sale of Russian petrol in order to allow the
Burma Oil Company to reap unduly high profits ?

(9) Do Government propose to enquire into the matter and take imme-

diate steps to provide all facilities for the import and sale of Russian
petrol ?

The Honourable Sir Joseph Bhore: Enquiries are being made and the
result will be communicated to the House in due course.

Mr. 8. 0. Mitra: May I know why these simple matters require more
‘than ten days for the enquiries to be completed ?

The Honourabls 8ir Joseph Bhore: Well, Sir, these references had to
-be made to many authorities. They have had to be made to the railway
authorities as well as to the local authorities and I can only say that
replies have not yet been recsived to our enquiries.

Dr. Ziauddin Ahmad: There is another part of the question t‘hnﬁ.does

not require the collection of information. The Honourable Member has
-already on the floor of the House mentioned that it is 80 ?

The Honourable Sir Joseph Bhore: Sir, that is true; but, s a matter
of fact, the important parts of this question required more detailed inquities

o be made and information to.be gathered. We -are taking all necessar
-steps to enable a complete reply to be laid on the table. gl d

AMOUNT PAID TO THE BENGAL GOVERNMENT AS THEIER SHARE OF THE
ApDITIONAL SaLT DUTY.

1437. *Mr. 8. O. Mitra: (a) Will Government plesse I
: te. .
-pf money the Government of India paid to the engalua:vev::::e:: n::
‘their Fth :shsre of the additional salt duty during the last three years?

(b) Is it a fact that this money was meant to be utilised for encouraging
province ? N .

(o) Will Government plesse state ho ‘the Government of Be
‘that money during the different years v the Government of Bengal spent

the manufacture of sslt in the

(d) Has any balance been left ilised? It v wi at
bo spent 1n Tuture? n unutilised? If-so, how will that amount
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-'The Honourable Sir George Schuster: (a) The sums 8o far paid to the
Government of Bengal on account of their share of the additional import
duty on foreign salt are:

Rs,
(i) for 1931-32 . . . . . . . 5,36,600
(ii) for 1932-83) . . . . . . . . 6,04,300
(iii) for ‘A'pril to September 1933 . . . . . L17,900

t——

Total . .  12,58,800

. (b) No. The money was not definitely earmarked for the development
of salt manufacture but the wishes of the Legislative Assembly contained
in their Resolution of Apri] 1, 1931, were communicated to the Government
of Bengal,

(c) and (d). The Government of Bengal have been asked for g report.

ENCOURAGEMENT OF SALT INDUSTRY IN BENGAL.

1438. *Mr. S. O. Mitra: (a) Will Government please state what steps
the Government of Bengal have taken during the last three years to
encourage salt industry in Bengal ?

(b) How many applications were received by them from different parties
seekmg financial or other assistance for the manufacture of salt ?

(c) How many of these applications have heen granted, and how many
have been rejected and for what reasons ?

. The Honourable Sir George Schuster: (a) Seven temporary permits for
the manufactore of salt for experimental pwrposes have been granted to
certain persons and firms in Bengal.

{b) and (c¢). No applications were received in which pecuniary assist-
ance was sought. Applications from two companieg were received aakmg
for assistance in gecuring ‘lands  suitablé fga salt  manufacture; one
company was given assistance to secure certain lands belonging to the
Forest Department. No assistance could be given to the other comipany
a8 the lands belonged to private parties.

APPLICATION FROM PREMIER SAU! "MANUFACTURING COMPANY, Lmrmn,
FOR WABEHOUSE LICENCES. . -

1439. *Mr. 8. 0. Mitra: (a) Is it a fact that the Premier Salt Manu-
facturing Company, Limited, applied to the Government of Bengal for ware-
bhouse licences for encouraging indigenous salt manufacture on & small
scale as cottage industry by poor villagers?

(b) Was their- petmon granted? If not, why not ?

The Honourable sty Georgo Schustot. (o) Yes

(b) The petition was rejected by the Commissioner of Salt and Excise.
The Government of Bengal is being asked for further informnution as to-the
réasons - for its re]ectlon and tl:us information ‘will be 3upphcd whien” it is
received.-
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ATLLOWANCE YOR THE FaMILY OF STATE PRISORER Mg, SATYA GUFTA.

«Mr. 8. O. Mitra: (¢) Have Government recevied a petition, dated
thcla‘gg; Nf:e:lbeg, 1932, fSoZn the younger brother of State Prisoner ltfr.
Satya Gupta, now detained in Mianwalli Jail, about reconsideration of the
allowance of Rs. 25 for their family?

(b) Is it & fact that Government originally granted Rs. 50. ~monthly
allowance for his family consisting of his mother, brother and two sisters 7

(c) Is it a fact that the said allowance has been reduced to Rs. 25 on
the death of his mother?

(d) Ts it & fact that they represented that Rs. 25 a month is insuflicient
to cover the educational expenses of his younger brother snd two sisters
who are all students ? ’

(¢) Are Government aware that the reduction of allowance to Rs. 25
after the death of their ‘widowed mother has made it impossible for the
young members of the family to carry on their studies?

(f) Are Government willing to make an enquiry and reconsider the
question of allowance of Rs. 25 per month ?  If not, why not ?

The Honourable Siy Hawy Haig: (¢) to (f).  The allowance in this
cage was originally Re. 50 per month, but was reduced to Rs, 25 per month .
on the death of the State Prisoner’s mother. The Government of Indis bave
received no petition or representation in the matter,

TRADE AGREEMENT WITH CANADA.

“ 1#1., M. B n_m;. éa): ,'Ngill”Goxl'emmet%t.be plessed to state whether the :
ade agreement with Canada similar ta the one with the United Kingdom
has already been concluded ?  United Kingdo

(b) It the reply to part (a) be in the nagative, will Governmant be pleised
to state What progress hes heen made and whethen there sre any material
difficulties and when the public will be jnformed with regard to the final
arangements ? o

The Honourable 8iy Jogeph Bhoare: (a) No, Sir.

(b) The question of a trade agreement between India and Can ada i
MU wee ; .
examination. Gavernment. ire not i i1 : el §
statement on the subject. © yeb in & position to make any

ProvseTIoN 10 THE Brig INDmaTay.

1442. *U Ba Maung: (a) Will Government be i

. . . . . ’ . . leas © ] t.
il‘fanff Bgm;d in its inquiry for silk industry took any f;rvidf:r;ce \;rgﬁb%f t{:g
+ 80, Who were the witneages and what interest they represented ? =

. (b) Did the Government, urma ir Di ot
give evidence before the Taﬁgigmd‘inwﬁwmwmr of Indusivies

(c) Are Government awave thas the Burmese. people wear silk apparels ?

. gi) Da Government propose to give an protection to gjlk ind 2 It
o xweb overnment made any inq%y whither the Bum?ské peop ‘t it be
9. Yo baag the risg in price of ailk due to Brotaction ?

. 'P‘tﬂsm . “m (! 4 ; ' ‘rm
tion receiv y es¥aﬁ o?rlc}lntff(;risa); e:;n%;“was.rhkfm’ :ﬁ: B\‘m
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Indian Chamber of Commerce which dealt with the subjéct genetally in
the interest of importers of raw gilk and the silk handloom weaving
induatry. |

(b) No.

(c) Yes.

(d) The report of the Tariff Board is still under examination and all
interests involved will receive full consideration before any final decision
is taken.

CoMMUNAL COMPOSITION, PAY, ETC., OF THE STAKF OF THE RAILWAY
RaTEs ADVISORY COMMITTEE.

1443. *Pandit Satyendra Nath Sem: Will Govérnmient bd pleandd to
gtate the presemt strength of the subordinate staff by communitiés and
provinces, pay at present drawn, and in which posts were they appointed

originally on the Railway Rates Advisory Committee and increments received
from time to time?

Mr, P. R, Rau: Government regret they cannot undertake the compila-
tion of the information required, the labour and expense invoived in which
will, they consider, be out of all proportion to any possible use it can be
put to.

‘TRAVELLING ALLOWANCE OF THE INSPECTORS Of STATION ACCOUNTS, GREAT
INpIAN PENINSULA Rammway.

1444, *Mr. M. Maswood Ahmad: (a) Are Government aware that the
Chief Accounts Officer, Great Indian Peninsula Railway, has intimated
his Inspectors of Station Accounts, vide his Circular letter, No. 115 of
10th October, that travelling allowance for the time taken over inspections
above the days allowed to complete such inspections will be disallowed ?

(b) Has any provision been made for additional time in view of inspec-
tions now having to be performed four-monthly and half-yearly instead of
quarterly, on which basis the time was allotted ?

Mr. P. R. Rau: (g) The instructions referred to relate only to caxes of
extrg time taken without satisfactory reason.

(b) I am informed that the checks required to be applied have also

been reduced, thereby giving the requisite rélief to the staff. The wmatter
is howéver being watched carefully. - ‘

UNSTARRED QUESTIONS AND ANSWERS.

JURISDIOTIONS OF INSPECTORS OF STATION ACCOUNTS ON THE GREAT fNDIAN
 PeNINsuLA. RATLWaAY.

833, Mr. M. Maswood' Ahmed: Will Govérhifieit bé pleased to place
on the table a statement showing the comparative lengths of jurisdictions
of Inspectors of Btation Aceounts of tHe Gréat Indian Peninsula’ Railway,
the strength of the establishment, and the cadres existing (i) prior to. the
State taking over the Railway, (i) after the State took over the Railway
and'’ (iii) since the separation of Audit from Accounts?
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. P, R. Rau: Information regarding the jurigdiotion of Inspectors is
notl:adily available and Government do not consider that its value whemw
collected, will be commensurate with the labour involved in collecting it.
I lay a statement on the table showing the cadres from time to time.

Siatement showing the cadres from time to time of Inspectors of Station Accounts of the Greap
Indian Peninsula Railway.

Strength. Cadre.
Ra.
(¢) Prior to the State taking over the Railway :

2 posts of Travelling Audit Inspectors . v e e 500

6 ” ” ” ” . . . ‘e 360—'20—450’

9 ”» ”» ” ”» . . K . 210—15—380
16 ” ” ” ” . . . - 150_1%'200

1 post of Travelling Audit Inspector for Institutes . . 150—10—200
32

(ii* After the State took over the Railway :
Same as above.

(i4%) Since the separation of Audit from Accounts :
Ras.
6 posts of Senior Travelling Inspoctors of Acoounts . 200—20—450 new-
soale.
9 posts of Junior Travelling Inspectors of Acoounts, Grade I  150—15—270

14 posts of Junior Travelling Inspectors of Accounts, Grade
Iom . . . . . . . . . 130—8—170

”

”-

29
4 posts of Junior Travelling Inspectors of Accounts, Grade
I’ . . . . . . . . . 130—8—170
" (temporary)

(iv) After the retrenchment effected, i.e., from 14th August, 1932 :
5 posts of Senior Travelling Inspectors of Accounts . 1200—20—450
7 posts of Junior Travelling Inspectors of Accounts, Grade
I . o . . . . . 160—156—270 ,,
11 posts flf Junior Trqvelling Inspectors of Acoounts, Grade

23

1

130—s8—170 ,,.

temporary post of Senior Travelling Inspector of Accounts
_ from . . . . . . . 290—20—4¢50
24 '

[IEM
REPORT PRESENTED BY THE NaTIONAL UNI1ON oF RaniwaymMex 10 THE
CoNTROLLER O Ramuway. Agcoowes, .. .

vernment be bleqsed to place
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ou the 14th August, 1982, at Bombay, a copy of which was furnished to
the Financial Commissioner at the interview with the said Union on the.
4th May, 1983? Will Government be pleased to state if the position as
stated in that report was examined and with what result ?

Mr. P, R. Bau: The proceedings of the interview were purely depart-
mental and not meant for publication. Government regret that they
cannot place any documents connected with the interview on the table-.
of the House. The various points raised have been considered by the
Controller of Railway Accounts and whatever action was considered
necessary takem.

CONTRACT FOR UNLOADING AND CARRIAGE OF PUBLICATIONS OF THE CENTRAL
PUBL1OATION BRANCH FROM THE Dnun RAILWAY STATION TO THE
OrLp PrEss BUILDINGS.

885. Mr. 8. O. Mitra: (a) Will Govérnment Please state whether one:
Mr. Kartar Singh' undertook ‘the uhloading and carriage of publications
from the Delhi Railway Station to the Old Press Buildings where the Central
- Publication Branch is located in the course of the move of the Branch
from Calcutta?

(b Is it a fact that he agreed to undertake the work at Rs. 2 per
wagon in the first instance?

(c) Is it a fact that Mr. C. V. d'Ecs, the then officiating Deputv
Controller, Printing in the office of the Controller of Printing and'
Stationery, wrote a demi-official letter to the then officiating Manager
requesting him to enhance the rate to Rs. 4-8-0 per wagon?

(d) Is it a fact that this rate woss accepted and Mr. Kartar Singh:
undertook the work?

(¢) Is it a fact that the said Mr, Kartar Singh is not a recognised
contractor?

(f) Was any tender invited before giving the contract to Mr. Kartar
Siugh?

(9) Is it & fact that Mr. C. V. d'Eca was actually earning profits {rom
the said contract?

(1) Is it a fact that Mr. Kartar Singh was only his paid servant on &
montbly billet?

(i) Ts it a fact that the said Mr. Kartar Singh is no longer- to be
found as a contractor in Delhi?

() Did Mr. Kartar Singh eyer undertake any such .contract in eny
Government Department before?

The Homourable 8ir Frank Noyce: (a) Yes.

(b) No. The rate of Rs. 2 per wagon was the rate for unloading only
and did not include earriage. -

(c) No. On thé contrary, Mr. Kartar Singh applied direct to the
officiating Manager ‘of Publications for en enhancement oi the rate for.
unloading to Rs. §

(d) The contmctor subsequently agreed to acoept Rs. 4-8-0 per wagon
for unloading which was sanctioned by the officiating  Manager of
Publieations, - -
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Singh’s status as a contractor or his present place of business.‘ -
(f) Tenders were not called for but many quotations were received and
-considered. s o
(g) and @h). No T am informed that Mr. @'Eca did not kiow Mr.
Kartar Singh and never saw him until some months sfter the contract had
bekn accepted by the officiating Managéf of Publications.
(i) He had held no previous ontract from this Department, I am
atable to say whether he held contracts from other Departments.

(e) and (i). Government have no information regn.rdmg 'Mr, Kurta\r

ACADEMICAL QUALIFICATIONS of Tk MANidER oF PUBLICATIONY.

336. Mr. 8. 0. Mitra: (¢) What are the acadetnical - qgualifications
of Mr. C. V. d’Eca, officiating Manager of Publications?

_ (b) Is it a fact that he was originally a clerk in the Public Works
Branch of the Department of Industries and. Labour?

(¢) To what post in Government service was the said Mr. C. V. d’Eca
first recruited ?

(d) Is it & fact that the said Mr. C, V. d'Eca was later on transfeired
to the Central Printing Office as the Assistant Oontroller, Printing?

() What are the qualifications required for appointment as ABsistant
‘Controller of Printing?

(f) Did Mr. C. V. d'Eca possess the necessary qualilications? If not,
will Government please state the circumstances under which Mr. C. V.
d'Eca was appointed to the post?

(9) Was the post advertised in the newspapers? If so, when?

(k) How many candidates applied for the post in response to the
advertisement, and

(1) what are their names;

(1) what are their respective qualifications and experience in the
art of printing?

() Why was not any man already working in the Stationery rnd
Printing Department chosen for the appointment? o ‘

(7) Does Mr. C. V, d’Eca possess any printing qualifications?

The Honourable Sir Prank Noyce: (a) Mr. d'Ec | the High
Bchool Examination, Bengal in ?907. () Mr. d'Fea  passed the  High

(b) and (c). He w ited in 1 " v A fremn .
Works Depag'tmen:. R recruited in 1908 a8 d-clerkiin thi f.'"."’sg Pulilic

th (‘g M;,-t d'E:a ;v ais ; steni°‘-' Assistant in the i’.hbiic Works Brarch of
6 Department of Industries and our- when . he was n .
1024 to the Stationery and Printing Dephrimiont 46 gn Asisant. 1o the
gﬁpennt:ndenti f;nt}ng Clearihg Office, on 4 pay of g': 500 per mensem,,
18 POSL wWas 1a given gazetted stat di o iige en 4 r SO PTYEEERS,
to that of Assistant Controller, Printing. =~ o O o0 Wes changed

(¢) The incumbent of the post was required T
work in the Government of Indig Secretu?i‘;tl:e to possess experienoe’ of
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(f) Y;és£ The lntter purt of the queshon does not arise.
. (9) No. » T L T
. (k) Does not arise.
() Because no such man possessed the qualifications reqmred
(7) No.

Rncnmmm 1O THE UPPER DIVISION.OF THE MINISTERIAL Esunusrmnm‘
OF THE CENTRAL PUBLICATION BRANCH.

337. Mr. 8. 0. Mitra: («) Are Government aware that direct appoint-
ments to the Upper Division of the misistefial éstablishmant of the Céntral
Paoblication Branch are being récommended by the present officiating -
Manager of the Publications ia supersession of hhe claiiip of the péffnd-
nent men who have put in considerable number of yeat$ of tretitorious
service ?

“4bj Are Governiment aware that the expectation of promotioh to the
Upper Division cherished by miei ‘of the Lower Dlvmlon has served as on
impetus to sincere devotion to work ? s

(¢) Are Government aware that the depnvmon of men ulready
service in respect of lift to higher grades has been impairing the\r energy ?

The Honourable 8ir Frank Noyce: (a) No; there has beén no supei-
sesgion of men whose sérvice was sufficiently meritorious to give them a
<laim to these posts;

(b) and (c). Government expect a proper standard of efficiency from
all Government setvants, itréepective of their prospects of promotion, and
cannot accept failure to obtain promotion as an excéuse for a lack of energy
in fulfilling the duties of a post,

CosT oF PRINTING, BTC., OF OBRTATN REGULATIONS oF 1933

338. Mr. S. C. Mitra: Are Government aware that the cost of produc:
tion of certaift *‘Regulatishs™ of 1038, priited irf the Guvettithent of Indin
Press, New Delhi, has considerably been augmented in compsrison with the
cost’ of ﬂré'dhctloh ‘of the Regulations when these were firinted at the
Government of India Press,’ C'd%ctﬂta’? If 60, héw ' i ecéhomy in expendx-
ture being ensured ? : .

The Honourable Sir ¥rank Noyce: If the Honourabe Member will give
the name of the publication he refers to, the matter will be investigated.

Brnpina or PUBLIOATIONS 1IN THE GOVERNMENT oF Inpra Prpss,
New DELHI.

339. Mr. §. 0. Mitra: (g) Is it a_faot thet the -Government of Indin
Press, New Delhi, is not well-equipped for the purpose of binding of publi-
cations ?

(b) Is it a fact that a large number of publications p‘i'iﬁfe&’ at Govern-
ment 68 Thdin Pross; New' Dllht are’ uut t;o me Forms Press, Adigdrh;: for-
binding ?

(¢) If so, what is the smeunt of Rallway fre)gbt~' incusred- on; this
acoount. during. ther past Bix monthe ? N T

The Honourable Sir Frank ﬁoyw (o) and (b). Wo,
(¢) Does not arise.

e
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P;znsons THROWN OUT OF EMPLOYMENT IN THE GOVERNMENT OF Inp1a PrESS,
©  CALOUTTA.- = .

a fact that the Government of India
Press, Calcutta, has been denuded of printing work and the work has been
transferred to the Government of India Press, New Delhi?
(b) Is it a fact that a large pumber of men of the Government of India.
Press, Calcutta, have been thrpwn out of emplo_yment? L

(¢) Tf 5o, how many men of the Government of India Press, Caleutta,
have been thrown out of employment in the course of the last three months ?

The Honourable Sir Frank Noyoe: (a), (b) and (c). There has been
 transier of certain work from Calcutte to Delhi, but the Calcutts Press..

has not been denuded of printing work and only seven men were thrown
out of employment.

SusMissiOoN OF MEpIicAL CERTIFICATES BY THE Starr OF THE CENTRAL
PUBLICATION BRANCH.

341, Mr. 8. O. Mitra: (a) Is it a fact that in the case of absences.
from office for short periods of three or four days for reasons of illness, the
rule. for submission of medical certificates in support of ill-heslth is being-
enforced by the officiating Manager of Publications upon the staff with
extreme rigour? . N e

(b) Are Government awsre that ¥ is not possible for poor clerks to
place themselves under treatment of recognised medical men for minor
ailments every now and then?

(c) Do Government propose to ask the officiating Manager to apply
the rule with less rigour? ' ‘ '

The Honourable Sir Prank Noyce: (a) and (c). The Manager of
Publications is merely following the usual practice and Government do nob

propose to interfere.. y -
(b) No: medical sttention is available free to the employees.

840, Mr. 8. 0. Mitra: (a) Is it

-

DESPATCH OF PUBLICATIONS BY PosT BY THE CENTRAL PUBLICATION BRANCE
7o THE OFFICES IN NEw DEerml.

342. Mr. 8. 0. Mitra: () Is it a fact that the publications indented
for by the offices in the New Delhi Secretariat are sent by the Central
Publication Branch by post ? ’ R T ,

(b) If 8o, was not saving of postage expenditure on this account by
reason of transfer of the Central Publipation Branch to, Delhi envisaged, when
the move was decided upon? "~ e e

by ‘post; bulky parcels are sent by ‘motor van.
(b) Does not arise.

ALrzoED EMBEZZL.EMENT BY THBE CASHIER OF THE COVARNMENT .6! INDIA
PrESS, CALCUTTA.
33, M. 8. 0. Mitra: (o) Is it & fact that & large sum of money was
embezzled by the Cashier of the Goverrimnent of Indta Press, C 'y“ »
It so, what T, the actual amount defslca.ted?o of Indta 8 Celoutta?

SepaTE AP S mrees g e
CeIYT Wi 2 el et EE o

The Honoursble Bir Frank Noyce: (s) Light packets sre frequentfy sent

1

s
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(b) What steps were taken to bring the offender tc book?

(¢) Is it & fact that Mr. C, T. Letton, the then Manager of the Press,
exempted the Cashier from the payment of security deposit? If so, why?

The Horourable Sir Frank Noyce: (a) and (b). Recently on the death
of the Assistant Cashier of the Government of India Press, Calcutta, it
was discovered ' that” he had 'misappropriated cash to the extent of
Re. 1,225-15-86. This amount was recevered from the Cashier.

(¢) No.

APPOINTMENT OF AN ANGLO-INDIAN LaDY iIN THE Parva TELEPHONE
o - ExcHANGE.

344, Mr. 8. O. Mitra: (a) Has the attertion of Government been’
drawn to a letter in the Amritabarar Patrika, dated the 24th September,
1983, under the caption ‘‘Anglo-Indian .Lady in Patna -Telephone Ex-
change’’? ° » ‘ L
" (b) Is it a fact that the appointment some time back of one Anglo-
Indian lady operator in the Patna Telephone Exchange, Las ignored the
claims’ of 80 many senior and efficient male probationers on the list? If
80, have Government been pleased to enquite why the Patna Divisional
Engineer, Telegraphs, appointed that Anglo-Indian lady, when male pro-
bationers were already on the waiting list? ‘

(c) Is it a fact thut henceforth Government have decided to appoint
Anglo-Indian ladies as Telephone Operators for the exchanges instead of
Indian males? - If so, what is the idea behind thia? =~ - . ’

(d) Is it a fact that Indian candidates for "the post of a Telephone
Operator, are required to be at least matriculates ? If so, do the ladies
appointed during this year in Patna and eisewhere possess that qualifi-
cation ? h ' '

(e) Is it a fact that the Anglo-Indian lady operators in.Patna and
other places hardly understand the Hindustani language of the business.
nien subscribers in particular, whereby the said subscribers are incon-
venienced and their calls are delayed? . If so, why are the ladies provided
for in Telephone Exchanges ?

‘The Honourable 8ir Frank Noyce: (q) Government have seen the letter
referred to.

(b) Government have no information. It is open to any individual who
considers that he has a. grievance to make a representation in the ordinary
way. oo . coteT
(c) Women have certain natural aptitudes which make them particularly
suitable for employment as Telephone Operators and Govérnment are con-
sidering whether in consequence they should be shown preference in recruit-
ment for this particular work. If such preference is ultimately decided upon
it will of course be'extended t6 women in general irrespective of the cora. -
munities to which they may belong and there is no intention of ‘discrimin-
ating in favour of any particular community. .

(d) No deflnite rules for the recruitment of Telephone Operators hgve
yet been laid down but the question of prescribing ti)eﬁnitef rules for suech -
recruitment is under the, consideration, of the Director General., The, Iatter.

[3 « Y b 4
T el

pért of the question does not arise.

- e
B2
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) Government have no information but the attention of thg Postmaster-
Gerf:ét)-al“(;: beirig drawn to the Honourable ‘Member 8 suggéstion.
CopPra 4'1:1) RAvé CocoANUT TMPORTED INTO Ixmg{ .I.’ggws‘:

345. Mr. Tppi Saheb Bahadur: Will Government' be pleased to state
the quantity of 8‘) copra and (i) rew coeosnut impérted into Indian ‘ports:
from January, 1932 to December, 1932 and from January, 1938 to Pecem:-
ber, 1933 ?

The Honourable Sir Joseph Bhore: The Honourable Member .is referred.
tn the Sea-Borne Tradé Accounts fot the Calendar year 1982 und the Nf()fnthly
Accounts for the months of Janudty €6 OUctober, 1988 copies of which are

in the Library of the Legislature. The Ses-borne Trade Accounts for the
months of November and December, 1888, bave: not-yet beeit pnbhshe"&i

REPRESENTATION FOR THE REDUCTiON OF TMPORT DUTY ON COPEA.

.346. Mr. Uppi Saheb Bahadur: (a) Will Government be pleased to
state whettier ‘a deputation ‘from Ceylon wajted on the Honourable the:
Commerce Member or the Honourable the Finance Member, to represent
the necessity of reducing the import duty on copra ?

(b) If so what is the result?

(c) Is it & fact that after the Ottawa Pact the ifhport duty on copra
from Ceylon was reduced by 10 per cent.?

(d) Is it & fact that after the Ottawa phct there has béen & Very 'large:
influx of foreign copra into India? '

(e) Are GO\(em'rrient' aware fhut‘oWing to the influx of foreign cop'rﬁ
and cocoariut the price of Malabar copra and cocoanut hds fallen by
50 per cent.? '

(f) Did Government receive any complaint regarding. ‘the ‘heavy influx
of foreign copra? "

(9) If so, what action did -Government take or propose to take i ‘the
matter? ' A
_ The Honourable Bit Joseph Bhote: (a) and (b). Reprageniatived of the
‘iovernment of Ceylon visited India to discuss with the Government of India

the’ questicn: of mutual tarifi preferences between Ceylon énd Tndis. The
negotititions betw{een the two countries have not yet béen dondhided.

‘(v) No. The (.iuf.y, was reduced by 5 per cent.
) 92&@&0 'fbere hus been a pr?gresaiye inoredse ini the mpwtdei copta binu;
(¥ Ggvernment are aware that. | in the prices of
Mbor G pod mé@;ug::a t a}t there has ‘been a fall in the prices . ot
(f) Yes. .
490 A et sy 5 sy i oo, ot
'"'ﬁt)ﬁs la Bélag muds of tadent by the Trberis) el
Reskarcl md Hoveriimant froposs 4 awslt (i result of tﬂi
decld:rng’what action should be taken. < - o o




UNSTARRED QUESTIONS AND ANSWERS, w21

MoPLAHS IN THE POSTAL SERVICES,

347. e, Upp!l Saheb Bahadur: Will Government be pleased to
state the number of Moplahs in the postal service as (1) peons, (u) clerks, (iii)
other officers in Malabar?

The Honourable 8ir Frank Noyce: Information has been called for and
wil be laid on the table of the. House in due coursé. »

e EE

MoPLARS TN THE Cus'roms S]qnwcns e

.\

BT M;‘. ﬂppi Saheb- Bnhadur. Wﬁl Govemment be pleased to state
th(, number of Moplahs.in the Customs Bervice 'in Malabar as (1) peons, (i)

cletks and (m) other oﬁicers?

- The xnnomble Bir Geetge Schum “Phere aré four Moplah peona
in the Customs Department in Malabar. One Moplah Sub-Inspector of
Customs and one Moplah clerk are empleyea in the eparﬁment elsewhere
but are liable to transfer .to Malabar. - - :

MOPLAHS IN THE SALT Dnru.'rmmng: IN I\IAI.ABAB

349 Mr Uppi Saheb Bahl.dur. will Govemment be pleased to state
the number of: Moplahs in the Balt’ Depatrtment’ m - Mealabar (1) a8 peons,
(ii) as clerks and (iii) other officers?’

3 ‘mg- gopp e Sir Geor, % sch;uter, There is no estabh,shment of the
8ait Departmen in MilaBar District or anywhere om the Mala.ba,;- coast.

‘MOPLAHS IV THE INCOMETAX' D:rqmm

2L¢. Mr. Uppl Saheb Babadur: Will Govemment b pleased to stater
the number of Moplahs in the Income-tax Dap rhrny (g) the peons, (ii)
clerks and (iii) othér officers? =~ on R

The Honourable 8ir George Bchuster: Ptresum.bly the: Honourable

Membor wants. information regarding the Income-tax Department, Madras.
No Mopish is at present emp]pyed in the Department permanently.

APPEALS OF RAILWAY EMPLOYERS AGAINST THE ORDERS OF PUNISHMENT,
BIC.

351, Mr. M. luwood Ahmad: Will Government be pleased to state
whether in gases where the ordeve of pumishmant, ete., ‘are ‘cornmunicated
to the railway employees concerned over the signature of some other officer
for the Divisional Superintendent, an appeal against those orders lies to the
A.gent of the Bdﬂway or ta the Dmvxsionst Supermﬁondent himself ?

Hr P. B. Btu. Acoordmg to the ru.les regulatmg the’discharge and
dismissal of State Railway non azetted Government servants, a copy of
winich idiairésdsi in the Libvary of the' Houss, dn u!p "an‘ order of
discharge or dismissal -lies only ‘6 the ladthority- nw abova the officer
passing the order, provided that if the order was issued by the Agent him-

-Ro appesl litg. from i¢. - Ah employee whe'is diemisssd with:¢he for-

 $t Bxsastident/ rFmd ‘hones hee.she: right: of d.ppeﬂ ioritHe - fBMhm

cegreineg g 3 s ol bk v o

P haE R
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Board. The question whether an appeal in such a case as that referred to
by the Honoursble Member lies to the Agent or the Divisional Superin-
tendent depends on whether the orders of punishment were passed by the
Divisional Superintendent or by one of the officers subordinate to him.

CONSIDERATION OF THE SERVICES OF THE RETRENCHED RAmLwAY EMPLOYERS
ON RE-APPOINTMENT, ETO. :

352, Mr. M. Maswood Ahmad: Will Government be pleased to state
whether the services of the retrenched railway employees on re-appointmen
or re-instatement are considered as ocontinuous services or not ? i

Mr. P. R. Rau: No. But for purposes of leave and gratuity the break
in service can under certain circumstances be condoned. - For fuller inférm-
ation on this point I would refer my Honourable friend to the Railway De-
partment’s circular No. 16856-E.G., of the 80th December, 1982, a copy
of which is available in the Library of the House. x

RETRENCHMENT OF MINISTERIAL STAXF IN THE ARMY HanpAn'mns.

353. Mr. Goswam! M. R. Puri: Will Government plesse lay on the
table of this House a statement showing:

_(a) by what amount retrenchment has been carried out in regard to
ministerial establishment in the Army Headquarters from 1929 to date, yesr
by year separately; and '

(b) the total retrenchment carri

ed out during the samee period in the
whole of the Army budget ?

Mr. G. B. . Tottenham: (s) The information is being coll d
will be laid on the table in due (cc)mrse. information s being callected an

(b) The information will be fountin the *“Merhorandits on the Deféence
Estimates for 1983-84" prepared by the Financial Adviser, Military Financé,
and the papers referred to in paragraph 15 of that Memorandum which
were furnished to the Members of the Legislature.

]
tUobe [N

Vgcqms IN THE Amnr 'HEANQUARTEES. e
statement showing, B. P (a) Will Government kindly furmsh L)
(). the number of vacancies which oceurr
quarters and the manner in which

»

(). the number of vacancios created during th 1088 in 4 Arn
- . Headquarters, and how: they Weregﬁll:d,;u 988 mthe v

od in the Atmy Head:
they were filled during

. (5) Io it & fack that certein appointcacnte SR
ont . Setrelariat, but th“l?l'?mtmenh were created - in- '$he Arm:

’ it 8 'j N 'em»;mﬁ:‘w , " r' . .“ E '
1t 8o, why, and how were the appointmen.t; ﬁf:dg’ the b ’
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v UNSTARRED QUESTIONS AND ANSWERS, 3323

Mr. G. RB. ¥. Tottenham: (a) The information asked for is given in the
statement below: g

Vacancies ocourred during 1938. ,i Vacansios croated during
| hd
Office. R . -
No. How filled. Wo. How filled.
G. 8. Branch . .| 4| Recruited from British Re- | .. .
giments. :
A. G.s Branch . . | 2 { One by inter.departmental | .. Tes
transfer and one by ex-
ternal recruitment. :
Q.M.GeBranch - . | 11 | Externalrecruitment .| 4 | External recruitment.
M. G. O. Branch .3 Ditto - P .

M.B8.Branoh . .| 4| One by recruitment from | .
British Regiment, two |
by external rectruitment

. and one by absorption of
€.-:n-C.'s Branch . 3| External recruitment
Medical Directorate 2 Ditto
J.A.G. 1 Ditto
A.M.B. (P.) 1| Absdrption of s -supernu-
Contracts Directorate 3 | External recruitment . | 11 | Exernal sseruitient.
A.D.O.8.(P) . 2| Ditto .o Ditte.
R.A.F. 2 -

Ditto

. (b) One appointment of Assistant was creatéd in -drder o cope with
certain special and additional work connected with cantonment water
supplies which had been “transferred to the Army Department from a
Branch of Army Headquarters., Its cost was for this reason debited
to the Cantonment budget in the Defence’ Esfimates. The appointment
was filled in accordance with the rules governing the recruitment of
ministerial establishments of the Government of Indis . offices.

APPOINTMENT OF TRAIN CONTROLLERS ON THE NowTn WESTEEN RAILWAY.

855. Mr. 8, @. Jog: With reference t6 Government’s reply on the 13th
‘November, 1981, to my question No. 1292 gub-para. (d) (i), will Govern-
ment kindly state if there wré sufficient Trdin Controllers now available?
1t so, what: steps have ‘o “far beéeti taken by the Agent, North Western
?ﬁz&ty,ﬁo Ri"'bxi}_ie these mén With dppomtments of ‘higher grades sindé

L V] . R T BT L
U 3¢, B, R T hove called 1or'the Saformation and wﬂfﬁﬂy a reply on
the table in due oourse.

gl wao= ;
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" GURTAILMENT OF THE LUNCHEON INTERVAL, .,

" Mr. President (The Honourable Sir Shanmukham Chétty): & répreseti-
tution has been made to the Chair that the represepfg_t.lvgs 3{ _Parties
with ‘8- view to-expediting' the  progress of“this Bill, would liks" that for
today snd for the next week the luncheon intarvgl might be cut short.
The Chair hes accordingly, to meet their desire, decided that for today and
for the next week the luncheon interval will be only for three-quarters of un
nour, that is, from a quarter past one o two.

... .Dz. Zisuddin Ahmad: Sir, -three-quarter of an hour; as I pointed out
in the Committee, is not sufficient for. the Muslim Members as they have tp-
offer their prayers and algo to take lunch, ‘When the month of Ramgzun
begins, 1 will be quite prepared to have only 15 minutes for interval. .- .-

Mr, Prosident (The Honourdble Sir 8hunmukham Chetty): This is one
of those typical cases in which the Chair looks in vain to'fndﬂnoe from
the representatives of the Partier. It was represented to the Chair this
morning that it was the desire of the representatives of the Parties that the
luncheon hour should be cut down to half an hour. That was the decicion
taken yesterday at a meeting of the representatives of the Parties. But,
with a view not to causing too mueh ineonvenience, the Chair decided to
cut out three-quarters of an hour from the luncheon interval and yet the
Honourable Member says that that does not suit him and he wants ap
hour. The luncheon interval will be three-quarters of an hour. '

B P

THE RESERVE BANK QF INDIA BILL.

‘Mz, President (Tho Honourable 8ir Shanhukham Chetty): The House
will now resume consideration of the Reserve Bank of India Bjll. o
The question is:

... That clause 27 stand part of the Bill,”

arim N e

Mz, Lalchand Navalrai (Sind: Nem-Muhsmmadan Rural): Bir, I moye:

“That in “clause 27 of the Blll, the word ‘excessiyely’ be o!m&tei‘l." ;

Sir, this is a very small amendment and it aims ‘at the cuitting awsy of
one wor@ only from cl@se 27, Cl‘méé’ 27, 'as it 'stﬁgdg," fe@a‘s ttlﬁga 7

soil:t'ln'l'e Bank ‘shall not re-issue bank notes which are torn, defaced or excessively

_Now, 8ir, my objection is that when a note is soiled, i sho t be
reifésued. = There s'g‘ould be no degrées in &écidin'ggoiid ﬁ'i')"lgow Exl c :q'ii'.' is
m;ulpd It is with that object that I am requesting. thet the word ‘‘excess-
agﬁd ‘iidmm be taken .mttx" Blgi this word remdins there, then there
Ovs 380 YRIy sertous question before ihe officer whe docides, gg.te whaj
o salod-nofe Js The mowsing 1306 oid sxogenrely 24 Gph . o
Tiekionary, J¢ . \g0ie beyond what s nght or wise'. . Miyy T% ¥ visdom
and thd Fighteousness of it has to ¥ decided by the officer who bas g9 49
:?gh wh:: tt;.:art,am:a szlxlidbnotes are placed before him, that for such aﬁg
B no' & \:&r?'si‘;.rh? R ?z? re-}ss\te a?q é?rnuchgnd :‘#& .Qeﬁ .“tk?uld

i

Bawod sxb ol eided it
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be no re-issue. The question as to what is wise is a very philosaphical one
and it can be degided only by the philosophers and nb‘fy by -those' who are
at the desk to decide whether au particular note i8 excessively soiled or
not. I fail to understund what will be the test to decide what is soiled,
what is a little more soiled and what is much soiled and what is excessively
soiled. Tt may be, Sir, that, as in the case of deciding the degree of diesel
of), the Honourable the Finunce Mernber has been able to get a test lamp
from England, some such lamp -may be ‘used in the case of tecting the
soiled notes as well. I submit there will be several difficulties. Suppose,
in the estimation of the officer eoncerned a note is not excessively soiled,
but it has spots and it is re-issued, it might get torn at the spots and the
holder of the note .wili lose his money. Why should you :not, -therefore,
‘merely suy that if a note is:torn or is defaced or soiled, 'it(‘hm'fl"_not be re-
issued.- If the view of the Government is that by using the ward ‘‘excess-
ively'’ some economy is going to be effected by the re-issue, then they
should have said in the clause-—when a note is excessively torn ar excess-
ivaly defaced or excessively soiléd, then only it will not be re-issued. I
ocannot understaid why excessive soiling has been considered, but not the
excessive tearing or defacement. Bir, T need not taks any more timo
on this amendment. It is a matter which can very well be appreciated.
It is on behalf of the general public that I'say that there should be no
re-issue of notes, otherwise people might spoil the spoiled ones a little
bit more and lose their money. T hope the House will realise that this
is not only & nominal difficulty, but there is some gubstance in it. There-
fore. I submit that this emendment is such that the House should accept it.

n{l. President (The Honourable .Sir Shanmukham Chetty): Amendment
‘moved: ' . )

“That in clsuse 27 of the Bill, the word ‘excessively’ be Qlﬁittot.i."'

-

The Hopousible Sir George Schuster (Finemce Member): If my
Honourable friend has any doubt as to the meaning of the word ‘‘excessive’’.
I might give him a practical ilustration by saying et T think Ms -apeech
was qcpﬁswejy long. (Mz. Lalchand Navalrai: ‘It was only to move the
Honourable Member that I did it’") heving regazd ta the imporbance of this
pmendment, We must leave some discretion to the officers that have to-deal
with this matter. If we say ‘‘soiled’’, then it would mean that no note can
ever be re-issued, because every note, once it has been in 4ny user’s pocket,
is to a gertain extent soiled. T think that this is.an unreasonable proposal
and that the clause, as it stands, is not liable to abuss. I oppose the
amendment.

dd

. Mr. President (The Honourable Sir Shanmukham Chetty): The
question is:, , . B

"’Tﬁat‘: o clause ‘27 of the Bill, the word ‘excessively’ lﬁe'_'i;@tittzgfl."'

The motion was negatived, Lo

Clﬂu!e %7,”'381&&41‘11 wthe B'#]' v :
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Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, I beg to move:

“That for clause 28 of the Bill, the following be substituted :

‘28. The Bank is required to give compensation for damaged, mutilated or imperfect
currency notes of the Government of India or Bank notes, where the bearer presents
a part of the note which is larger than one half of the whole or, if he produces cnly
the half of ‘less, can prove that the rest has been destroyed.

That Bank is under no obligation to give compensation for notes which have been
dpstx;pyed or lost; .

Provided that the Bank may, with the previous sanction of the Governor Qenergl
in Council and approval of the Central Legislature, -prescribe the circamstances in amd

the conditions and limitations subject to which the value of such destroyed or lost
currency notes or bank notes may ée refunded as of grace’.’’ :

Sir, the difference between the original clause and my amendment is
that, in the original clause of the Bill, the lost, stolen, mutilated and
imperfect currency notes are treated alike. That is to say, if the notes are
lost, stolen, mutilated or are imperfect currency notes, they will be subject
to the rules and the money may be refunded as a matter of grace. In this
amendment I have divided these defects into two different clauses, namely,
(1) those which are mutilated and imperfect, and (2) those which are lost
and stolen. In the case of the lost and stolen notes, we make rules sub-
ject to the approval of the Legislature as to how the money should be
paid. But, in the case of the imperfect and mutilated currency, the
money ought, to be paid in full. That is really the difference between the
original clause and my amendment. I should like to point out that the
present rule is in accordance with section 29 (d) of the Indian Paper
Currency Act, which prescribes the circumstances in which and the condi-
tions and limitations subject to which the value of lost, mutilated or im-
perfect currency notes may be refunded at the office of issue,. "

The Honourable 8ir George Schuster: May I point out to my Honour-
able friend that we have agreed to set up a small expert Committee to
make recommendations ag to the rules dealing with cut notes and We
propose that this Assembly should be represented on that Committee. 1
suggest to my Honourable friend that in that way we shall arrive at the
best means of dealing with what is a. very difficult question, and, until

we get that Committee’s report, it is very difficult: tc ! y !
visions in the Bill. - P ry ditficult to put in de n}te pro
Dr. Ziauddin

Abmad: What I still emphaesize and whj :
been achieved is that. the two classes shoulg be separate,héﬁgt"lz?’lse xtlzzgeyg’f;
lost and stolen notes is different from the case of mutilated and imperfect
ourrency notes. These two classes. ought to be diFferentiated amd that is
really the object of my amendment. The present rules have worked very
much against the interests of the public. It is not realised that these
currency notes are really sacred promises. When I purchase a currency
note I must have full confidence that the money “‘will ‘be' paid
in _full. _That is really the underlying idea, and the moment it_is logt, if
the Goverrtment are out to confiscate the money under sﬂﬂi%eg" hen
the confidence which the public has got in these currency nobeswitt ‘be
very much shaken. This is really a ery_importapt thing, gnd eyen the
']F}l:l'ropean Chamber of Commerce has made representations to 't isY effect.

'8 question was taken up by the Legislative Assembly during my
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absence and I find that a Resolution was moﬁe&"duﬁng ‘the’ last Simla
Session by my Homourable friend, Mr. Muhammad Muazzam Sahib
Bahadur, and the Resolution reads thus:

“That this Assembly recommends to the Governor General in Council to reconsider
the present policy of Government discouraging, and, for that purpose, penalising the
cutting of Currency Notes into halves for facility of transmission by post, as such
transmission is considered by the business world to be required i the interests of
buainess.'’

This Resolution was moved on the 81st August, 1938, and to this an
amendment was moved by Mr. Remakrishna Reddi which says:

“That at the end of the Resolution the following be added :

‘and to amend the rules with retrospective effect, in such a manner as to “secure the
following objects :
(1) When the owner of currency notes has received payment of half the valus,
! being able to produce one half of the notes, the other halves being lost, he
should be able, either on immediate proof of his ownership, after due
public notice or on non-production or non-gresentation of the other halves,
within & fixed period to obtain payment of the value of the lost half.

(%) When the second halves of currency notes are presented for payment after
half their value has been paid on the presentation of one-half of these
notes, ps{mont should not be made to such presenter without notice to:the

rson who has received the previous payment and except on proof that
e had the preferential title to the currency notes.

(si5) When the owner of. a ourrency note, having received payment of - half- the
value, being able to produce one half of the cut note- which bears the
complete undivided serial letter and number, produces the other half of
the cut note which has been cut in such a way that'the serial lefter and
number has been divided, but when both the halves are put together. are
identifiable as parts of the same note, and its serial letters and numbers
are clearly identifinble, he should be able to obtain payment of the value
of the other half'.” :

These were really the important pointe in the Resolution and in the
amendment. I do not want to quote from the speeches delivered on that
occagion, but some of the very important points-had been brought out by
Mr. Muazzam'Sahib, Mr. Ramakrishna Reddi and Mr. Vidya Sagar Pandya.
These are really matters of very great importance, because this will affect
the general practice of trade and commerce in this country. We all know
that Indis has not got banking facilities and we cannot write cheques at
every place ahd that most of the trade is now being carried on by means
of .transmission ‘of currency notes through post offices. But there are two
difficulties in.the way, firstly, thé charges are enormous and, secondly, 8
money. order cannot- be utilised for an indefinite amount.

_ The Honourable Sir George Schuster: May I also.point out to my
Honourable friend that we are considering this and I hope we shall be
able to introduce arrangements for giving free remittance facilities as
between the branches of the scheduled banks, and that will get over the
whole of this difficulty dbout tlie use of cut notés. I would assure my
Honourable friend’ that we are dealing with this matter and that, it Jju. nab
a matter which arises reslly in connection with this Bill. st we want
to do is to get something into operation soon. ., . O
Tr Savdalh’ Almed: ‘What the odourable Member said applios’to
places whers there will be & bank. What about places where there are no

-
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_ {Dr. Ziepddin Abmad] | S
b‘a.n,is ab- alls and so their difficulties will not be splv,et.l‘ Not only importans
towns have not got banks, but there are gertain districts which have no
bank of any kind. The solution which my Honourable friend suggests will
not. solve . the difficulty at all. 1t will solve the dxﬁcu.leig'f only ag far as
bigger -towns are concerned, But we are really concern wn_t_zl! ,t'”‘-dﬁ ?gd
comrnercé in smaller towns where there are no panl(i_ng tacill_tles. 'This
position, which 1 am going to explain, still remains unsolved in spite of
the assurance of the Honourable Member. 1 shall, therefore, continue to
develop my argument. I.do mot want to give the substance of -the
argument brought forward on that-oceasion, becauge: the proceedings of the
Assembly are available and I would just remind Honourable Members of
the assurance which the Houourable the Finance Member gave on ‘thut
occasion |

“My own idea is that the Select Committee on the Reserve Bank Bill might propohie-;‘—
and j wopld: very sympathetically consider the proposal—that & small expert. Committee
should. be get up to copsider what is the right .thing to do new in:relation to this

practigg.””"
The vi]uestion ‘was tnken up by the Joint Select Committee on the
Reserve Bank Bill and, in the report of the Select Committee it is said :

©" .“We Have retained this clause pendifig éxamidation by a small committee of official
and non-fficial'experts, which shiould meet as soon as possible, of the whole question
of the rules regarding payment on ‘lost, stolen or mutilated or imperfect currency or
bank notes. We may add that if .our recommendation that the Reserve Bink:should
offer free remittance. facilities to scheduled banks between thuir branches is accepted,
the guestion. of the rules referred to above may. lose miich ‘of the impertance that 13
now attached to it . - . . . S e

. This is reslly what the Hopourable the Finance Member has just said
from the substance of the Majority Report of the Seléct Committee. I
may remind him that this will help only the bigger towns where banking
facilities exist, but it will not affect the - smaller towns . where no such
lacilities .exiat. The' only sclution is thet certain facilities ought to-be
provided for the transmission of fhese paper ourrency notes: It is imapos.
gible within a lindited- time to:introduce. branches of bsaks in all thé
impartent places which carcy om trade, but this form of transmission -of
monsey sheyld not be disallowed immediately till bamking facilities have
been provided.  The srgument which has been advenced has not great forcs
under the existing conditions and will not have great: farce for some time
to come. Therefore, I etill .insist that such a provision ought to be pro-
vided' and thé notes ought to be diffetentited im- two 'weys, that i, those
notes which are logt:and:¢hope: nobes which' ape.16slly epoiled and mutilated.
"}"Ee:e_ “l;(l:“ld :eott.be trfeated alike and separate rules ought to be framed.

- nat 18 the mfention of my amendment. In my amendment, I lly
4 ;,ye:spg from ' ‘tlapse frof ‘the Rejch Banlk ‘rulés Iﬁf ééﬁﬁ&“ﬁ?*%ﬁﬁ 3

=i ' LI . oy R N ARSI I
#.*The Bisk i required ta give compsnaation Mor damsged motes; whére $he borrowsr

W?}}r 2Rert.of -the note shick iy lg than ene -of the whhle or. if -he produt
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‘mutilated. This clause is very important, because it will affect substan-
tinlly the trade in smialler towns and also it will affect substantially the
position of tHosé poor people who do not know how to keep them in really
good condition. S T S
Sir, we find very oftéen that examples are quoted of certain' banks
which will suit our own 'purpose. This réeminds mé of an-incident when &
person asked ‘my ‘opinion ‘about the selestion of his wife. I‘-%‘d}d' him ‘that
the best wife to sélect would be 'an Indian wife about ‘whori he ‘would
lnow what she is ‘and she would know what he is. But he said that he
wanted to lead an international life and must have an international wife.
S0 he consulted some of his friends what should be the standard of beauty:
of this mternational wife. As regards lier liair ohe of his friends said that
he must follow the South African ideal of beauty and #he should have:
long huir, because that id the latest fashion.” Another friend got up ahd
said that that wds not the latest model, but he must follow the Chilean
standard” and & bald headed woman would be certainly better than'‘ohs
with long hair. Then, ad regurds the eyes, it was suggested that perhaps
it. would be well to have eves similar to the women of Bulgsrid ard of
Greece. His friends said that this wus not a ' good exdmple, but he.
raust have eyes of the type of Esthonian women and Swiss women. So,
by this, they selected a wife who could only be obtdined by u mixture
of international ideas of béuuty. But how was this international wife to
be obtained? It was suggested that this wifé could ondy be purchased
at the Bank of International Settlement. So they went to this Bank to
get this wife, but wlint actuslly happened was that this wife died after the
purchase and when the entire amount was paid up. This will be just the
tragedy with the Bank which we are establishing nand we will he exactly
in the same position. The PFinence Member has always been quoting
exaimples which suit hin: and lie avoids examples which do not suit him.
So in this particuldr case wé should follow what the civilised countries do
and 1 should like to know the: position in the Bank of England. Theve
the notes are not mutilated and cut on account of the banking facilities
which exist, but, at thc same time, there is no rule of this kind even in
England and I have quoted the example of Germany where no rule of this
kind exists. Therefore, it is very hard for the poorer people if you do
not allow them full value for their notes which they purchased in good
faith. And if excuses are found to rob the poor people in order to fill
up the pockets of Government and, in future, of this .Reserve Bank, it
will be quite unfair, and the _people will begin to lose confidence in the
currency notes of this country. And if people lose  faith in the eurrency
notes of the country, it will be very hard for the Reserve Bank snd for
any country. Therefore, I think it is very desirable that every effort
should be made to hqnopr the promises made at the time when these
notes are issudd and every facility should be given to honour them. -
unlesy, in the case of notes, which are lost or destroyed, it is proved t.hat'
theéy were not feally lost or not really ‘ases&oyedl Bo, if the notes are
mutilated or defaceg, provided you can make out and identify them, the
full vélue ought to be paid, and it should not be as a matter of gmce' but
us & 1atter of right, because they purchased the notes and.should sa they
get their full vilue and it should not.be made an excuse for. not paying
anﬂ-'ﬁuﬂ'w"b?ng“thé‘pobrprlé By an indifect method. The only argy.:
menrs that ebni be édvanbed in favour of fhils motion is that probably 4he ..
tramsaotion wilt be goig dn by ik M@..‘#ﬁﬂ iay ultect advelsely the
bankiug operetivti. I8 wobld have sofhé foroe had the banking hc‘.};{ﬁég
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heen wider and banks existed in sll the L%Jip%rfﬁnt 'tgxonl:mlkix?g P
have got n very large number of towns. which -have no D Hp
of any kind and there is no other cheap method of sending %mtl.ﬁy‘d'ﬂis
I said before, the post office is the only other alternative, b; e diffi-
culty there is that the cost is prohibitive and you cannot send money l\l/ip
to any degree. Therefore, we ought to consn'der these things. My
Honourable friend has suggested. that an expert Committee was going to-
be appointed, and he has given an assurance on this matter. I have no-
doubt that an expert Committee will very hkfvly be .ap.pomt.ed; but, in the
face of this particular clause, when no differentiation has been made-
between two different varieties, I do not lmoyv w]mt the Committee will
do. The other thing is that we have been legislating very often on assur-
ances. Assurances in matters of law- have no force whatever. We have-
seen yesterday that on. a particular issue the Finance Member said that-
Government Members would remain neutral, but when votes were actually
demanded they changed their minds and voted on the motion. So thess
assuranceg given in speeches on the floor of the House in order to secure-
votes have no meaning whatsoever, but, of course, assurances given by
the Governor General in Council after mature consideration have got some
force. So this is rather an important matter and we cannot leave it to-
an offchance of a Committee being appointed which may give a decision
which may or may not be acceptable. I think, therefore, that my amend-
ment is very important and I hope the Finance Member will accept it.

Mr, President (The Honourable Sir Shanmukham Chetty) : Amendment:
moved : Ve ’

“That for clause 28 of the Bill, the following be substituted :

‘28. The Bank is required to give compensation for damaged, mutilated or imperfect
currency notes of the Government of India or Bank notes, where the bearer presents-
a part of the note which is larger than one half of the whole or, if he produces only
the half or less, can prove that the rest has been destroyed.

That Bank is under no obligation to give compensation for notes which have been
destroyed or lost;

. Provided that the Bank may, with the previous sanction of the Governor General
in Coqnc{l.and_npsro.val. of the Central Legislature, prescribe the circumstances in and
the conditions and limitations subject to. which the value of such destroyed or losk
currency notes or bank notes may be refunded as of grace’.” :

Mr. B, V. Jadhav (Bombay Central Division: ' Non-Muhammadan-
Rural): 8ir, I rise to support the amendment,;” There is, no doubt that
the practice of mutilating or cutting notes into halves ought to be dis-
couraged and t}_le Honourable the Finance Member has. heen taking certain-
stéps to stop that practice. One of the remedies proposed is that facilitios
would be given for transmission of large sums of money from the Reserve
pank to the branches vf the scheduled banks. That, ‘T “think, is a move
in the right direction, and the House will appreciate this move. But,
as has been observed by Dr. Ziauddin Ahmad, banking facilities are not -
available at every 'place, and trade and commerce is going on even. in
small places where meney is requireq to be remitted .from the head
offices of those firms. There are many district towns in which' there is.
nohmngh of a_scheduled 'bank. For instance, Satara is one of thbsav-
places which was my constituency for a number of years.  Saters is not.
a very important plase of business: it hes got'a very, small population.-:
of about 20,000 thers s no local btk or.& branch of sny sehdicy bevpe,.
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therefore, if money is required to be sent to such a place, then either
the post office has to be taken advantage of or else curréncy notes have
to be sent through the post. That is the only remedy: and, in sending
currency notes, the safest course is to cut them into two halves and send
the first half and, when they have reached their destination, then to send
the second halves. As Government desire that this practice of cutting
notes should be stopped, there is one remedy which, I venture to sugggest,
is that the Provincial Co-operative Banks should be taken in the list of
scheduled banks. Even a Provincial Bank has not got actually branches
in many places: there are about 10 or 12 branches of that Bank in the
Bombay Presidency, but then there are people’s banks, there are also
village banks, and so on, which are affilisated and which are working through
the Provincial Co-operative Bank. So if faecilities for transmitting money
through these co-operative societies and people’s banks and district hauks
are given, it will, of course, be a very great advantage and will afford -
good facility to the merchants and traders of various places. And then
this process of cutting currency uotes into halves ean be stopped. In the
Simla Session, a promise was made of appointing a Committee; but some
months have passed and we are still' in the same position. T hope the
Finance Member will now, when this legislation is out of the way, appoint
this Committee and set this matter at rest. As Dr. Ziauddin Ahmad
has pointed out, clause 28 provides for all three contingencies and piled
them into one—mutilated notes, lost notes and stolen notes. Of course,
the Bank or Government. cannot take any serious notice of stolen or lost
notes, because, if they were igoing to give compensation for them, perhaps
much dishonesty might creep in and Government might find it very
difficult to find out which are the genuine claims and which are the bogus
ones. But, in the case of mutilated notes, there is no such difficulty,
because, a portion, more than half of the currency note, is actually
presented and, therefore, the claim is so fur substantiated, and such cases
ought certainly to be distinguished from the other cases in which therc is
not sufficient proof of the genuineness of the claim. Theréfore, T think
the Honourable the Finance Member should accept this amendment,
because this real distinction between a mutilated note and a lost or
stolen note is certainly necessary: The proof in the first case will not
have to be so very strict, while, in the latter cases, it will have to bs
strictly proved. I trust that this amendment will be taken into con-
sideration as it is supported by this House. ’ .

The Honourable Sir George Schuster: Sir, I must oppose this amend-
ment." I quite recognise that there have been complaints about our rules
for dealing with out notes, and I have already indicated that we are
willing to give the fairest possible 'consideration to the whole position
and, if necessary, to alter the rules. I undértook that we would set
up a small expert Committee and, aus I have already said, we propose to
asscciate one or two Members of this House with that’Committes, and
that we are (going to do. I have not been able to take any steps -yet,
because I made it clear when I gave that undertaking that this whole
matter, was subject to the consideration.of the Belect Committee on this
Bill, and, as Honourable Members know, that consideration has only just -
been conctuded; but we do propose to take steps at once, as soon as this’
Session is over, to get the Committee together. T think that those Membeta
who have spoken have probably no practical Imowledge of the problems
whioh the currency authority has to .deal with in the ‘way of r‘n\ﬂ:ilat,m}"q
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I8 George Bebuter ] d the conclusion that thig
. Our experience bhas made us to come to the co o a
;:10::: be a matlt);r on which there is diseretion and that thq mghg:‘of thoge
who present mutilated notes must be limited in the sense given in thie
cluuse that any compensation given must be giveh as of grace; a."d, what
I say on this applies to certain other amendments which are down later
in. the list:  For instance, if somebody ecomes along and presents u wad
of charred notes which oftenhappens, and the numbers may bé leiterated, :
it is quite possible that those notes may be forged notes; the matlér has
to be gone into very carefully and: what can be done. by 'the currency
authorities must be left to their discretion. What T megn by that is
that there must be a certain number of marginal cases which ¢an only be
decided aocording to the discretion of the currency authoritiés. ._'them
might, I guite admit, be certsin cases which are quite _c]ear, but if you
want to cover all the cases, you must leave a loophole for marginal cases
which are not clear, and in those cases compensation can only be given
as of grace. That is my real objection to this amendment, that it seeks
to lay down an absolute binding obligation on the Bank, an obligation
which may have to be applied in cases where it would put the Bank in
an entirely unfair position. We feel that this is & matter which deserves
further investigation and that. closely counested with this problem, is
the problem for remittance facilities 88 between various parts of .this.,
country. The Committee which we set up will be able to consider that
linked problem of remittance facilities, not merely romittances as between
Bunks, but also whether the remittance facilities given hy the post office
now are adequate and cheap enough. T can assire the House that the
whole question will be fully considered. and T must ask them to accept

our view that this amendment. ag it stands, would put the new Bank into
an impossible position. '

, l(.r. President (The Honourqble Sir Shanmukham Chetty): The 'l'ques-
ion is: T
“That for clause 28 of the Bill, the following be substituted :

‘8. The Bank is required to give compensation for d i tmperfeoct
emrency notes of the Government of I;:gle " notes Faers ‘tiated or iy

( & or Bank notes, when
a part of ths note which is larger thah one half of the whole eore, oo, oarer protents

4 it _pre
the half or less, can prove that the rest.has' been desttoyed. 'he’p-'“’)dl'lm oy
destlrg;:dng:klo‘a: ;unde'.' no obligation to give compensation for. notes which 13n’ve been

‘Providad - thit the Bank may,’ with the Previots. sanchion of 1 & o o L

. : , | . on of th k :

"}11 Conn,cl}ysnd approval of ‘the Ceutral ‘Legislature, preacril:e the ciercs:z:ggg;sﬁ:mﬁ ;

the conditions ang limitations lubz:bt t> which the value of such destroysd or lost -

currency notes, or. bank notes may b refunded . asof, graoe!.’:.© ' ~ ;o .. $( K
The motion way Begstived. R ‘

" Mr. Lalchand Navairai: Bir; I move:

““That.in clause 23 of the Bill, afte- ‘or bank note’ '
defined by the Govermne ooy e Gty gy 3% Lank note’ the wards ‘se would be
This is ::: k:mc;;’dbrgen't ‘Wwhich, when read with tle clause itself, would
13 Noos. my noge v wi:it:;hm;y piebm:n éma:y not be éntitled to. get :}.e' money- °

i . . C re Sp t { ‘or’ m 1 d H oy » v
object in wmoving this Amehident: ig ﬂ?%gtpﬁ mut;&ated oF what ia o it

lated or imperfect oote, and it shoutd e ; qéﬁh. t.i’oh ‘of what is &-,nfl\llﬁf'-':
nor .General- in. .My * p!'b petly efined by thic, VBIh:,
one, ,ood n . Couneil My armenl@ment : ig bitﬂpﬂr ‘than the p'u@gious !
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The Honourable Sir George Schustét: Has my Tiend read the proviso,
‘because, I think, that meets his point:

‘“Provided that the Bank may, with the previous sanction of the Governor Gengial
in Council, prescribe the circumstances in, and the conditions and limitations subject
to which the value of such currency notes or bank notes may be refunded 'as of

grace.”’

That kind of definition which my friend has in mind would be covered
by that proviso.

Mr. Lalchand Navalral: Sir, it seems to me that it is not clear enough.
The Honourable Bir George Schuster: Much clearer.

Mr. Lalchand Navalrai: I have not asked for any Statutory provision
to be made, nor do I suggest that the definition should be embodied in
the Statute itself. I only ask that it should be properly defined by rates.
Now, the Finance Member has drawn my attention to the proviso, but
if the definition of a mutilated or imperfect note will be clearly put down
in certain rules, I shall consider whether I should press for this amend-
ment or not; all that I want is that the definition of a mutilated or im-
perfect currency note should be properly defined, because, in practice, we
have seen that very fanciful interpretations are put upon the words
“mutilated or imperfect currency notes’’. This question was fully debated
at the last Simla Session and instances were given of notes
which were rejected,—which should not have been rejected, —
with  the result that people agctually lost money, simply beenuse
the officer, who decided what a mutilated note was, gave
a wrong decision. In the case of a note which is cut, sometimes there
may be a slight mistake in re-joining it. A man takes care when cutting
these notes, but if he makes a little mistake in cutting it, and if one
of the figures, say, for instance, 19—the figure one goes on one part of the
note and the figure nine to the other,—such notes are rejected, and the
.people get no value for such notes. These are real difficulties which
people feel in every day experience, and I would be prepared to withdraw
this amendment if the Honourable Member assures me that the Committee
that is going to be appointed will consider this question and clearly lay
down the definition.

The Honourable 8ir George Schuster: Yes, Sir, that is really the essence
of our intentions. I would remind my friend that in the Currency Notes
Refund Rules definitions are given; there is a definition of mutilated note,
mismatched note, an obliterated note, and so .on.- That is ome of the
points that this Committee will have to consider. It really was intended
to be covered by this proviso.

Mr. Lalchand Navalrai: In view of the statement made by the Honour-
able the Finance Member, I would only say that the present definition
seems to be very misleading, and it is on account of such a definition that
notes are often refused. Therefore, now ‘that the Honourable Member
has given me an ' assurance that the queetion will be considered bv thdt
Committee in all its bearing, I do not wish to press for this amendment,
and I would ask the leave of the House to withdraw it.

The amen'dmént. was, by leave of the Assembly, withdrawn,
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Dr. Ziauddin Ahmad: Sir, I move:

“That in the proviso to clause 28 of the Bill, after the 'wordp ‘Gover’r’lor (teneral in
Counrgil' t,}:: wo: s ‘and approval of the Central ’Legulature be inserted.

Sir, we have got a very sad experience of the rules that now exist,
and the convenience of the public is not sufficiently takep into considera-
tion, and if the rules framed by this expert Committee will be laid before
the Executive Council, then only the convenience of the public will be
fully considered. 1t very often happens that these rules are framed not
for the convenience of the public, but for the convenience of the officers,
and they always forget that the officers exist for the convenience of the
public and not that the public exist for convenience of the officers or
the Departments. They first consult what is most convenient for the
officers to do, what is the method by which they could save, say,
Rs. 200, and probably one clerk could be spared. They do not consider
that, by spending a small sum of money, they will very much increase
the facilities of the general public. It is only when this question comes
before the Legislature . . . . .

The Honourable 8ir George Schuster: I do not know whether it will
meet my friend, but I should be quite prepared to accept an amendment
that these rules should be laid on the table of the House. I think that
would be more satisfactory than my friend’s proposal, because that would
give an opportunity to the House to raise any particular points for dis-
cussion. If my friend would like to alter his amendment so as to provide
for that, I shall be quite prepared to accept. it

Dr. Ziauddin Ahmad: I am prepared to agree if he alters the amend-
ment in the sense he has just suggested.

Mr. President (The Honourable Sir Shanmukham Chetty): The amend-
ment may be in this form:

‘“At the end of the proviso to clause 28 of the Bill, add the following words :

‘and the rules made under this proviso shall be lai
Central ‘Fogroics made 18 proviso shall be laid on the table of both Houses of the

Dr. Ziauddin Ahmad: Yes, Sir, that would be all right.

. Mr, President (The Honourable Sir Shanmukham Chetty): Th -
tion is that that amendment in the amended form be :ooi)pted. o anes

The motion was adopted.

Mr. T, N. Ramakrishna Reddi c . . )
Non-Muhammadan Rural): Sir, T m%;dms ceded Districts and Chittoor:

*“That in the proviso to clause 28 of the Bill, the words ‘as of grace’ be omitted.*

The Finance Member has mad i i
would sit ang traermoer, ho ru]eser: statement that a special Committee

notes. Thess word, oo garding mutilated currency and bank
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the enquiry of the Committee. That is why I want that these words
should be omitted in order to give the Committee a free hand to frame
rules in such manner as they deem fit.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved: -

*“That in the proviso to clause 28 of the Bill, the words ‘as of grace’ be omitted.”

Dr. Ziauddin Ahmad: I have given notice of a similar amendment that
these words should be removed. Whenever currency unotes are presented,
the value of those notes is not given as a mutter of grace, Lut as « matter
of right. If the currency notes are effaced or not properly presented,
then we have to make rules whether we can exercise the right of asking
for the value of those notes. .Again, if the Government be the authority,
I would not seriously object to the words ‘‘as of grace’’, because we know
that the words ‘‘as of grace’’ in the case of Government have some mean-
_ing and probably it will be exercised in favour of the person to whom the
value is given. But the position is very different when the awarding
authority is a bank. When you provide a loophole by adding the words

.“‘as of grace’’, you may take it that in 99:99 per cent. of the cases the
"Bank will not give the value of the notes to the person who presents
them. When the Bank knows that it is giving this money only as a
matter of grace and not as a legal liability, it is very likely vhat it would
never pay. I would not have insisted very strongly on the deletion of
these words, if the power had been in the hands of the Government,
" because Government would probably do justice. The Bank, on the other
hand, would try to fill up its pockets. The Reserve Bank having become
a Shareholders Bank, the position has been altered, though I would not
have seriously objected to the words ‘‘as of grace’’ if the Bank had been
a State Bank, because the State would also consider the nterests of the
public. I am afraid that these words might give a loophcle, that might
lead to serious litigation. You may frame rules, but the Bank may say,
*‘Since it is a question of grace, it would not like to give the amount to
you’’. You might argue that the word '‘grace’’ is used merely as a matter
of politeness and that there are certain rules under which you must get it.
Then the question will be taken to law courts. In order to be cousistent,
I think it is very desirable that these words should be omitted. As Hon-
ourable Members have got experience, if we retain the word ‘‘grace’’, the
Bank will exercise the grace only in the case of those whom they want to
favour, and not in the case of those to whom it would not be convenient
to show favour. We should make rules which must be impartially applied
to everybody and the payment should be made according to the rules,
which the Honourable Member hns given us to understand, will be framed
by an expert Committee and will be laid on the table »f the House.

Another difficulty is this, Perhaps the Finance Member has not got much
experience of it, but those who deal with Banks have exparience of it, and
that is, if the deciding authority is some Rs. 80 or Rs. 40 clerk in a bank,
how will he decide? Probably other considerations will come into play
and those considerations will help him to decide whether thc moneyv should
be paid or not. This will lead to a great deal of maladministration, Poor
people will suffer enormously in the hands of the petty clerks, becanse
little things will not go to the Agent; they will have to be dealt with by
the person who sits at the counter of the Bank. T think, therefore, that
the words ‘‘as of grace’’ should be remov-d in the interests of the

c2
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ience of the public, and the whole thing should be regulated by
ﬁ::ggl?)?ciules tha‘g may be framed in this behslf. Sir, I' support Ihe

amendment,

Khan Bahadur H. M. Wilayatullah (Central P;ovipcqs: M\’lharg-
madan): I rise to oppose the amendment. We must take it that the main
clause remains as it is, and that lays down:

. rson shall of right be entitled to recover from the Governor Gemeral in
Council noc; {)l:e Bank the valug of a'ni lost, stolen, mutilated or imperfect currency note
of the Government of India or bank note.”’

Having laid down that a man cannot a8 of right claim n refund, when
you add a proviso to permit a refund in specidl cases you mi;pt_’ use the
words ‘‘as of grace”’. If you take away the worde *‘as of grate”, it will
mean that refund can be claimed as & matter of right. 'fhis will mbke
the proviso inconsistent with the main clause. For this reason, 1 think
these words ‘‘as of grace’’ are necessary. Again, you have the phrase
‘‘may be refunded as of grace”. Tt means that in certain cases it may
be refunded and in certain others it may not be refunded, and so you will
have also to change the word ‘“‘“may’’ and the main clause will have to be

considerably and substantially altered. For these reasons, I oppose the
amendment.

Mr, B. R Purl (West Punjab: Non-Muhaminadan): T also intended
to point out the same flaw, because, having passed the substantive provi-
sion where we have said that it will not be as 4 matter of right that a
party would be in a position to make a claim, we cannot, for ﬁm sake of
consistency, omit these words ‘‘ag of grace’’ from the proviso. Otherwike
it will create an anomalous position, and  there will be a clear confliet
between the substantive provision and the proviso which is added to it.
Having committed ourselves to the main provision, I submit that we have

got no other course left open to us but to allow the rctention of these
words.

The Honourable Bir George Schuster: My Honourable friends, who
have just spoken, are, I think, perfectly right, and even if the words ‘‘as of
grace’’ were omitted, the proviso could only have any meaning if the idea
of grace was implied; otherwise it would have no meaning at all. On the
merits also, I should have opposed this amendment, becuuse, according to
our experience, as I have already said. however well you mav be sble to
frame the rules and however clear o proportion of the cases there may be
falling under the rules, we find that there is always a certain margin of dis-
cretional cases, and, if we omit any provision for dealing, as a matter of
grace, with hard cases which are not covered by the rules, we shall really be
doing something which is prejudicial to the persons who present these claims,
My Honourable friend suggested that the officials of the Bank might frot
axercise t.h}n; discretional power fairly, because they would be thinking of
the Bank's profit But the Bank would, I presume, follow the Bame
sort of procedure as we do in the Government, Now, we do not take into
account profits from notes which are not presented until after a period of
something like 40 years, and 1 do suggest to mv Honourable friend -that
the Bank official who is dealing with this matter will not be much
interested in the Bank’s profite 40 years after. I think that this provision
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ag it stands, is well conceived, and I again repeat the assurance I have
given that we will endeavour to see that very adequate rules are framed.

, MY. Presidgmt (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

“Thab in the proviso to clause 28 of the Bill, the words ‘as of grace’ be amitted.”
The motion was negatived,

Mr. W (The Honouzable Sk Shanmukham, Chetty). Mr. K. P.
&{p #dd o new clguse affes clovse 98 This deals with
the profite of the Iﬁ!u# Depatiment. There are variows amepdmenta o
a {ater stage for the abolition of the Lsse Depamment altogether, and
sieq thig i, aay cape aftempte to incorporate a Baw clause, the Honour-
abje Member may, if ho sp desires, after all the clauses ara dinposed of,
ok fon permaission to mave for the addition of o new clause. It can be
lone if it ix found necessary by the Honourable Member at thet stage.

The question is:

“That clause 28, as amended, stand part of the BilL."
The mation was adopted.

Clause 28, as amended, was added to the Bill.
Clause 20 was added to the Bill. -

Clause 30 was added to the Bill

Mr, President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

‘“That clause 31 stand part of the Bill.”

Dr. Ziauddia Ahmad: My amendment No. 220 is practically the same
as Nos. 221 and 222 I d., not like to move 220, but I shall move
Nos. 221 and 222 at the same time. I beg to move:

‘“Fhat in the proviso to clauso 31 of tho Bill, the word ‘or’, in the fawrth kine, be
omitted apd t,hat, at the end of the proviso to clause 31 of the Bill, the words ‘or
congtityent’ be added.

After this amendment, the proviso in the original Bill wili read as
follown:.

‘“Provided that cheques or drafts moludma hundis, psyable to bearer on demand
or otherwise, may be drawn on a person's account with a banker, shroff, agent or
constituent.’’

This is really a very important amendment and, if it is not accepted,
it, will create a great handicap to trade in the country as it is carried on
ab present. In the old Cwrency Act, we have got a similar provision
which says,—it is on page 11, section 25:

‘“Provided that cheques or drafts Emyab]e to bearer on demand or otherwise may
be dwawn on bankers, shroffs or agents their customers or constituents in ect
of; deposits of money ip the hands of the bankers, shroffs or agests and held by t|

at the credit and disposal of the person drawing such. chegues or drafts.”

T will tell you bow it will affect ¢he whole thing. If you add the worde
““or constituens’’, it is quite possible to draw hundi by any ttadesman in
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Upper India to s man from whom he is going to sell or purchase in
Cslcutta. In Indis the banking facilities are very very limited and, if shis
hundi system is abolished, persons carrying on trade in smaller towns will;
be very much handicapped. In the next clause, there is a penalty pro-
vided.” The clause says that if any one violates clause 81 and writes &
hundi, he will be punished. This practice of writing hundis is very
convenient. It has got the sanctity of centuries behind it. It has been
tested and immensely used in this country in the absence of. regular
banking facilities, and I want that these facilities should not be curtailed.
unnecessarily in this country, when we all know that there are not enough
banks in this country and there will ‘not be enough banking facilities for
some time to come. If vou had established banks in various places, then’
there would have been some sense in this provision. The provision which
actually existed in the Currency Act has been removed by this new Bill.
This may be a small matter from the point of view of this Bill, but from
the point of view of trade, this is a very important amnendment. People’
have already heen seriously affected and, if this facility is also denied- to
them, then trade will be hampered. Hundis are sent by one person to
another in the name of a third party. This is the way in which business
has been carried on for generations and this system should not be done
away with by a stroke of the pen as is soughit to be done. I urge the
Honourable the Finance Member to accept the addition of the words I
have proposed. I know this practice prevails very largely in Upper India
and T would strongly urge that the present facilities be not denied. With
these words, I move my amendment.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved :

“That in the proviso to clause 31 of the Bill, the word ‘or’, in the fourth line, be

omitted and that, at the end of the proviso to clause 31 of the Bill, the words ‘or
constituent’ be added.’”

The Honourable Sir George Schuster: I did not interrupt my Honour-
able friend, because 1 had found that interruptions were not always very
effective, but my Honourable friend has represented this clause as provid-
Ing a revolutionary change in the existing position, and he has said that
we are departing from the practice as prescribed in the Indian Paper.
Currerey Act of 1923. May I read to my Honoursble friend agsin the’
provision to which he was referring? Tt says: S ‘

“Provided that cheques or drafts b
" payable to bearer on demand or otherwise ma;
be drawn on bankers, shroffs or agents by their customers or const(i,tu:ntle." v

.Not. on constituents. T confess, when I rea& this amendment, T was
quite unable to understand what it meant. The only constciltuentt’; I h:d’
in mind were the constituents of Members of this Assembly, and I thought’
my Honourable friend, having been excluded from any power of sitting
on the .Cen.tra] Boarq of the Reserve Bank, was anxious to set up a8
8 note-issuing authority by drawing drafts on demand on his consti-
?Il_ents. (Laughter.) That may be s desirable position, but my

gnourable‘fnend'hag misrend the clause. He has not applzeciated that
this clause is the ordinary form which has been in existence, I think,
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for over fifty years, the purpose of which is to prevent any private
individual issuing what would be the equivalent of a bank-note, putting
into circulation what would be treated, as I say, as a bank-note. The
exception made is that an individual may draw a draft or cheque on his
banker,

Dr. Ziauddin Ahmad: May I ask sne question? Is the provision here
the same as in the Paper Currency Act?

The Honourable 8ir George Schuster: It is exactly the same in effect.

Dr. Zisuddin Ahmad: Now, in both cases you will find that it may be
drawn on bankers, shroffs, customers or constituents, but here we find
that they are drawn on shroffs and agents, and that there is mo mention
of constituents?

The Honourable Sir George Schuster: It makes no difference at all.
In this case we say:

“Provided that cheques or drafte, including hundis, payable to bearer nn demand
or otherwise may be drawn on a person’s account with a banker, shroff or agent.”

The proviso as amended would read:

“‘Provided that cheques or drafts, including hundis, payable to bearer un demand
:r ot{herwise may be drawn on bankers, shroffs or agents by their customers or consti-
uents.”’

Mr. President (The Honourable Sir Shanmukham Chetty): Order, order,
The question is:

“That in the proviso to clause 31 of the Bill, the word ‘or’, in the fourth line, be
omitted and that, at the end of the proviso to clause 31 of the Bill, the words ‘or
constituent’ be added.”’

The motion was negatived.

Clause 81 was added to the Bill.
(Clause 32 was added to the Bill.

Mr, President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

‘“That cla;lse 33 stand part of the Bill.”

Mr. T. N. Ramakrishna Reddi: Sir, my amendment is:

“‘That in sub-clause (I) of clause 33 of the Bill, for the words ‘Issue Department’,
wherever they occur, the word ‘Bank’ be substituted.'’

Mr. President (The Honourable Sir Shanmukham Chetty): Order, order,
The Chair would like to have the position cleared before this amendmeni,
is proceeded with. Clause 88 deals with the assets as against the note-
issue. Now, if the amendment of Mr, Reddi is adopted, does it fit in
all right? It simply says that:

““The assets of the Bank shall consist of gold coin, gold bullion, sterling securities
rupee cvin and rupee securities to such aggregate amount as is not less than the total
of the liabilities of the Bank as hereinafter defined.’

‘‘Assets’’ against what?
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i B have heen sble
¥he Honoumahle. Bir George Schuater: Sir, os fwr v 1 ) hee
to understand, it makes complete momesense of the whole Ak ltm:lgm
my Homoursble friend tried to steré om this plen of his by a Bfe ﬁz
amendment which hed been rejeoted 31“1 ]}’;’smﬁ% Fﬁoﬁhﬁbﬂm ‘he,
t goi to move these amendments.
VHV?:J(E::‘&I)%: n;fiend’s purpose is, but it would, as I say, make the whole
of the provisions of the Bill complete nonsense.

. President (The Honourable Sir Shanmukham_Chett ): The object
of t%: g[r:nourabl(e - Member is presumably to aboksh -J&e dibtd hwn
between the Isspe Department and the Ban]{_m X Depgrtmét:?‘t §po‘}l"avte
qoly cne Depertment to deal with both. But if that has been his objecl,
he )ims not succeeded in his object in the form n ‘which be wagta :
fmove it, because, in section 84 also, if, instead of the words I‘?:gs
Department’’ he substitutes the word ‘‘Bank’’, it would mean that ! 3
lisbilities of the Bank would be equal to the amount of the currency notes
of the Government of India and bank notes for the time being 1| quliaj
tion”’. But the liability of the Bank is not only for notes, but also for
deposits. So the whole thing has absolutely no meaning.

The Homourable Sir George Schuster: May I also point out, Sir, that
this House has already passed clause 23 which says:

«The issue of bank notes shall be conducted by the Bank in an Issue Departmeat
which shall be separated and kept wholly distinct from the Bankinﬁ Department, and
the gasets of the Issue Department shall not be subject to any liab: g,z other than the
liabilities of the Issue Department as hereinafter defined in section 34.”

M. T. N. Ramakrishna Reddi: That was my original intention, but
since I did not move sny amendment to clause 23, 1 do not propose to
move this amendment.

Mr. K. P. Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): Sir, 1 beg to move:

“That in sub-clause (2) of clause 33 of the Bill, for the word ‘two-fifths’ the word
‘two-thirds’ be substituted.”

As I understand it, the purpose of the reserve in the currepcy depart-
ment is in the first place to cnsure the confidence of the public with regard
to the notes that are issued, and, in the second place, to mpake use of
this reserve when the balance of trade is against us and the Bank is forced
to issue reverse councils. The trade balance of this country has, of late.
been reduced to very small dimensions. Time was when we had a very
large favourable balance, but, since last year, it has dwindled down' to
nearly rupees three crores. If the present depression continues, the chances
are. t},xa_t., next year we may have not even the three crores to our credit,
apd while the balance of frade is in that position. our commitments have
been increasing. Even under normal conditions, the Goverﬁi:nqnt of India
have to remit to the Sccretary of State about £25 milion sterling. Over
and above that, the invisible remittances come to another £25 million. S0
it may ensily be put down that every year our commitments in sterling will
be not less than £50 million. That works out at mearly Rs. 70 crores.
Then, over and above that, theve are remittances of capita]l to England.
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Very often we hear complaints about the fight of capital, snd, but for the
adventitious circumstance of the large export of gold, serious consequences
would have ensued and the position would not have been what it is today.
Ag regards the function of the external reserve of a country, I would
invite the attention of the House to s small paragraph in the Macmillan
Committee's Report. At page 122 of their report, the Committee say :

“Its primary duty indeed remains to maintain the value of its notes at par with
gold, but it fulfils it, not by its obligation to change them into gold coin, but by
freely ahipping gold bullion or selling foreign gold balances te maintain the par
value of its exchs:,&e. The sole yse of a go‘l,d, reserve today is, therefore, to enable a
atry to meet deflcits in its international balance of pay‘n¥enta, unti} the apprepriate

3&

sares can be taken to bring it ageim fo equilibrium.’

8ir, we wmust, therefore, provide at least for the normal remittances
of a year and a fair margin for backing the ourrency notes, and, I think,
my suggestion is not vedy difficulb for the (ovemment to accept. The
two-fifths that has been provided for in ‘sub-clawse (2) works out to about
72 orores of rupees on the basis that the curremoy motes issued are about
180 erores of rupees. We have got gold bullion and coins at present in the
gl'a,!d standard and the paper cwrremoy reserve departmemts. They have
been valued at she old parity and, if they are valued according to the pre-
sent market rate, they will fetch a decent amount. Then there is the home
treasury balance and, when the Governmens of India begin to dispose of
their sitver according to the arrangements tha have come to at the Inter-
national Conference, which we ratified the other day, there will be suffi-
cient funds available. Bo, it cannot be urged that iv would be difficult
to find this amount. I, therefore, suggest that the provision under this
sub-clause may - be two-thirds instead of two-fifths. BSir, I move my

amendment.

_ n; Prestdent (The Honourable Sir Shanmukham Chetty): Amendment
moved :

- “'That in_sub-clanse (£) of chuse 33. of the Bill, for the word ‘two-fifths’ the word
‘4o-thirds’ be substituted.’”

Dr. Ziauddin Akmad: Sir, this whole question of our reserve has mnot
received the amount of consideration which the importance of the subject
deserves. In India, we do not want a reserve simply to meet our paper
currency liability, but there ave two other importans factors which we should
almo comsider whem we begin to distribwbe our reserve under different
categories. Attention was drawn to these important cases in the Minority
Report when they said: ‘

“In determjning the amount of reserve and e¢spacially the nature of external reserve,
we must qo@d;?‘ throe&?zlnpormnt ctors, thqt?i.:, paper notes, the silver rupees in
cifculation and our annua} external obligatiohs which amount to roughly about 70 crores.’’

These are the three important matters which we ought to consider. 1
should like to add one more important item. When there is a Btate Bank
or when the State is the currency authority, then the amount of metallic
reserve need not be very large, but when it is going to be handed over to
a private bank, then it is necessary that the public should have some
confidence ir our notes. If they do not have the confidence in the notes,
then the whole fabric falls down. Therefore, these sre three important
factors which must be teken into consideration when we begin to digtribute
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our reserves under various heads. We have got our reserve which i8
equivalent to the paper currency notes approximating 180 crores. Now,
the question is how this amount should be distributed. How much of it
should be in gold, how much in sterling securities, how much in rupee
securities and how much of it should be in the shape of silver rupees
themselves ?

Now, another thing which has not received sufficient attention is this,
that the rupees in circulation are not really rupees, but they are also notes
printed on silver, because the amount of silver in a rupee is about 64 annas
or geven annas at the most. So, as it 18 important to have some kind of
reserve for the paper currency, equally important it is to have some kind
of reserve for the silver rupees as well. It may be argued that no reserve
is maintained for silver rupees which are in circulation in other countries.
My answer to that would be that the number of silver coins wh'ich are in
circulation in other countries is very small as compared to the silver coins
circulated in this country. The number of rupees which are in circulation:
is estimated at 400 crores. Even if we reduce their number having regard .
to the fact that some of them have been lost, some of them. buried and,
therefore, not available to the public, and some ‘of them have been con-
verted into ornaments, their number is bound to be no less than 200 crores -
which is really much more than the amount of paper currency which is in
circulation. May I' ask the Honourable the Finance Member if there is
any country in the world in which the small silver coins are greater in value
than the currency notes in circulation? S8ir, if we had a small number
of silver coins, say five or ten crores, we might have ignored the question
of having any reserve for them. but since the mumber of rupees is larger
than the paper currency, it is idle not to consider this important fact. Sir,
we 8re in a very peculiar position. As I said. we have got a very large

quantity of silver rupees in circulation and this point has not been ﬁmpetly
brought out in any of the sub-clauses of the clause we are now considering.
I had thought that this matter would be particularly brought out by the
Joint Select Committee and that thev would provide some kind of réserve
for t.he devaluation in the value of rupee on account of the fall in the price
of silver. 8o, when we begin to consider the reserves due to paper
currency, we must also consider that we have not only got the currency
notes in this country worth about 180 crores of rupees, but we have also
got silver rupees which amount to 200 crores of rupees at the least and the
value of which is onlv a nominal one. Another factor which we must bear
In mind is that we have to remit a substantial amount of money to the
TTnited Kingdom which is estimated at about 70 crores. Now, where is
this money to come from? If, by any chance, our balanc ; i

3 ) e of trade is
upset and we have not got sufficient balance in our favour to pay this
amount, then we can only pay this amount either by means .of e ()
which we may build up in Eneland in the shape of syterlinc sfese:v:e:erl‘:
means of gold and thus diminish the quantity of gold further Theser arz
important matters which must be taken into consideration.

tionA:{) ?}lxeer !I)-;:i)t:liet(i)s ?}:}id‘ é meld. like incidentally to draw the atten-
silver also 8 one foem, gi ouc far, in the paper currency reserve, we had

r reserve. [ i : .
the figures of the paper currenocy reserven nthm bianeghion 1 would give
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176 crores on the 31st March, 1938, and as much as 15'52 crores were in-
vested in silver bullion in India. Now, the reserve in the shape of silver.
bullion has been removed altogether in this clause. All transactions in
silver are now being taken up by Government alone and the Bank is not
allowed to have anything to do with it. That is a very important change
that we have made that all transactions in silver will in. future be con-
ducted by the Government, and not by the Reserve Bank. Transactions
in gold, in sterling and in other securities may be conducted by’
this Bank and the transactions in silver in future will not be cpnductgd
by means of this Bank. There is no provision anywhere that all\.rer will,
also form part of the reserves of this Reserve Bank. This is an import-
ant change and it really means that silver worth about 15 crores will now
be taken away from these reserves and handed over to Government. In
what form will it be substituted? That is really the important issue.
Are you going to substitute silver for paper and chun&e the silver into
some kind of security either in sterling or in rupees? If you remove it
altogether from the paper currency reserve, it is fair to ask that silver
should be replaced by gold, that metal should be replaced by metal and
not by paper. This is really unsound and uneconomic, especially in a
country which is really very badly off. This provision has not been made
anywhere. The Government have quietly removed 15 crores worth of
gilver bullion from our reserve and probably it will be replaced, by means
of Indian Government Securities cr by any other paper, or even per-

haps they may be replaced by means of rupees which is still worse. I
always maintained on the floor of the House and I emphasised several
times that though we may have some Indian securities in order to regu-
late the prices, really it is a very unhealthy form of our reserve. Can I
say that I possess in my pocket a crore of rupees when I only have a pro-
note of a crore of rupees written by me on myself? Nobody will come
forward and tell you that he has got a crore of rupees in his pocket,
simply because be has got a pronote drawn on himself for one crore of
rupees.  This is really not money, but it is really a kind of financial
quibble. Therefore, if you have a reserve in the shape of Indian currency
to a very large extent, it is not really a healthy form of reserve. The healthy
forms of reserves are firstly gold and that is still recognised by the world
as a very important form of reserve. The world has not given up for good
the question of gold standard. ~We do not know whether we may not
again come back to the gold standard in the near future. When
we begin to build up a reserve, we must keep this thing specially in mind
that the world is likely to come back to the gold standard and, if we all
have paper securities of this form or that form, that will not help us
very much when the world including India later on comes up to the gold
standard. We have accused the Government on the floor of the House
—not myself, but several other Honourable Members—that the Govern-
tment have allowed 160 crores of our 'gold to be taken away from

India. The people have come out to sell their gold due to economic
depression which the Government could mot altogether avert. I frankly
admit that the Government could have met it had they desired to do
8o, But there was no desire on the part of Government to meet this
thing and they passively allowed 160 crores to go out of this country.

Was it not possible for Government even at this late stage to purchase
some of this gold and keep it in their gold reserve? Out of 160 crores,

which we sold in the open market in India to America and other places, why

did the- Government allow the whole to go outside this country, and why did'
they not keep a portion of it to build up the reserve as some countries-
built up- their reserve to meet exigencies that might possibly arise when
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the world may come back again to the gold a.hapda.rd. We have mob
:l%ie tlﬁs th’inﬁ and it is wrong if we do not do it in the future. There-
fore 1 strongly emphasise that when we determine our form of reserve,
we should pay special attention to the healthiest form of reserve, i.e,,
gold and it must be admitted that when the world eomes back to the
gold standard, the countries which have got a larger stock of gold will
always be better off than those countries which are devol_d of gold. May
I ask the Honourable the Finance Member thqt, if .gold.' is not considered
the best reserve, why the Bank of England is trying to puml}ase more
and more gold and increasing the gold reserve, why is America trying
to put more and more gold into its reserve ?

‘Mr. G, Morgan (Bengal European): Nob for the reasoms mentioned by
the Honourgble Member.

Dr. Zlauddip Ahmad: Are these countries being compelled by other
comsiderations, to sell their gold? We %ayg laid great stress that the Gov-
ernment ought to put some kind of embargo on Eold q,pd thqtagold should
not be allowed to leave this country, bhuf the ;oqu"nme,nﬁ id nqt pay
heed to our requests. We offered a second salternative. If the Govern-
ment do not put any kind of prohibition on the export of gold, at least
they should come forward and purchase this amount of gold and thus
improve their gold reserves, und this also the Government did not do. I
now come to the amount of gold which is now in possession of Govern-
ment. 1 see from the Currency Report of 1932-83 that there are two
kinds of reserves, one the paper currency reserve and the other the gold
standard reserve. The paper currency reserve is meant that whenever you
issue any note whatsoever, then you must have some kind of reserve in
order to honour these paper notes. But the gold standard reserve is
really intended to stabilise our exchange. It is now proposed that these
two should be amalgamated. Let us see what is the amount of gold now
kept. According to this Currency Report, on the Slst March, 1933, 1
find that in the gold standard reserve the Government had 2,152,384,

The Honourable Sir George Schuster: May I poinl out to my Honour-
able friend that this particular question surely does not arigse on this parti-
cular amendment which is merely as to the combined proportion of gold and
sterling reserves. This amendment does not raise the question as to what
proportion of that combined total should be held in gold.

1

Dr. Ziauddin Ahmad: 1 wanted to review the whole situation on this
amendment, otherwise I will have to take a lot of time on each of the
amendments. I thought it would be better if I bad said alf I wanted
on this amendment so that the time of the House may be saved on
other amendments. But if the Honourable Member interrupts me often.
then the law of inverse relation applies, and the more I am interrupted,
the longer I will take to speak. (Laughter.) Sir, T wag discussing the
quantity of gold. I find in this Currency Report that we have got im
Englam_l gold amounting to two million odd sterling and gold in India
a:xoﬂl:ntmg to Rs. 11,626,000 and converting this amount into rupees
81849 rate of 1s.-6d. per rupee, the amount of gold bullion comes to

-4 crores of rupees. + 1 our gold reserve. we have got 18-4 croves
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und, in the paper currency reserve, I find it is 25-89." 8o the total amouns
of gold both in India and England in the two forms of reserve which are
now in the possession of Government ig feally 443 crores of rupees. Thab
iy the amount which the Government have already got. My second
contention js that they have got silver amounting to Rs. 15.52 crores
and this silver is no longer going to be a reserve. It will be handed
over fo the Government and probably sold to America through the
British Government or to the Bank of International Settlements or to
some other country at a profit or without profit. So, where will the
money go? I maintain that this thing ought to be ‘converted into gold
when you dispose of the silver. Whenever the Government dispose of
their silver, they should replace it by gold and not by paper. And if
1t our silver is also replaced by gold, what will happen? The
. T7*  position is that we already possess gold wotth 44-83 crores to
which we may add another sum of 15 crores which may be obtained by
disposing of silver. So the whole amount of our metallic reserve i
ubout 60 crores. But this 60 crores has been reduced to 40 crores and
nothing has been indicated in the whole of this Bill as to what would
happen to the remaining 20 crores. That is 8 point on which I should
like to have a clear explanation from the Finante Member as to whete
these 20 crores will g0, how it will be disposed of, ‘Who will get the beneBt
and how the metallic reserve of 60 crores would not be deposited =8
reserve under this Bill. I again emphasise, Bir, that gold is the onfy
form of good and substantial reserve, and any attempt to fritter away
the total quantity of gold will have a very bad effect on India and u
very bad effect on the future position of our Indian Government. We
are asked to think about the Bank of International Settlements l;nd to
thlpk about the Reserve Banks of European countries and America and
Chile and South Africa. But we forget the noble examples of Fngland
France and America which have always kept up a vers substantial
quantity of gold reserves. This is a point which ought toyb‘ tak : i'l'ﬁo
cogslderation. In the first place, I press that we ought to? cr ag6 oL
inetallic reserve of gold which is now being sold in lE\e ope . ea]s(etour
distress gold by the poor people, because they cannot P he Tandl M:
rents. sod by ih or people, b y ot pay the landlords
oyt i st Uy e ay e i e
tey e saved from going to jail. They are thug disposing
of their distress gold, which they had in the shape of oraamente e (he
open market. %his distress gold ought tg sh&pe ol ormaments, in the
Government and they ought to have gut a;p been purchased oy
it might not go out of thig countr p g)me ind of embargo so that
lt?:ll]‘eaige 1:1}:? hquantity of gold now oryeven ilxlxt tltll;e}fvuﬁﬁ-‘:r gixt:ntl :eio:?
reserve by 30 cv:c(;:::., lf:a}m:ai;hgzmge vgou]lf to diminish our metallic
gold and 15 crores of silver that is, al'mu: 6; vzrglreudf gt 44 erores of
Why should this be reduced from 60 crores to 40 n:s of metallic reserve.
I this Bill? I thought the Finance Member v(:omi?ls e oomtemplated
Increase of that 60 ‘crores by another five or ten ros o chomend the
be able to purchase the distress gold already i :ﬁows el e mey
and silver ise gone and you will have only aye I} ft © porket. - But gold
paper the discretion is left to the Banlk %op l:oni ¢ od oven about this
Sf;i;)tuntlog 80 Tnl?ny restrictions, you cannot dem:;dltitozgngt ;m?lzttiér dx;
6. o no ow how far it i i i ; o
:;ﬁ:tlons gf centurieg behi!:; :: :;1;3]15 tl{:eattrlelelii:l v1Vr11J lchth!'ms go: ong
ner. 8ir, so far I have said about i s partioular
the policy which underlies this elan e crellic reserve and T say that
y derlies this tlause 88 is a bad policy and 4 rzinous
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ch no honest Government would ever adopt in these days.

olicy whi t
%very country is trying to develop its metallic reserve, but we, on the

‘cther hand, are trying to diminish it. |

Now, as regards the gilver reserve, 1 frankly admit that we are legis-
Jating here that silver should not be treated by means of banks. Prob-
ably it will be to the good of the country it Government exercise the
‘full control over transactions on gilver for the benefit of the tax-payer.
But it should be brought out very clearly that in future all these trans-
actions will be made by Government. But what I do emphasise ig that
if you take away silver from the reserve, it should be replaced by gold

and it should not be replaced by paper. :

So far I have said about metallic reserve and now 1 come to. the
second category,—sterling security reserve—which is also a very important
thing. These are really very important for us because we have to make
remittances to the United Kingdom partly on account of our com-
mitments, partly to the transmission of money by private individuals
and ﬁrn;p, a:d tf,hey _rougilll‘y amci)unt to about 70 erores of rupees. That
is an estimate o various things, but we will leave out for the present the
Evmble re?xttta&oes,s andt take fmgg taéccfount the remittances ol:lly by our

overnment to the Secretary o ate for expenditure incurred on behalf
of India in the shape of pensions and other expenses. Even that amounts
t;;] 50 m;or«::)({)dd. dSo.fthesebEt? crores have to be paid every year in the
ape of goods; and, if our balance of trade is not favourable, how is thi
amount to be met? It may be said that this amount will h::ve l:o 1;::
met by borrowing in sterling; but are you going to legislate and la
down a policy in which our foreign commitments hould al p
by borrowing in sterling? And we know that if wB o fa ways be met
m.cii:eyl 1_'in thel Lc;ndon market, the rate would be ver; ?J?éh c::gdﬂ:»g ll))lc;rrgow
will ultimately fall i o
on these bon)-,owingso.Il %1&;: b;:‘c:g«ifc,)tbeg? use wo will have o pay intorost
here which we will discuss in great 'det: ilcou}rxse’ disoussing tho principle
of the ratio how th ail when we come to the question
e present monet, 1
has prejudicially affected our e r:ry %o icy of the Government of India
the policy ia loading to the expxcl:; ofan : dOlgr balance of trade, and how
will discuss thiz in greater detail wh gold in such large quantities. We
but I want to emphasise very strow len tvl:e come to clauses 41 and 42.
amount of sterling securities, not ililgi, az wo should have ¢ sufficient
which is  big period although my Honourable securitios like ten yeara
it wa s lough my Honourable friend sai
t ws o emall period, but in short term securities o e
ime of crisis and d i 8. 'We are passing through
obligations any sum of money snd we are required to pay for our external
ie locked up in long securitiegy :Vt &D_YI time, and if our money in sterling
price and all the interest that e will have to take them at a very ches
in the discount at which wo will b bavo socumulated will practical o
a very important thing whi ill be able to sell these securities Thz g
Keep in mind that, for tolz]ewn lc:,lfwe discussed vesterday, but we ,: ’;
obligations by means of th ext few years, we will have to pay our exte ne
cogyene U, ot e ot g, ol T e
Y means of lcans. and th other alternative but to
will be raised at a.h' ese loans. when the il roteed.
5 d at & high rate of int y are compulsorily raised
we will have to pay. Th interest, and we do mot know ho .
a point which we shg’u]d beiregore'. T _emphasise the fact that t}l:'ow‘ much
the sterl; il r in mind. that our ext 't this is al<o
ng securities, should be i b our external securiti i
’ e invested in such es, gpeciallv
ch a manner that they may

I
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ily obtainable and hy means of which we may be able to pay our
2:&::21 %bligations. Now,‘}what should be the amount of these sterling
securities is also a point which we will have to discuss and consider
carefully, and we cannot lightly pass over it by sayin 2/5t11.s, 1/5th
or 3/5ths unless there is some kind of scientific argument behind it. As a
matter of fact, when the Finance Member laid his prqposals bpfo;e us,
he never said & word about the reasons according to which he distributed
thege various categories of reserves in these proportions: he gave no
‘reasons: he simply mentioned 40 crores of rupees without mentioning
the fact that we already possess 60 crores, in the metallic reserve of
silver and gold bullion. That is a point which ought to ha‘ve been tgken
very seriously into consideration before we admitted to its reduction:
we bnly considered the gold reserve of 40 crores, but nobody ever considered
the silver in the metallic reserve which was withdrawn and which has not
been replaced by metallic reserves either in terms of silver or of gold.

Coming back now to sterling, we ought to bear this in mind, that
our sterling securities should be sufficient in amount and should be kept
in such a manner that, if at any particular time our balance of trade
fails to achieve the desired object, if it is not sufficient to pay for the
external obligations, then these obligations should be met by reserve in
sterling securities which we have got in the United Kingdom. This is
also a very important point to consider. Before I give any idea, therefore,

of how these things should be distributed, I would like to see the principle
laid down. |

I would like to emphasise that our sterling securities should be
sufficiently large in order that we may be able to meet our external obli-
gations if at any time our balance of trade igs not favourable. Timeg are
very hard for India and I admit that it is the same in every other country,
but the difference between this country and other countries js this.
that the Governments of those countries are meking every effort to meet
the depression while our Government are sleeping over the matter and
taking absolutely no steps to meet the general condition of depression.
I feel very strongly on this point: but when we discusg the question
of 1s. 6d., they say that ‘it is outside the terms of reference of this Bill :

80 we will consider it at some future date.’”’ Perhaps they will consider

it when all the rich men have become poor and the poor men have all
Passed away to the next world: that perhaps will be the time when they

will consider this matter. Our Government are such that arguments
hever appeal to them: you may bring forward any kind of argument;

-but, in the intoxication of their power and strength, in the shape of
votes or anything else,

_ they will never listen to our arguments.  They
listen to some other kiqd of arguments to which we cannot have recourse
always. At the same time, I say that it is really the duty of the Govern-

......

Mr. President (The Honoursble Sir Sha kh ! SN -
ject is clearly irrelevant to l o the Faues etty): That sub

the issue before the House,
Dr. Ziauddin Ahmad: T do not want to repeat it—I just want
Members should consider this question also alrd underst; g e that

and . . |, .
Mr. President (The Honourable Sir Shanmukham Chetty): But t
Honourable Member should be able to understand what i relve)vant l:o éﬁ:
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insuLe before he sattempts to make other Honoursble Meimbérs
‘'understand. | o
Dr. Ziauddin Ahmadl: I said thet I discussed the eomtire principle of
reserve, in order to save other speeches on this clause . . . . B
Mr. President (The Honoursble Sir Shanmukham Chelty): The House
now stands sdjourned till 2 O’clock.
The Assembly then adjourned for Lunch till Two of the Clock.

he Clock, Mr.
The A bly re-assembled after Lunch a? Two pf t ck,
Presid:nt s(?l(‘el?; Honourable Sir Shanmukham Chetty) in the Chair.

Dr. Zisuddin Ahmad: Sir, I first of all want to mention certain things.
which have been referred to me by some responsible person: An ﬂid
men was once planting a date tree which generally yields fruit after 40'61'
50 years. Another man asked him why he was plenting the date tree ‘a8
he would not eat its fruit. The old man replied that he was not plant-
ing the tree for himself, but he was doing it for his grandchildren. His
grandfathers sowed the seeds of the tree from which he was eating the
dates, and, in the same way, the old man said that he was planting the
date tree for his grandchildren. Tn the same way, whatever I am suvidg
‘here will fall on deaf ears, and I know the fate of all my efforts to convince
the opposite side, but whatever T say is really intended for the largar
crowd outside the Legislutive Assembly, and though this House cannot
be persusded to accept our view point by our arguments, I am sure the
outside public will be persuaded to accept our point of view by our argu-
ments, and pass correct verdict.

Then, Sir, T am not anxious to introduce any irrelevent issues. The
proposition before us is that we must have a certain percentage of sterling
reserve in gold, but no argument has been advanced why and how. Really
1 amn making a preliminary spesch to establish why and how, that is
renlly the object of my whole speech. I am not going to repeat whatever
I have said already, but T will briefly refer to what I have said merely
to refresh the memory of Honourable Members and then I will proceed
turther. T have established that we have got at present gold reserve to
the extent of 44.85 crores. We have got also silver approximately 15-98,
and my first proposition is that the mesallic reserve should = rernmin
metallic reserve and the silver should be changed into gold ‘and not into
paper. That was my first proposition. My second proposition was that
we should have sterling securities in the United Kingdom of g value which
nay be sufficiont to pay up our lisbilities. For ‘instance, we may have a
})ad time, and we may not be able to pay up our external commitments
'V means of export favourable balance of trade, and then we should he
u[ble to pay out of these reserves, and, I suggest, that must be in the
i‘ wape of short_term loans,.so that they may be recovered immediatel
iow., I am going to establish how much sterling they hav t alr &dy.

said that we have got sterling securit i .  oren
] g Ty amounting to 88.53 crores. This
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amount can be increased slightly. The Finance Member. knows that he
has already taken a loan this year amounting to 22 million sterling. Out
of this, 16 million has been spent in paying off old debts, and, therefore,
gix millions are still remaining in England out of the loan whxcl_:, we have
raised. Therefore, the point I emphasise is that, whatever sterling securi-
‘ties they possess, whether in the shape of gold standard reserve or whether
as a result of borrowing this year, the whole of the sterling securities
ought to be transferred to this Bank. In this case, without any extra
trouble, we will have 88 million, and I think we can safely put down
seven for that, so saltogether it will be about 48 crores. This is just
equivalent to' our annual commitments, so that if by any chance we are
not able to pay up the entire amount, we will be able to pay out of our
sterling commitments. Therefore, the conclusions I have arrived at so
far are——that we already possess 80 million in the shape of metallic reserve,
and the whole of it should be handed over to this Reserve Bank and it
should be taken as the reserve for paper currency. Then we have got
sterling securities in our gold standard reserve and also some money lying
‘which is really out of the loans raised this year, and I think the whole
of this amount ought to be given to this Reserve Bank, so that we will
have about 48 crores and odd in the shape of sterling securities. So,
without going to any extra trouble, if we only take the figures as they
exist today, we will have 60 crores plus 48 crores, that is to say, 108 crores
in sterling and gold reserve. This 108 crores out of 180 makes 3/5ths
which we already possess. It is the defacto figure, but what my friend,
Mr. Thampan, demands is that we ought to go a little further, and, on
account of the export of gold and the gold which is now in the market,
we must purchase some more gold and increase the gold reserve up to
extent of two-thirds liability. I think 3/5the we already possess, and,
if we slightly improve it, it will really be to our own advantage. Sir, the
question was raised, and we might discuss it to-day, as to at what value the
price of gold is to be calculated, at gold parify, or at the present value.
Forty-four crores of rupees is the value of gold according to the oid parity,
that is, when the value is about approximately Rs. 21-3-10. This is the
value according to the old price, but if we take it according to the present
parity, which is Rs. 32, then it will rise to Rs. 60 crores. So. in the
present gold reserves there is a kind of hidden reserve amounting to about
20 crores. That is reully a hidden reserve, but I 'say we ought not to
take into account that hidden reserve. because we have got a large number
of silver rupees, about 50 crores of silver rupees. The value of silver, as
was contemplated by the Hilton-Young Commission. was 24d. and now
the value has fallen to about 114. Therefore, there is a kind of hidden
lqss in the rupees that we have got in the reserves, &nd, therefore, thig
hidden loss and hidden gain equalise each other. Taking all this inta
cqnsndemtion,_'lf thigk it is very fair that we ought to fix very definitely a
higher percentage of gold, a higher percentage of sterling securities, and
less in other forms of securities which are very unhealthy. On previous
occasions I have said on the floor of this House that we want to establish
some kind of reserve for our rupees also which are in circulation, and I
have said also that rupees are a very unhealthy form of securties for
our paper currency reserve. The only way in which provision can he
made for this reserve is the one proposed by Mr. Thampan. We pught
to increase substantially the amount of our gold and sterling securities in
the paper currency reserve. That is an important point and that is why. I
very strongly support this amendment. I do not want to discusg bere
reserves in other formis, that is, in the form of rupee securities and in the
D
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¢ silver rupees. That is a thing which will probably be tgke:n up
%:,:g;. obut; I thinl? that it is really desirable that'we should lay down in
this particular clause very definitely the proportion of these four fgx:ms
of securities, that is, gold, sterling securities, rupees and rupee securities.
I have not taken into consideration the gold standard securities. This
question would probably arise. It was suddenly sprung upon us when we
began to talk about the Bank of International Settlements. When we
were talking about it, we forgot altogether about our reserves in this parti-
cular form, whether they will be caiculated according to the gold value of
the sterling or not. We forgot about it. It was a harmless amendment
on the face of it, but it will be found to be a dangerous one in practice.
Of course, I do not want to open a discussion on that particular olause,
because it has been decided and that is in our favour. But what we
ought to take into consideration is this. If we have some kind of securi-
ties of the Bank, of International Settlements—if we purchase shares and
so on, whether they would be considered as securities or not. I thin}4
they ought not to be considered as securities, they may be considered as
assets of the Bank against its own liabilities, and not assets of the Issue
Department. That must be clearly brought out not only in the course of
discussion, but somewhere in the Act itself. I have always considered

that this reserve of the Bank of International Settlements is a very
dangerous form . .

The Honourable Sir George Schuster: My Honourable friend may save
himself the trouble of elaborating this point further by acquainting himself
with the provisions of clause 83. It is quite impossible that shares of the
Bank of International Scttlements could form any part of the currency
reserve ofi+the Bank.

Dr. Ztauddin Ahmad: 1 am very glad that the Finance Member has
settled this point. I had some apprehension when this dangerous clause
was moved in innocent words yesterday, and, though 1t npoeared to be

innocent, it will be found to be exceedingly dangerous, or prove to be
dangerous later on ,

Mr. President (The Honoursble Sir Shanmukham Chetty): Order,
order. It has absolutely nothing to do with the present amendment.

Dr. Ziauddin Ahmad: I shall just say one word and then leave that
topic altogether. This Bank is called as Reparation Bank, and only
recently it has changed its name into the Bank of International Sottle-
ments. However, I will discuss that question in the third reading of the
Bill when we will review the Bill as a whole. This was only an introduc-
tion for supporting the motion so ably moved by Mr. Thampan. 1f we want
tp build up our reserves for the benefit of the people of India, and also in
consideration of our commitments to the Tnited Kingdom and also of the
fact that the '.world may go back again at any moment to the gold stand-
ard a,bout. which we know nothing, I think it is very desirable that we
should build up & substantial amount of our reserves in the shape of gold
and in the shape of sterling securities. We already possess such securities
to.the extent of three-fifths. They should be increased to two thirds
With these words, I strongly support the amendment of Mr. Thampan, .
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The Honourable Sir George Schuster: With the proposition that the
.Bank should start off with as large an amount as possihle of external
reserves, I think no one will quarrel, and it is, of course, the intention of
the Government to do all that they can to build up external reserves and
to hand over all that they possibly can spare from what they possess to
constitute external currency reserves for the Bank. But what we ave
discussing in this clause is what should be the Statutory minimum per-
centage of external assets. Because we lay down that 40 per cent.
shall be the Statutory minimum, that does not mean that we ghall be
content with starting the Bank with only 40 per cent. of external reserves.
In fact, we have already provided that the Bank should start off with at
least 50 per cent of external reserves, although the Statutory minimum
is only 40 per cent. I do not think that my Honourable friend, who
moved the amendment, and certainly not the learned Iloctor, who has
just spoken, has made clear to the House what the effect of accepting this
provision would be. Supposing the note issue is about 180 crores, which
is about the figure which we have at present. according to that, tke 40
per cent. to be held in gold and sterling as a Statutory riinimumn would
be 72 crores—72 crores in external assets, 108 crores in silver rupees and
rupce secunities, which would include, of course, trade nnd agricultural
bills. If the Statutory minimum of external assets is increased to two-
thirds, then gold and sterling would have to he, not 72 crores out of 180
crores, but 120 croreg out of 180 crores, leaving onlv 60 crores to be held
in the form of rupees, rupee securities and trade bills. Ag the notes are
to be convertible to an unlimited extent into rupees, the Bank will have
to hold a stock of about 50 crores of silver rupees. That would leave only
10 crores over for rupee securities and trade bills.

Mr. K. P. Thampan: Will not the public always prefer the currency
notes to heavy silver rupees and the contingency aaticipated by the Home
Member ever come?

The Honourable Sir George Schuster: I had better complote my
explanation. I think it is only necessary to hear those figures to appre-
ciate what an absurd position would be crested, und I would remind hoth
mv Honourable friends who have spoken of the result of thig sort of provi-
sion. Supposing it is necessary, in times of business activity, to expand
the currency for which we have made provision in this Bill and which kind
of expansion would normally be undertaken against trade hills, if we have
a provision that two-thirds of the note isrue must be covered by external
assets, it would be extremely difficult for the Bank to give the currency
the necessary elasticity. For every nine crores that it had to expand, it
would, unless it had surplus external reserves over its Statntory minimum
for every nine crores, onlv take in three crores of trade bills and would
have to find somehow or other six crores of external asgeic. Now,
if the original provision were as high ag two-thirds, it is most anlikely that
the Bank would ever be in the position of havingz a rhargin 1n excess of
that, and, therefore, that restrictive result would practically always be the
case.  Apnrt from that, of course if we were to lay down now that the
Bank could onlv be started off with a two-thirds reserve in external aseets,
we should delav the starting of the Bank quite indefinitely. We hope
that we are in sight of the position where we can start off the Bank with
a sufficient margin of external assets, but if we have to put thut up to two-
thirds or 66 per cent. then, ag I say, I do not know when the time would

D 2
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come when we should be able to start it. .Sir, I think the whole of this
amendment is, as 1 explained in my opening rcqm_rks. moved under a
misconception. We are talking here about minimum  reserves, and
minimum reserves are reserves which ought in normal times not to be
trenched uwpon. My Honourable friends have talked about the possible
necds of supplementing India’s ordinary balance of external currency out
of her balance of trade, of supplementing that by drafts on the currency
reserves in bad times; but that means supplementing them from excess of
ourrency reserves held over and above the Statutory minimum or at least
that is what should normally be the case. Once you treach ‘upon tl{e
Statutory minimum, you create feelings in the country that the situation is
unsound. Therefore, there are very great dangers in making the Statutnr.y
minimum too high. On all these grounds I must strongly oppose this
amendment.

Mr. President (The Honourable Sir Shanmukham Chctty): The ques-
tion is:

“That in sub-clause (2) of clause 33 of the Bill, for the word ‘two-fifths' the word
‘two-thirds’ be substituted.”

The motion was negatived.

Mr. B. Sitaramaraju (Ganjam cum Vizagapatam Non-Muhammadan
Rural): Sir, I rise to move:

“That in sub-clause (3) of clause 33 of the Bill, the words ‘Government of fndia’, in
the second line, be omitted.”

The reason for moving this amendment is that I do not want any such
restriction to be placed in order to give scope for other securities, for
instance, those of the Provincial Governments and land inorlgage banks
and securities like that. Tn order to prevent this restrictive sense 1 which
this original clause 15 framed, I suggest the omission of these words in
order to give latitude. With these words, I move,

lt(li'. President (The Honourable Sjr 8hanmukham Chetty) Amendment
moved :

““That in sub-clause (3) of clause 33 of the Bill, th ds * ia’
the secend Hine o omith?d." [ 1ll, the words ‘Government of India , in

The Honourable Sir George Schuster : T am afraid I could not hear all

that my Homourable friend ¢aid. I 'really am unable to understand the

purpose of this amendment. I see no reason to object to the clauge as
it stands at present. -

Mr. B. Sitaramaraju: The purpose of my
the Provincial Government securities also
other amendments’ that T am bringing up,
also to come in. T want them to be tre
Government of India securities.

amendment is this. T want
to come in and, under the

the land mortgage securitiss
ated in the same way as the

The Honourable Sir George Schuster: T still .
with a little more certainty than T dig Lot still oppose the amendment

T ore I kmew on what ground mv
Honoumble friend was supporting it. We shall certainly ccfg:ider th‘é;
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securities of Provincial Governments to be unsuitable forms of investment
to be held in the currency reserves. The Bank can hold them in its
banking department. but, as part of the currency reserves, the rupee
securities should most certainly be restricted to Government of India
securities,

 Mr. President (The Honoursble Sir Shanmukham Chetty): The ques-
tion is:

“That in sub-clause (3) of clause 83 of the Bill, the words ‘Government of India’, in
the second line, be omitted.”

The motion was ‘negatived.

Mr. V. K. Aravamudha Ayangar (Government of Inﬁa: Nominated
Official): Sir, I move: ‘

“That in sub-olause (3) of clause 33 of the Bill, for the words and figures ‘or
under Section 18’ the words and figures ‘or under sub-section () of section 18' be
snbatituted.”

Sub-clause (3) of clause 33 provides for the inclusion in internal agsets
bills of exchange and promissory notes as are eligible for purchase by the
Bank under sub-clause (a) or sub-clause (b) of sub-clause (2) of clause 17 or
under clause 18. As these clauses originally stood, sub-clause (¢) and
sub-clause (b) of sub-clause (2) referred to self-liquidating paper having the
signature of a scheduled bank or a provincial co-operative bank and clause
18 only referred to the same kind of eligible paper, but without the
signature of a scheduled bank or a co-operative bank. Clause 18 was
subsequently amended by the Joint Committee so as to include within
the scope of that clause loans and advances on various forms of securities,
including, for instance, silver. This widening of the scope of the clauce
was unintentional and I am only restoring by this amendment the original
purpose of clause 88. Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion 1s:
‘“That in sub-clause (3) of clause 53 of the Bill, for the words and ﬂguresl ‘or under

section, 18’ the words and figures ‘or under sub-section (I) of section 18' be substi-
© tuted.” i

The motion was adopted.

~ Mfr, President (The Honourable Bir Shanmukham Chetty): We now
come to the amendments to sub-clause (4) of clause 33 of the Bill. Sub-
clause (4) of clause 83 provides for the valuation of gold bullion in the
reserve and the amendmentqb seek to vary the figure mentioned in the
¢duye. Though Th a #énse the valuation of the gold in the reserves can
be considered indépendent of the valve that may be fixed for the rupee,
vet the Chair thinks, considering the amendments that stand on the Order
Paper, Honourable Members want to ¢o-relate this' value to the value
that might be fixed for the rupee itself. Therefore, what the Chuair
proposes to do is that it will postpone for the present the consideration
of sub-clause (4) of clause 33 until the House disposes: of clauses 40 and
41. Will that suit the convenience of the House?

Honourable Members: Yes, Sir.



3354 LEGISLATIVE ASSEMSBLY. [16TH DECR. 1933.

Sir Cowasfi Jehangir (Bombay City: Non-Muhammadan Urban): 8ir,
if you rule tjllmt this amendment is a consequential amendment to-
amendments that may be passed to olauses 40 and 41, I am prepared not
to move it just now, but at a later stage.

Mr. President (The Honourable Sir Shanmukham Chetty): The Chair
quite understands the Honourable Member’s position. The Chair advisedly
did not say that it was consequential, because (it might be held _that,
jtrespeetive of the ratio, the Honourable Mengber might fix a certain arbitrary
rate for valuing the gold in the reserves. "That might be opposed by sowe
Honoursble Members. That is why the Chair proposes to bold this in

abeyence and the Chair will come back to it when clause 33 comes up
again. The smendment is held in abeyance.

Sir Qowasji@ehangir: You hold this, Sir, as consequential ?

Mz, President (The Honourable Sir Shanmukham Chetty): No.

An Honourable Member: (o-related.

The Honourable Sir George Schuster: Sir, if it is of any use to my
Honourable friend, I am quite prepared to make it clear that, so far as

we are concerned, we will be prepared to regard my Honourable friend’s
amendment as deliberately consequential. (Lsughter.)

Mr. K. P, Thampan: Sir, 1 rise to move:

“That in sub-clause (6) (¥) of clause 33 of the Bill, ...............

The Honourahle Sir George Schuster: Sir, there is one amendment on
elpuse 33 (4) which is_quite distinet from the phrase to which you, Sir,
were referring,—amendment No. 285 by Dr. Ziauddin Abmead. That

raises quite a different point. Perhaps it would be convenient to take
that now?

Mr. President (The Honourable Sir Skanmukham Chetty): Why does
the Honoursble Member think that that raises a different point? The

le.ir !»hinks it would, on the whole, be convenient to postpone the con-
sideration of sub-clause (4) altogether.

The Honourable 8ir George Schuster: My point was that my Honour-
able friend’s 9mendrpent refgrs to “securities to be valued at the market
rate for the time being obtaining’'—it does not refer to gold at sll.

Dr, Ziauddin Ahmad: May I say thet I should like to wait till tk
other amendment has been discussed. I may not move eitt:tv:?llf bl the

Mr. President (The Honourable Si . is
rather an attractive prospect. (L;:lgh;rar.?hanmukham Chotty): Thet is

Mr. K. P. Thampan: 8ir, I beg to move:

“That in sub-clause (6) (b) of cla i . g ‘8 ’
words ‘arising out of bimd fide trad:::ié? Iol:d:‘:"e blzﬂi]l'ls:f'::a.g‘e word signatures’ the
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Bir, it is contemplated, for the first time, if I am right, that tle reserves
of the Currency Department might be held in bills payable dutside India.
The primary object must be to help the internal trade of this country,
and if it is decided to extend to foreign trade also, it should be restricted
to bond fide trade with India. To me it appears that it might otherwise
be mude use of by speculators. It is for that purpose that I move this
amendment,

.Hs. President (The Honourable Sir Shanmukham Chetty): Amendment
moved :

*That in sub-clause (6) (0) of clause 33 of the Bill, after the word ‘signatures’ the
words ‘arising out of bimd fide trade with India’ be inserted.’’

The Honourable Sir George Schuster: Sir, I am ofraid I must take
the view that my Honourable friend’'s amendment is misconceived. We
are considering here the securities in which the Bank can safely be allowed
to invest. We are not considering doing anything to encourage trade with
India, and it would be very restrictive to the Bapk if it wants to buy
bills in London only to be able to buy bills which were drawn for the
purpose of, or urising out of, bond fide trade with India. It would put
the Bunk into a very undesirable position and it would be very difficult
for the Bank to ascertain in cvery case what the purpose was for which
a particular bill had been drawn. I think my Honourable friend proposes
to look upon the matter rather differently and had in mind the question
of what would be done with regard to internal bills. For the purpose of
these sterling bills, we only want to give the Bank a convenient form of
investment.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

“That in sub-clause (6) () of clause 33 of the Bill, after the word ‘signatures’ the
words ‘arising out of boad fide trade with India’ be inserted.” :

The motion was negatived,

Mr. President (The Honourable Sir Shanmukham' Chetty): Clause 83
ig held .in abeyance. The only.sub-clause open for amendment will be
sub-clause (4) of clause 88.

The question is:
“That clause 34 stand part of the BilL"

Now the. amendments that stand in the name of Mr. Reddi are ejther
barred or not in order.

The question is:
“That clause 34 stand part of the Bill.”

The motion was adopted. {

Clause 34 was added to the Bill. i
Clause 85 was added to the Bill.
Clause 86 was added to the Bill.
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M, Predident (The Honoursble Sir Shanmukham Chetty): The ques-
tion is: ' -
“That clause 37 stand part of the Bill.”

Mr. V. K. Aravamudha Ayangar: Sir, I rise to move:
“That the proviso to sub-clause (I) of clause 37 of the Bill, be omitted.”

The reasons for the deletion of this proviso have been stated i.nﬂkhe
note appended by the Government members on the Joint Select Coin-
mittee. Sir, stated in simple terms, the object of gold in the reserve
under the standard that we are contemplating is two fold. In the first
place, it operates as a psychological factor designed to maintain _th.c
confidence of the public. In the second place, it is to act as o buffer,
for the needs of the Reserve Bank on the one hand and the security
market on the other in order to prevent any undue strain owing to the
sale of securities by the Reserve Bank. The proviso inserted hy the
Joint Committee, while on the one hand it eéxaggerates the importanca
of the first factor, makes it impossible for the Bank to fulfil the second
of the objects with which this gold is held in the Reserve Bank. Sir,
T move that that proviso be omitted.

Mr. President (The Honourable Sir Shanmukham ‘Chetty): Amendment
moved :

“That the proviso to sub-clause (I) of clause 37 of the Bill, be omitted.”

Dr. Ziauddin Ahmad: Sir, T do not want to deliver a speech on this
occasion (An Honourable Member: ‘‘Thank you’’), but here is a recom-
mendation of the majority of the Joint Committee. The Wonoiurable
gentleman, sitting behind the Honourable the Finance Member, delivered
a speech against the insertion of this recommendation and that speech
was not audible. We did not hear a word of what he said. Sir, I
think some good case ought to have been made out by the Government
a8 to why this recommendation of the majority of the Joint Committee

should be set aside. I like to know what are the implications and we
are committing to what ?

Mr. Gaya Prnld 8ingh (Muzafarpur cum Champaran: Non-Muham-
madan Rural): 8ir, I as a member of the Joint Select Committee, formally
take objection to this amendment moved by my Honourable friend.. The
proviso was added deliberately by the majority of the members of the
Joint Committee signing the report after full' discussion.

Mr. President (The Honoutable Sir Shanmiukham Chetty): And the Gov-
ernment members also deliberately oppose it. i

Mr. Gays Prasad 8ingh: And they will also delibe tely ca i
position with the help of the majority of the votes theyrZom};x;::ir.y theie

for complaint—I say this with due Feg Honourab i
for the shortness of his speech and, i Toney a0 20y Hon e
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which he spoke. This is an important' matter and I do think the Hon-
ourable: Member might have made the purpose of his umendment a little
clearer. Weli, I will try and make good that deficiency to the best of
my sbility. (Hear, hear.) Sir, the House is well aware of the fact that
we have got in this Bill a provision that gold of Rs. 40 crores shall be
the minimum in the reserves. I am not going into the history of how we
came to that figure of 40 crores. It has some history behind it, and, as
time is valuable, it is not essential for me to explain how we came to
that figure of 40 crores. Therefore, you must take it for granted that
we have agreed that 40 érores shall be the figure and not 44 crores and a
fraction as was desired by some. Now, clause 87 allows the Reserve
Bank, with the sanction of Government, to reduce the minimum under
certain contingencies. That is to say, under certain very urgent contin-
gencies the Bank will be allowed to have a reserve of less than 40 crores
of gold. We insisted that, as it was a compromise and there was mno
provision made in the Bill for the inclusion of a certain minimum per-
centage, it was only fair that if Government ever allowed clause 37 to be
put into operation, they should first make use of sterling securities before
they reduced the 40 crores minimum of gold. Now, by the omission of
this proviso, Government, under urgent circumstances, may reduce the
minimum of 40 erores of gold without touching the sterling securities.
That is the position we object to. We contend that before you touch this
40 crores of gold, you must first make use of your sterling securities. It
may bé due to our sentiment and it may not be following the advice of
experts and it may not be following the latest experience of other Central
Banks and of the reserves of Governments in other parts of the world, but
there is a strong sentiment in this country that this Government should
hold a certain minimum amount of gold. You have today at the old valu-
ation 44 crores and a fraction worth of gold and my Honourable friend
opposite will admit that 40 crores was fixed atter a compromise. He
started with 80 crores originally about a year ago and then he gradually
came to 85 crores. Finally, he was persuaded—I must say perhaps agsinst
his better judgment, I will give him credit for that—to allow 40 crores to be
inserted in the Bill by the Select Committee. On our side we gave up the
inclusion of a minimum percentage in the Bill.

The Honourable Sir George Schuster: I am sure, my Honourable friend
does not suggest that I did not make our position quite clear in the Select
Committee.

Sir dowujl Jéhlnglr: I am giving credit to my Honourable friend that
even perhaps against his better judgment he came to the figure of 40
crores.

The Honourable Sir George Schuster: We slways made it clear in
the Select Committee that we should have to take this line,—that we shzuld
have to put in a dissenting minute on clause 87.

Sir OCowasji Jehangir: My Honourable friend certainly objected to the
inclusion of this proviso, but my Honourable friend will remember that
when certain gentlemen came before us to give evidence and when they
thought that 40 crores was not sufficient, I pointed out to them that it
was the intention of the Committee to have such a proviso. Tt was on
that understanding that some of them were inelined not to go further and
press the point that we should have 44 crores and a fraction.
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The Honoursble Sir George Schuster: I only wishgd to‘oorrect- any
possible apprehension that there was any un{lerstandmg given by the
Government. I am sure, my Honourable friend is not suggesting (hat.

Sir Oowasji Jehangir: I am not suggesting that for a moment. But
the non-official side very much urged this and I personally pointed out to
n witness who was objecting to 40 crores and wanted 44 crores and a frac-
tion, that we would include such a provieo in clause 37 and, there{ore, }ﬁ
is my duty to point out to this House how important it is to retain this
proviso and how it is that this proviso is an important factor of the whole
scheme, the whole scheme being to have 40 crores without a percentage
and to have this proviso. Of course, it is very difficult to go into all these
details here, and I know time is very precious, but I would point out
to this Honourable House that there are many in this country who believe
that we have gone as far as we possibly should or could in this compro-
mise at which we have arrived. I would earnestly appeal to all sections of
the House, that, before they vote, they should weigh up the pros and
cons. I do not know whether I have made the position perfectly clear
or not, because it is not an easy subject to explain especially to those
Honourable Members who may not be acquainted with all these facts. It
muy be possible that my Honourable friend, the Finance Member, will,
when his turn comes to speak, point out to you the inconveniences from
which the Government and the Reserve Bank will suffer if this proviso were
included. T do not know what he is going to say, but I may point out
to him that there will be (Government sterling securities on the Banking
side as well, and he can increase the amount of those sterling securities.
At any rate, we attach a great deal of importance to this proviso and we
consider it as much a safety valve as the Government consider the whole
clause 37 a safety valve. I think I might explain in a few words what
i# the point of view of the experts who believe that no minimum of gold
reserve is necessary. Everybody realises that under the present conditions
every country is trying to increase its gold reserves. There is no doubt
about that. But they contend that there should be no Statutery minimum
put down in the Bill. For, if you have a Statutory minimum, it means
that you tie up that amount of your assets, and as one expert said, that
amount of your assets might as well be at the bottom of the well. That
is to say, although your assets muy be considerable, you tie up a certain
smount and make it unavailable to Government and to the Reserve Bank
at critical times and, therefore, you reduce your credit in the world by that
amount. I do not know whether I have made myself perfectly clear. That
ig their view. Now, I will tell you, Mr. President, what is our point of
yiew and, I may say, the Indian point of view. It is that the ratio ques-
tion plays an important part in this discussion and we do not desire the
Government to make use of our gold reserves in order to maintain a certain
ratio. (Hear, hear.) Therefore, we are anxious to tie up our gold reserves
by Btatute, notwithatunding the fast that it may, of course, decrease our
credit in the money markets of the world. Besides that, there is a senti-
mental point of view and, speaking for myself rather as a materialistic
sort of person, I am not attaching very great value to this sentimental
point of view, but we cannot neglect it in this Honourable House, but,
on the merits of the questian, placed as we are in this country and placed
a8 we shall be in the future under the new ('onstitution, I have come to
th_e .conclusiop that the only way of preventing Government from main-
taining a ratio policy which, we believe, is not in the interests of this
country, is to tie up our gold reserves by Statute. That being the position,
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naturally I protest against the deletion of a clause which will, under certain
contingencies, allow the Government to go below that 40 crores minimum.
1t may be that those contingencies may arise due to the policy of Govern-
ment in connection with exchange and currency. They may create a
situation which would make it necessary for clause 37 to come into opera-
tlon. Having created that situation themselves, without this proviso they
would be enabled to go below 40 crores minimum and retain their sterling
securities. The proviso says that we shall certainly maintain the credit
of the country under any circumstances till the very last farthing that we
have, but our contention is that you shall first use the sterling securities
before you touch your gold. I think, Sir, I have tried to explain it as
clearly as possible and I do hope that my Honourable friends will support
the Select Committee in including this proviso notwithstanding whatever
my Honourable friend, the Finance Member, with his persuasive language,
may be able to tell you as to the inconvenience that the Bank may suffer
or that the Government may suffer under certain circumstances.

Mr. N. N. Anklesaria (Bombay Northern Division: Non-Muhammadan
Rural): Do I understand that the Government are now going back upon
their definite promises ?

Sir Cowasji Jehangir: I have said, no, in the negative. I do not want
to waste the time of the Housc. I have made it perfectly clear on several
occagions. I have replied to the Honourable Member that it may be
that even against his better judgement he came to the compromise of 40
crores. I have told the Honourable Member that on our part we gave
np the inclusion of a percentage in the Bill. Surely my Honcurable
friend, who was a Member of the London Committee, ought to be aware
of a certain amount of discussion. ,ITe ought to know better. I have
told this House as much as I could and I know it will be only repeating
what I already said if I want to answer the question put by my Honour-
able friend. But I do desire that my Honourable friend should be satisfied
that whatever I have said are the facts.

Mr. President (The Honourable Sir Shanmukham Chetty): The Hon-
ourable Member has categorically answered the question. In fact, that
question was put by the Honourable ‘the ;Finance Member and he has
categarically answered it in the negative. There is no reason why the
Honourable Member should make another speech by way of answering
the question put by Mr. Anklesaria.

8ir Oowasji Jehangir: If a few words more from me will capture the
vote of my Honourable friend, I think it would be worth our while if
I should spend two minutes more to explain the peint to him and, for
that purpose, the time would be well spent. I hope I have explained the
gosition properly to my Honourable friend and I trust I have captured
is vote. '

Mr. K. P. Thampan: Sjr, I strongly oppose the motion. It will be
noticed that I have given notice of an amendment, viz., No. 225, to in-
crease the gold coin and bullion reserve, but I did not eare tc move it,
‘because I thought I could discuss the principle underlying that amendment
on the present motion. Another reason why I did not move it was, I
Imew that, in spite of our opposition, the Government amendment was
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certain to be accepted by the House. 8o I propose to discuss the prin-
ciple underlying this question of gold reserve now. I am afraid that t'hxs
is one more proof, if proof were needed, that t.hg Government are persist-
ing in their suicidal policy which was res onsible for the enormous ar.xd
fabulous export of gold from this country during the last 2§ years. 8ir,
the policy of England and other countries that went off the gold standard
from the time that they did so had been to accumulate gold. I would
invite the attention of the House to the present position of affairs in the
United States of America, in France and in England. In the United States
of America, Federal Reserve Bank's statement for the week ending the
18t September, 1938, gold held exclusively against Federal Reserve Nctes
is shown as 28,15 million dollars against Federal Reserve Notes in actual
circulation of 29,74 million dollars, that is 94 per cent against 40 per cent
required by the Federal Reserve Bank Act. The Bank of France State-
ment for the week ending the 25th August, 1983, shows gold of the value
of 82:226 million francs against Notes in circulation of 81:142 million
francs, that is over 100 per cent. The Bank of England return for the
week ending the 30th August, 1933, shows gold coin and bullion at £190-28
million against Notes issue of €450 millions, that is, 42 per cent. All
theee countries are increasing their gold reserves. As I said at the first
reading of the Bill, what is good for these countries must also be good for
this country. If the intention of the Govarnient is to create confidence
in the minde of other countries about the solvency of this country, let
alone the confidence of our own countrymen, this amendment ought not
to be accepted and I hope fervently that Members of this House are anxious
to maintain the financial prestige of this country and will not hesitate
to throw out this motion.

Raja Bahadur @. Krishnamachariar (Tanjore cum Trichinopoly: Non-
35 Muhammadan Rural): Sir I congratulate my Honourable friend,
Sir Cowasji Jehangir, on the very able and lucid manner in which

he explained the object of this amendment and the result of it which would
lead to o lacuns which unfortunately exists in the speech of my Honourable
frxepq, Mr. Ayangar, which we were not able to follow on account of the
rapidity with which he made it and sat down. Sir, my first impression or
feeling is ons of regret that, in the few amendments that I moved 1 connec-
tion with what we considered to be national interests, we were deprived of
this stirring eloquence of my Henoursble friend, Sir Cowasji Jehangir,
and if we had it, we shall never have been defeated. But, that is neither
here nor there. Another point that strikes me is how the ordinary ron-
dition attached to the proceedings of the Select Committee handicap‘;s men
who like myself have not beem members of the Select Committee. If
these of us who have not been there ‘had known all that had happened in
the Sclect Committee, we would be in a better position to appreciate,
even better than after hearing the lucid arguments of my friend, 8ir
Cowas)i Jehangir.  All these are unfortunately sealed books to us and.
consequently, we have got to rely upon what is doled out to us by the
courtesy of Members who at one time say that the proceedings are con-
fidential and, therefore, we outcastes should not know anything about
them and, at other .tmges, of their own free will, give out what happened
?th:ftre. However, Sir, in thig case I admit that it is not graceful on my
ﬁﬁe  to abject, because were it not for the fact that these proceedings have
n made known to us, we could never have been able to understand the
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inner working of this thing. The reason why I complain that the Honcur-
able the Mover’s speech was not quite clear upon this point is, what is
the idoa in leaving sterling securities alope and laying your hands upon
the gold? I should like to know exactly what that is. Even now, il
the Honourable the Finance Member would kindly come out with an
explanation, that would.probably clear the air a great deal.

Sir Oowasji Jehangir: Sir, may I interrupt my Honourable friend? 1
do think that it is fair that the Finance Member should speak twice and
give us this explanation before my Honourable friend, the Raja Bahadur,
continues his speech. 'There is a lacuna in the whole argument and we
ought to know something of the Finance Member's mind before my
Honoyrgble friend is allowed to go further with his speech. If you move
an amendment in five or ten words and do not tell us your point of view,
how do you expect Honourdble Members to reply? Of course, I have
some idea, but I do not want to mention it. It is not fair to the other
Members who do not know it. I bope, Sir, you will give ug this indul-
ence and vou will give all Parties this indulgence in allowing the Finance
%/Iember to say only a few words to enable my driend, the Raja Bahadur,
to understand the gravity of the position and to reply to the Finance
Member if there is any reply to be given. ! ‘

The Honourable Sir George Schuster: Sir, I shall be very glad to oblige
my Honourable friend it that ie for the convenience of the House, and
T do not think this is a matter for debating skill or anything of the kind.
T daresay, if I say now what I have got to say, it may not require a
reply. What T was going to say on this matter is that, in the first place,
T very much regret that we should be at issue with Honourable Mewnbers
opposite on this particular matter. I should also like to take the occasion
to acknowledge the fact that I think that the members of the Select Com-
mittee, with a good deal of strong feeling on this subject, did make a

at effort to find a ground on which we conld meet. There were certainly
people who pressed the fact that some provision should be inserted to
the effect that gold should never be touched. They did not push the
matter to that point, but they recommended that at least the 40 crores
of gold should be left to the last. My Honourable friend, the Raja
Bsghadur, who just spoke, put this point to me. He said, he g¢ould not
understand why we should want to leave the sterling securities tp the
last and turn to the gold. Well, Sir, we have never suggested taking up
a position of that kind, and I am glad that my Honourable friend put
the matter in that extreme way, hecause it maker it easier for me tn
make the position clear. T think our attitude on this whole matter has
been made fairly clear in our minute of dissent; and if my Hoenourable
friend, who moved this amendment, did not speak at great length, T
think he probably took it for granted that our minute of dissent weuld
have been read and that the House would appreciate what our attitude
was. I will take a little time of the House in just reading one or two
gentences from it We refer to the recommendation mnde in the main
gaport and then we say.:

‘‘While we feel that such ideas have fovce, and while we recognise the strength of
Indian sentiment in this miatter, we consider that, so far as statutory provisions are
ooncerned, these should not he so framed as to hamper the discretion of the Bank to
utilise ity currepcy. reserves in whatever ‘manner may he most effective for majntaining
the stability of the currency. Tn exercising this discretion it would of course be
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i he Bank to take account of Indian sentiment, for any disregard of
2?;& f::»:t eon public confidence the maintenance of wh’iqb is u vital factor in the
security of the position—a factor of perhaps even greater importauce than the actual
But it is quite a different matter to convert the recognition of these

nrtqcm,o a stnt'uto limitation on the Bank’s powers The mere possession of powers
i i unitation o .
points 1 Ty f, ) 1 th ‘

even if they may always be kept in reserve is a,"strengthoning
denial of such powers may be a weakening factor.

Now, Sir, I think that statement of the position does show that we
have recognised the other side in this cuse and this is one of the many
cuses in the course of these discussions in which we have not really been
at issue with Honourable Members opposite as to what should be the
practical course to be follow:d. We have been at issue on the point as
to whether a particular restrictive provision should be embodied in the
Statute. My Honourable friends, who have sat on the London Committee
and on the Joint Select Committee here, know only too well my own
personal views on this subject. I went so far in the London Committee
as to say that I could not conceive of myself as Finance Member goi
to the stage of parting with any of our present gold stocks, because
know that that would be taken as a danger signal by the public. Tt
would attract an enormous amount of attenticn and would do just that
thing which we ought to avoid. At a time of crisis, it would disturb
public confidence. 1 repeated that view in the Select Committee and I
still hold that view that it would be a most unwise thing for those who
sre responsible for the currency position in present conditions to trench
upon our gold reserves. But even though I hold those views, I must
maintain the attitude that to put a provision of this kind into the Statute
is a mistake. In all the circumstances that I can foresee, I hold the
view that I have just stated. But one cannot foresee all circumstances.
Circumstances might arise,—some of the Honourable Members have very
vivid imaginutions,—but, circumstances might arise which even they have
not contemplated, and it might be desirable for the Bank—in fact it might
really be necessary in the public interest—to do something with its gold
reserves _ . . . .

8ir Qowasji Jehangir: Before its sterling reserves?

The Honourable Sir George Schuster: Possibly even before ite sterling
reserves. )

8ir Oowasji Jehangir: That is the only provision here: that vou should
be nllowed to use your sterling reserves before your gold reserves.

) 'l‘ho Honourable 8ir George Schuster: T answered my Honourable
friend’s ’mter]ection by saying “‘possibly before exhausting all the sterling
regerves”’. I cannot visualise the circumstances—T frankly admit; but still
one cannot tell what circumstances may arise and there is no doubf that
In our present position, having all our external obligations as it so happens
is stex:hng. bemg on a sterling basis, if you look at it from the strictly
Impartial point of view, what matters to us is our sterling reserves
Sterling reserves are non-speculative reserves for our currency : golci
reserves are essentially a speculation: their value in terms of sterling raay
g0 up or may go down. I think in all the circumstances it is not rig'h't
to put upon the Bank an obligation of this kind. Tt would have been
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very gratifying to me and it would have helped us to get on with this
discussion and the passage of this Bill, if I had been able to accept the
views of the majority of the Select Committee on this matter; but it is
s definite question of principle, and we have felt that it was wrong to
.insert a proviso of this kind and, therefore, we have had to express our
views and stand by them. I hope that it will not be made a matter of
bitter controversy; it is a question of what one considers to be right, and
we do consider that the insertion of a proviso of the kind that the Select
Committee has inserted, is, apart from questions of sentiment, not a souad
or right provision. That is our position.

Mr. P. E, James (Madras: European): May I ask the Honourable
Member one question? Could he indicate in some way or other the kind
of circumstunces that he would envisage which would make this restrictive
proviso a danger? He said it is difficult,. but 1t would help us who ure
trying to make up our minds on the matter if he could envisage any parti-
cular kind of circurnstances which would have that effect.

The Honourable Sir George Schuster: My Honourable friend has asked
me & question which I have already said I cannot answer. In fact, I
should not like to allow my imagination to play on these circumstances,
because, possibly one's speech might be reported, and it might be said that
the Finance Member is contemplating all sorts of horrible contingencies
which at present I do not contemplate, and which I cannot imagine,

Raja Bahadur G. Krishnamachariar: Sir, I am extremely obliged—and
T have no doubt will the House be—for the explanation given by the
Honourable the Finance Member; but I regret to say it does not take us
any further. The position is this: you have got sterling securities and you
have got gold. You do not know when you will be compelled to draw upon
this gold reserve instead of touching the sterling reserve: the thing might
of might not happen: and in order to provide for some contingency of
which we have absolutely no idea at all, you are going to lay ycur hands
upon a reserve which appeals, it may be, to the sentiments of the people
of this country: even if you put it on that ground, sentiment plays &
great part in the disposition of things in this world. It is olaimed that
it might be that we will not have to exercise this power; but the very
existence of the power would be a strength. But, I say, the very existence
of the power would be a temptation to use it in cases where it is not
absolutely, pecessary; and, once this Bill goes out of our hands as an Act,
who has got control? The Legislature cannot interfere. I suppose the Gov-
e¢rnment can: well, the Government will be told that that circumstance
exists and it is to nobody’s interest to find out what is the true state of
affairs. Why should not the sterling securities be touched and exhausted
before gold is laid hands upon? That is the proviso:

“Provided that the gold coin and gold bullion held as such assets shall not he
reduced below the amount specified in the proviso to sub-section (2) of section 33 ro
long as any sterling securities remain held am such assets.”

Bo. the nosition is, what the Select Committee did—and I respectfully
submit, perfectly correctly did—was to say ‘‘use sterling securities as much
as you like; but before you touch this 40 crores. see that al] your sterling
seourities are exhausted.”” And the only argument that we have been
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told is that it is better to have that power, for you do not know what might
happen. When such an emergency does arise, I have no doubt that the
present Government of India Act as well as the future Government of
India Act will provide a great deal of power in ordgr t9 meet that, emer-
gency, for emergencies have no general rale to be applied to: they niust
be. met as they arise. 1n answer to my friend s questloq, the Honourable
Member quite rightly, if I might say no respectfully, said that he cannot
envisage an'; of those things at present; and, therefore, I submit to'provxde
for s contingent future which may, or may not happen, a power which may
be well exercised, but which at any rate creates a temptation to exercise
it badly, is a power which, under no principle of legislation, you can entrust
a body with. That is my objection to the proviso.

Mr. Muhasmmad Yamin Khan (Agra Division: Muhammadan Rural):
I am not one of those, Sir, who will {from the very start put in a kind
of suspicion on the future Directors, and I would have liked to leave &
great deal of power to the future Directors to judge whether a thing is
right or wrong and to act in the manner they think best for the welfare
of the Bank itself. But some kind of instructions has always to be given
before power is given to the Directors. I realise that their hands will be
tied down by making this proviso, but we have to see whether it is proper
to place this restriction on them or not. We know that the price of gold has
been fluctuating within the last two or three years. The reserve we have
got is worth 45 crores now, but if it had been taken into consideration
several years before, it would not have been of that value, because the
value of gold was not so much then as it is today: and there is every
likelihood of the value of gold being depreciated in future. That factor
has also to be taken into consideration. I have made my position clear.
It was decided originally for 85 crores and we stood by that figure. But
when I found that there was a change and certain other members were
for 40 crores and a certain percentage, I still held that I must stand by
my signature to which I had agreed, namely, 85 crores, provided the
Government did not chenge their view. But as I find that they have
vielded on this point, my signature for 35 crores is also gone and I had
nothing to stand by, because, whatever we had agreed to as a compromise
I could stand by. If the Government remained staunch on this point, I
would have. But once they have yielded from 85 to 40 crores

......

. ?tla; Cowasfl Jehangir: Do vou not give the Honourable Member credit
or '

Mr. Muhammad Yamin Khan: That is whet I am going to say

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member's complaint is that he was let down.

Mr. Muhammad Yamin Khan: If the
Cowasji Jehangir, had the patience to listen to me, he would have found
that T was going to say what he was saying: when I found that the
H9nom_-nble the Finance Member yielded from 85 to 40 crores, I at once
said that T was not in that case going to stand by 85 crores éither: and

Honourable .Member, Sir
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I made my position quite clear in the Committee also. But I think' it
was ‘very reasonable~on ‘the “pait ofithe Hewsweble the Findnos Member
and T1:must ‘give" him tredit' that'he yiefdédvon thig -point and he did not
stick to what had been dohe ‘cutside’ after 'due’ déliberstion, vis., 85 crores.
Thirty-five croréé wag not the ‘sum on' whidh' thé" Henourable’ the' Finance.
Member 'aloné had” persisted.” It was'agitéd’to not only-by the Fiiance
Member, but by’ tlis Leader ‘of the O }rbﬁiti&ﬁ; by the Deputy Leader-of '
the’ Opposition, myself, Sir Purghotamdds Thakardas, M¥. Anklesaria, Lala-
Ram Saran"Das'and othérs. A!I-"peb'.p‘lé‘,“‘vfho’ “were “present; there, had
agreed, but,” in’ spité of this” univérsdl agreement,’ the 'Finance Member
saw that the pressure from this side was so strong thut he agreed to 40
crores. This is certainly a ‘gz‘entférerait ‘to him; but he madé one-position
clear, and that is, that he would agréé to 40 crores if the Bill was not
changed materially. Now, I see that no 'méteiial changé is ‘going to be
effected in ‘this "Bill, ard ‘so I 'lend my wholehearted support to the Bill
as it hus emergéd from the’ Belebt Commiittee. At least 1 stand by the
Report of the Select Committee and I will stand by it on all the material
points raised there, whatever thé 'Hous‘e'm‘é’y”néw' decide. ' I will not listen
to anything, but I will stand by the Report of the Select Committee, as-
1 have done. I think the proviso which has been added after due delibera-
tion, that - the gold reserves.should mot -be tquched as long .ag we_ have
other securitigs to,touch should remajn. I do:nog see any reagon why we.
should . keep the, sterling : sacurities,, inj our, hands apd. go .on.
selling our gold.: Our gold myst,ibe; the, lagt resort to,be parted with, ab
least, in tho circumstances, in which we. atg stupding now. That is .the .
position we should take, but, as regarde the,future, if,the,Directors find .
that it is impracticable to keep the gold and the market gets settled down
in the world. then Government can come before this House and get this
Actaniénd@d. T will havé no objéetion to that course if I find that we must
altet our position, but, undey the présent tircumbltarices, when we find that
the “matket " is 'holding gol,® wheh we find that othiér tountries are also
holding gold, T think we iust #tand by this proviss which has been inserted
in the Select Commiittée. ' Bir, with ‘thede wordd;"T oppoée thé ameéndment,

Mr. Bhupt Sing {Bihar, and Orissa! Lanidhtldefs): Sir, T also ‘strongly
oppose ‘the ‘amendiment of ‘Mr.* Aya.hgm}"a eréqii.:?'a strong ‘feeling glg
the country that gold should not be ‘toyched. The minimurn gold reserve
should always be kept as'long as ‘other 'peéiiri_fi‘es:‘gari”be digposed of. Sir,
in the Select Committee, there wag somie talk about fixing a certain
percentage of the total reserve which should “be kept in gold, as was
pointed out by the Leader of the "Opposition. but when the Government
agréed to have the fixed minimum of 40 crorea worth of gold, we abandoned
the idea of fixing any percertage.” In’ 'many countries, where there are
Central Banks, there is a provision to keep a Btatutory percentage of gold
which does not find place in the present Bill, and, -therefore, Sir, -it is
very necessary that' there should be ‘some understanding -that the gold
reserve should only be jouched as n Jast resort and it should not be frittered
away under ordinary circumstances.

The Honourable the Finance Member said that he could not visusliso
such a situation when the regerve gold weuld be gold away by keeping.
the sterling securities intact,- but may I point out to him. that even if
cirgumstances hot imagined by hitg did arige, .then Gevernment.would be,
quite at liberty to bring ‘forward sn ameading Jegislation o, make the..
necessary changes. There are many provisions in this measure where the

E
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: nt have laid down that in times of need to meet certain circum-
Sﬁzﬁrﬁ future amending legislation will be brought forward by them,
and so I ask, why not include this emergency if it ever arises for being
tackled by a future amending legislation ? Why are you insisting that the
Central Board should have power to sell away gold at any time they .
think to be desirable to do so? It has always been said that thg R°§°§'V0
Bauk should carry public opinion with it, and in this matter public opinion
is very strong. I, therefore, strongly recommend to the Government not
to press this amendment, but I would rather request them to withdraw it.

Mr. S. O. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rursl): Sir, I very much regret the attitude of the Government
in this matter, and I congratulate my friend, Mr. Yamin Khan, who is
always sincere in his convictions and stands by what he says. As a
matter of fact, he said that he wanted to stand for 85 crores werth of gold,
and if Government changed, he would also change. Therefore, it is per-
fectly fair and right that he has changed when Government have changed
their position.

As regards the Government attitude, Sir, all along they were the
masters of the situation. They had to accept dictation from elsewhere.
1t is certainly true that the Finance Member said that he could give no’
undertaking, and everybody understood his position and everybody under-
stands his position even now. If left to himself, I certainly believe that
the Finance Member would not have pressed for such an unnédcessary
amendment against the decision of the Belect Committee which was almost
unanimous. .

Then, as regards clause 45 (2), T remember that we on the non-official
side in the Belect Committee agreed not to press for any percentage,
provided that the provision about forty crores gold was accepted by Govern-
ment as & matter of compromise. Though there may not be any under-
standing, yet certainly there was general agreement about it. It may
not be a promise or understanding in the technical sense, knowing full well
that there cannot be any agreement between persons. who are not free
agents. Even now the Finance Member said that he could not conceive
of any circumstances, he could not realise any circumstances at present,
when it might be necessary to touch gold instead of touching sterling.
Now, ‘1f even the Finance Member who is such an expert financier, cannot
conceive of any circumstances to touch gold, why is this anxiety to make
provision for it? If such unprecedented and unnatural circumstances
arise, certainly they can come to the Assembly and amend the Bill,
otherwise we can only conclude that they are apprehending that there
might be some demand for gold from the Bank of England and they
will have to yield then. If that is so, then they should make the position
clear that this Reserve Bank should be run in the interests of the Bank
of England, and so all sorts of possible eventualities must be provided
for, otherwise, after the statement of the Finance Member in. reply .to
the eq.uest.lon th by my friend, the Raja Bahadur, that he could not
conceive or realise any eircumstances when such a necessi i i
I think Government will now see their way, unles:,e s:)fltycg:xlrgstt iEZiet"
hands are fightened by instructions from elsewhere, not to press ,for‘it
{ do not kmow what will be the attitude of the Members of the Europesli
Group. I expect blu‘t.ﬁ:qy are free to exercise their judgment, because -
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their Leader was also a party to the Select Committee’s Report. If
necessary, I shall read the relevant portion from the Select Committee’s

Report.

““We have added a proviso to ensure that the minimum gold holding specified in
-clause 33 (2) shall in any case be retained as the last reserve. We consider that if
the currency reserves had to be drawn upon so heavily that they were reduced to 40
crores a situstion would have heen created which would in any case require considera-
tion of the whole position. In that event we think- it of the greatest importance ‘that
the Bank should possess at least this minimum holding of gold as a nucleus ot reserves
with which to maintain the currency position on the new basis which might he settled
after such reconsideration. It is because we consider that a stock of gold will in
such circumstances be the most valuable nucleus that we think this minimum should be
preserved in the shape of gold rather than in sterling securities. In making this
‘recommendation we do not imply that a provision of this nature, sarmarking a certain
portion of the cuvrency reserves for special treatment, is necessarily suitable as a
‘permanent provision, and we recognise that it may have to be  reconsidered when the
occasion contemplated in the preamble to the Bill arises and it is possible to frame
measures for establishing the Indian monetary standard on & permanent! basis.’’

It is no secret that Indians have a special inclination for preserving as
much gold as possible. We are not of such a scientific turn of mind as
the Finance Member. Though we know that gold cannot) be eaten, it has
‘been the experience, not only of an antiquated people like ourselves, but
also of the most modern people, the Americans and the French, that they
go in for gold, and, therefore, the Finance Member will excuse the people
of India, with a traditional love for gold, if they want to keep as much

gold as possible.

The Honourable Sir George Schuster: It is a very bad and Jﬁoolish
~world! |

Mr. 8. 0. Mitra: Since in this foolish world, when there is only one
wise man, that wise man must wait till the rest of the world comes up
1o his level. I do think that my Honourable friend’s speeches should
ve' circulated more in America and in Europe than in this country. I
understand that the Finance Member further said that gold was mare
'speculative than sterling securities. It is B very amazing remark. An
expert like our Finance Member says that, and we have swallowed many
things that he has said, but I may say that his new theory about gold
being more speculotive than sterling securiiiées may be reserved for people
with greater culture and civilisation than ourselves. I am sure that even
now, if he were a free agent, he would not press this amendment.

‘Mr, President (The Honourable Sir Shanmukham Chetty): T'he
<question is.

““That ths proﬁs‘o to sub-clause (I‘) of clause 37 of the Bill, be omitted.”
{

The motion was negatived.

Clause 87 was added to the Bill

Clause 88 was added to the Bill.

Clause 39 was added ‘to the Bill

Mr. President (The Honourable Sir Shanmukham Chetty): We now

Teach clause 40. Clauses 40 and 41 des] with the obligation imposed upon
T 2
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the Reserve Bank to’.maintain. the external walue of the rupee at a purti-
cular figure. There are quite a number of amendments on the Order-
Paper as regards both these clauses. While it is necessary that every
vatiety. of amendment muist have a chance of being moved ond argued, it
is #lso, necessary thet' the' discussion must be concentrated and not be-
duplidsted on--esch of :these two clauses. Therefore, the precedure that
the Chair- proposes %o follow is this. The Chair will put the question that .
clauges 40 and 41 do stand part of the Bill. The amendments {all roughly-:
inbs three ‘classes. One class of amendments wants to leave the rupee’
to ‘take ity own course and not to fix a value. Anofher clasg of 'amend-’
meénts seeks to fix a lower value than that provided in.the clauses; and &
third group seeks to enact that the value should not be decided now snd
here; but that the value of the rupee must be such as :asy be existing'
under the law for the time being in force when these clauses come intor
operation. These are the three groups of amendments. The amendments
dealing with the first group, that is, to leave the rupeg. to find its own
level without fixing a rate, are {he amendments Nos. ﬁl’i‘}‘_lwaml 25%,in the
name of Mr. Thampan and Raja Bahadur, G._K:i:hngrp;aghﬁri% respec-
tively. The Chair was given to understand that these two Honourable:
Members did not wish to move their ‘amendments. o '

Raja Bahadur @. Krishnamachariar: That is right.

My, President (The Honourable Sir. Shanmukham .Chetty) . Therefore,
we aré left with the other two groups, one group fixing a lower vulue, and .
;motlfaer g}roultw allo;ving it t? be ﬁx%d at the value that prevails under the
aw for the time being in force. The. Chyir proposes;.to take o mend-
ment from each of these groups and. to allow a compreﬁ%ya?ﬁnsﬁusﬁgp
on that. Analysing the smendments, the Chair findg {hat. amgndment
No. 251, stopding in the neme of Mr, Sarma, and, smendment No. 259,
standing in the name of Bir Cowasji Jehangiy, are bypical smendments in
the last group, The Chair, would, tharefors, allaw .Mz, Sarans first fo moye
his smendment, and, then.the. Cheir, will, ask iz Cowgsji, Jehangir, if he:
so_desires, to move No, 259,; Then, what the Cheir, propgses to do is to
ask Shaikh Sadig Hasan or Dr. Ziapddin or Mr, . Sitaremaraju to move
one of those amendments whjch peek to fix the value of. the rupee at 1s. ad..
The discussion will take place comprehensively ,. on thess three amend-
rqents,.and Honourable Members must understand that, when the
diseussion .on these threa amendments has taken place, ihe discussion ayil
close ond then the necessary questions will be put on clauses 40 .and 41,
There are other amendments which are slightly a shade differcnt from
these, but in substamce are the same, and, therefore, the Chair does not
propose to ask those Honourable Membhers to move the amendments that

:talalnd in their names. That is the procedure that the Chair proposes..to
ollow,

Mr. Vidya Sagar Pandya (Madras: . Iudian Commerse): What about
the amendments that suggest reduction frota 14: 64..t6:18. -4d?

My, Progident (The Honoyrable = Bir = Shanmpkham _ Chetty):* They
come g‘1‘1!1;16:' the ' sbeond’ groupv;ﬂ%\endmehﬁsmg R SCHESE G‘tp) | i,

i
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Sir Oowasji Jehangir: You have referred to amerdihéhts—~an amend-
#nent in the name of Mr. Sarma, No. 254, and an amendinent in' my
name, No. 257, on clause 40.

SR BN L.
Mr, President (The Honourable Sir Shanmukham Chetty). The
Honourable Member's amendment, No. 259, is better.

Sir Oowasji Jehangir: I will move cither the one or the other. What

ebout clause 41 which does not stand quite on the same basis as clause
uo?

Mr. President (The Honourable Sir Shanmukham Chetty). Quite. so.
“The point is that the discussion must be comprehensive. Clause 40 fixes
the rate at which sterling has to be sold by the Bank, and clause 41. the
rate at which sterling ought to be purchased by the Bank. The decision
-of ‘the House will be definitely given When the amendment of Mr, Sarms
or Sir Cowasji Jebangir is put to vote; but, in spite of that, if the Honour-
able Member wants to take a decision on a corresponding amendment of
clause 41 he can simply take the vote .and there will be -no discussion.
Whatever he has to say on that, he must say now. The Chair wants the
House to discuss in one comprehensive discussion both the: rates fo¥: the
purchase and sale of sterling and the Chair cannot allow a second discus-
sion all over again on clouse 41.

‘Mr. 'S, 0. Mitra: Whet about my amendment No. 263, 'whiéh {s
slightly different in this way . . . .

Mr, President (The Honourable Sir Shanmukham Chetty): The
Chair quite realises that. That amendment is only to a very slight degree
different from the amendment of Sir Cowasji Jehangir. If the Honour-
able Member insists on moving it, the Chair has certainly no objection to
ask him to move it,

: Mr.’S. 0. Mitra: My amendment should be conﬁﬁned by this Legis-
ature.

Mr. Pregident (The Honoursble Sir Shanmukham  Chetty): The
amendment of Sir Cowasji Jehangir would be the same. Any law for the
time being in force must have the sanction both of the Governor General
and of the Legislature. Therefore, in that sense, Mr. Mitra's amendment
is substantially the same as the other amendment.

Mr. H. P. Mody (Bombay Millowners’ Association: Indian Commerce):
The other amendments of Sir Cowasji Jehangir go out?

‘Mr. Presidént (The "Honourable Sir Shanmukham Chofty): All the
«6ther amendments go out.

. Pl . Cypo Loledegeboal s Yl oAttt

‘Rifa Bahadur &. Krishnamachariar: What about 2767

.+ Mr. President (The Hanoursble Sir Bhanmulhani ‘Chetty). That ‘is
-gxpobly .the explanstion rthab-thé Chadr gawe to-My. ‘Mitra Just Higw. Tf'a
xate is fixed by the Governor Genersl and subssquently appioved by ‘the
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Legislature, it comes to the same thing as the rate .for ghe time being in:
force. I1f Mr. Mitra takes a different view, the Chair will certdinly allow:

bim to move it.
The question is:
“That clauses 40 and 41 stend part of the Bill.”

Mr. R. 8. Sarma (Nominated : Non-Official): Mr. President, I move:"

“That for clause 40 of the Bill, the following be substituted :

‘40. The Bank shall sell to any person who makes a demand in that behalf and
pays the purchase price in legal tender currency at its office in Bombay, Calcutta,
lhi, Madras or Rangoon, gold for delivery at the Bombay Mint at the rate -which
may be fixed by the law which is in force on the day prior to che coming into farce-
of this section or, at the option of the Bank, sterling for immediate delivery in London.
at the rate and subject to the conditions under which, on the aforesaid day, the.

(N1}

Governor General in Council is, by law, under obligation to sell sterling’.
May I move the other amendment also?

Mr, President (The Honourable Sir Shanmukham Chetty): Not neces-
sary. The real discussion will be on this. If the verdiet of the House
goes against Mr. Sarma end if he still wants to move the corresponding
amendment to clause 41, he will have simply to move it and go to the vote.

Mr. R 8. Sarma: Sir, I consider. it a rare privilege and honour te
move what T conceive to be the most important amendment of all the
200 odd amendments that are on the Order Paper. (Hear, hear.) Sir, even
if the interruption is ironical, I may gay that I consider it important, not
chause it comes from me, bug it is important, because the whole House:
will recognise that after the disposal of the clauses referring to Share-
holder:s versus the State Bank, clauses 40 and 41 are the most important
and vital in the Reserve Bank Bill and, as my amendments refer to them,
I consider them as the most, important of the 200 odd smendments that
are on the Order Paper. I am also in the very very happy position that
In moving this amendment, T am not only having considerable support
among my own Party, but I aleo understand that'my amendments have the
syfnpathy and support of a large body of non-official public opinion in
th's House. Sir, I must at once frankly and candidly gtate that I do
not pretenfl to any expert knowledge of finance or ba}xking or currency
:}?d I realize thnt. these particular amendments must be defended fronr

e agricultural point of view, from the industrial, statistical, and econo-
me]: 1p}ou.m‘t\:s of view. I have been able to get, I think, th;; support of
I%I rp g(‘gtte ﬁ? fgllti:i(; 3/][:‘1;1. leI)eog%z t}(;g Lexier of the Democratic Party’,

. Seott, Mr. : . i d. 1 hat the
constitutional aspect will be flt‘xllv l?l:a]tm 'hma Noogy oponnt  the
there is no one hett : i Ve v Mr. Neogy than whom
Statintionl nspest ¢ 'eri) ﬁtte;.?. to denl with that aspeet. of the ‘subject, the,
gy 4 y Dr. Ziauddin Ahmad, the economic aspect by Mr
q ,t,:, ggt, ut not the leagt, the industrial aspect by M’ Rams :
Seott.  Sir, T realise that the responsibility of moving this Momenter,
amendment is & very great one. I h ¥, 0f moving this omentous-
my usual practics cf ] . ave on this oceasion gone back upon
paper what T b making extempore speeches. I have put q i

to &t ave got 40 say on this subject. ‘I pro F m ad
notes making my comments wherever necessary, Propose, to_rend ' tiomi
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In the devising of these two amendments standing in any name, ‘I have
kept three very distinct things in mind. .

Firstly, I have assumed, without admitting that the ratio is not to be
discussed in the present Bill, that advantage should not be taken of the
present Bill to raise that question. Secondly, I haye given the fullest
weight to the assurance which the Honourable the Finance Member.gt}ve
that, as far as this Bill was concerned, he did not seek to alter the existing
law. Thirdly, I have provided, I believe, for an early occasion when,
this Assembly will perforce be called upon to discuss the ratio on its own
merits. Bo far as the first two objectives sre concerned, the‘ooun!:ry
should be happy that there is to be an early opportunity for the discussion
of the ratio in this House. Nor is this an objective which the Finance
Member should disapprove of. When there is such strong feeling in this
matter both in the House and outside, it ig but fair that the issue is not
evaded but. faced straight and square at as early a date as possible.

In hig concluding remarks on Thursday, the 80th November, Sir George
Schuster said that he was only picking up the provisions of the existing
law. He also gave the assurance that he had not the least intention of
altering the existing law. I want to invite the attention of the House tor
the reiteration of the words ‘‘the existing law’’, The existing legul position
—that and only that—is what he professes to maintain in the clauses of
the Bill. Let me take the Finance Member at his own word and he
cannot have any complaint if we examine the clauses which he hag put
in the Bill from the standpoint of what he himself stated in clear, unambi-
guous and emphatic terms. The simple test. therefore, is this. Do these
two clauses maintain the existing legal position? Are they just picking
up the provisions of the existing law? Doeg his intention to do nothing
by way of altering the existing law stand vindicated? This is the crite-
rion by which I shall judge the two clauses and Bir George would agree
that this criterion is fair and proper ag it arises from his own clear and
explicit statement in the House on the 80th November.

For any par of exchange, there should be an upper point and a lower
point. The par of exchange is itself. as is usual, never stated in the Bill,
but it is clear that the par of exchange intended to be incorporated in this
measure is 13. 8d. sterling. What the Bill does is to provide. in clause 40.
the lower point at 1s. 5 49/64d., and in clause 41, the upper point at 1s.
6-3/16d. The same thing can be expressed in another way. The Bank is
to be statutorily vequired to sell sterling for unlimited quantities at 1s.
Bixd., so as to prevent oxchange slipping below this rate and to buy
sterling for unlimited quantities .at 1s. 6-8/16d., so as to arrest exchange
soaring beyond this rate.

Clause 40. which deals with the sale of sterling, reads as follows:

“40. The Bank shall sell. to any person who makes a demand in that behalf at its
office in Bombay, Calcutta, Delhi, Madras or Rangoon and pays the purchase price in
legal tender currency, sterling for immediate delivery in London, at a rate not below
one shilling and five pence and forty nine sixty-fourths of a penny for a rupee :

Provided that no person shall he entitled t» demand to buy an amount of sterling
less than ten thousand pounds.’’ -

Sir, the corresponding section in Act IV of 1927 is section 5 of which.
sub-section (1) is as follows: : "

. '{""5. (1) the’ Gﬁvemor General. in Council .shall sell, to any.person who makes a
demand in that behalf at the office of the Controller of the Currency, Caleutta. ‘or of
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the Deputy Controller of the Currency, Bombay, apd pays the purch price in lg
tex:derep:m}-'rency, gold for delivery _at.’v the Bombay Lfmt‘ at the rate of twenty-one

“yuffses, thrée annis and’ ten'pies per tola of ‘fihe- gofd or, at thé optidh of the Cd ro_l'lgr
-0t the Depnty ~Controller, 48 ~the case may ' bé; sterling -for immadiate . delivery "in
:Lohdon at' an equivalent. rate: :

Provided that no person shall be entitled to de't&mnd an smount of gold or sterling

of léas value -than thatof 1,065 tolas of fine gold.

Sub-section (2) deals with the method for determining the equivalent
-rate; and sub-section (3) lays down, that the equivalent rate so determi ed
shall be notified in the Gazette of India. On April 1st, 1927, lth_at'} is, ,the
same day on which Act IV of 1927 came into force, a Gazette Notification
was issued fixing the equivalent rate at 1s. 5-49/64d. Thus section b5 of
the Currency Act of 1927 provides for the sale of gold at a specified; price
or the sale of sterling at the specific rate of 1s..5 40/64d. Clause.40, of
the present Bill omits the provision for the sale of gold as ineffective and
-conbains that for sale of sterling at the 'same old rate. It mmay, therefore,
-be said that so far ag clause 40 is concerned, both the sale of sterling and
:the rate for such sale are exactly as in the existing law. Let us now, Mr.
JPresident, turn to clause 41 which reads as follows:

“41. The Bank shall buy, from any person who makes a, demand in that behalf
at fts office in Bombay, Calcutta, Delhi, Madras or Bangoon, sterling for immediate
‘delivery in Tondon, at a rate not higher than one shilling and six 'pence &nd thiee-
wixteenths of a penny for arupee: - k : ' o

Provided that no person shall be entitled to demand to sell an amount of sterling
lese 'than ten thousand pounds : ' k e

Provided further thdt no person shall be entitled to receive payment unless the
Bank is satisfied that payment of the'sterling in London has been made.”

The corresponding section in the Currency Act, Act IV of 1927 is
section 4 which readg as follows:

“4. Any person who offers for sale to the Governor General in Council at the office
of the Master of the Mint, Bombay, dr at any other place notified in this hehalf by the
Governor General in Council in the Gazette of India, gold in the form of bars contajn-
ing not less than forty tolas of fine gold shall, subject to such conditions as ‘the (Govérnor
General in Council may, by notification in the Gazette of India, prescribe, be entitléd
to receive payment for the same at the rate of twenty-one rupees, three annas and ten
pies per tola of fine gold.”

Here is the real point to which I mnust invite the careful attention of
the House. This section provides only for the purchase of gold at &
specified price. There in no mention whatsoever of the purchase of sterl-
ing. Much less does it lay down any rate for such purchase of sterling.
Clause 41 of the present Bill omitg the provision for the purchase of gold
on the plea that it is meffective, contains a Btatutory obligation to buy
sterling and lays down the rate at 1s. 6 8/16d. The quostion T ask of
the Honourable the Finance Member is this. From what ‘Currency Act or
dthet legal enactment ‘does he get this rate of 1s. 8 8/16d? Tg there an
mention of t}}}s.rate_ln any “existing 1aw’’? ' Let me stress on the words

existing law’’ in this question. "I 'am only poihtiqg_gu_t,,thgt the Honour-
able Member in his earlier speech in this House said that in what he was
«tilt:ing hz wasc'ndt"‘nl’beﬁ:xz 1;!1’(;;I 'ékis‘%ﬁg.flaw.'-but wag reproducing it from

e existing Currency Act. Now, Bir, . "heen' .

endenstont® o o oy A are as far as'Y have heen able Yo

acrsy rom arefyl inquiries T h. fro
dre Tnowiodgestle in Shie Fackar, Bhe Fike of i BRT0d Tor e
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sterling is nowhere to be found in the existing law. T};pt is.a lacuna.wl;ich
.we have.got in the legal position of the ratio on the basis of 1s. 8d. sterling,
.and it sgems to be the intention of the. Henourable the Finance Member to
..rectify. the lacuna, through clause 41 of thig Bill. Now, rectifying a legal
.Jlacuna is not exactly loyalty to the assurance that there ig not the ‘‘least
intention to alter the existing Jaw’’. I maintain, Sir, that if the Finance
. Member is bond.fide in the assurance which he, voluntarily. and of his
own accord, has given us, he should not persist in this attempt to use the
present Bill to rectify a defect of the existing law. If he does presist
in such an atfempt, I am sorry that the House will be constrained to
_conclpde that he is sceking, ‘T am obliged to say. unfairly to sneak this
. provision into the Bill while blandly pretending perfect innocence. T shall,
. however, be.not so uncharitable as to doubt hig motives or question his
bond fides. I am ready to believe that through an oversight or through a
cursory understanding of the detailed provisions of Act IV of 1927, he has
‘been led to incorporate a clause like clause 41 in the sincere belief that
clause 41 did not alter the existing law. 1 should, therefore, make a spe-
cinl appeal to him to take note of the arguments I have urged and to
.modify this clause in such a way that it would just maintain the existing
Yegal position—neither more nor less. 1f he sees the inevitability, let alone
_the reasonableness, of the point of view I have stressed, the Honourable
“the Finance Member could, I am sure and the House will be sure, easily
perceive that my amendments, carry out in letter and in spirit the assur-
‘ance of Sir.George Schuster and the objective which he hag owned in the
assurance while his own clauses belie, and run counter to, that assurance.
He must, I urge, be only too glad to drop his own clauses and incorporate
‘mine, and T hope he will do it, and T may also hope that he will not
only incorporate my own clauses, but tell me, ‘“Thank you, Barma, for
drawing my attention, in time, to this serious oversight.”” (Laughter.)
(Hear, hear.) As I said, section 5 of the Currency Act of 1927 provides
for sale of gold under certain conditipns or, in the alternative, sale of
‘g’ter}igf{ at a specified rate. My amendment to clause 40, provides for sale
of 'gild under the conditions specified by law  at the time
this clayse comes into force or, alternatively, the sale of sterling at the
‘rate which is the de jure rate on the aforesaid date. It will be seen that
while T have made no commitment in this clause for any specified price of
gold or any specified rate for sterling, the amendment is devised in.a way
that it preserves the closest contact with the relevant section of the
existing law. By the same token, o careful appreciation of the amend-
~ment I have proposed for clause 41 and of section 4 of the Currency Act
of 1927 would 'show that, while T have retained the provision for the pur-
.Ghase of gold and made sure that such purchase will be under the condi-
Yions, if any, that are Jegally in force, I have provided for purchase of
Sterling not at a rate which has no legal sanction today, but at the rate
which, on the day the .Seetion comes into force, will be the.de jure rate.
1 hqu,.‘t}n_e;e?re,_ngt ,Bone beyond the limits of the existing law. At the
Jgame time, T have made sure that the Bill will contain provisions. .for
3’9,&}1 the .10‘?".3“_311‘1. uppgr points. To the .extent that one of the two
‘Rpits mamains indefintte ind .obscure according fo.the Jogal posifign 28 it
‘?Eg,!;n%:.. H&.V, k‘bﬂﬁ.}g efipiteness will ogufinue till the necessary steps aye
%ﬂxv »5"1,,'. e Government to make it definite. . It may be that it may pot
iyt the i mber to Aut,

nance. Jeave -ope of the fwo waints indefipite.. -
 he will realige. it canpot, be helpad ps Be. himgalt is xesponsible for 4he
Biniiiice Tt ot B wasl taday 6 1o meain ot e e for S
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" h[ehwnnt-s anything g\,e, and beyond the existing legal position, he must
say so frankly. And after spesking his mind frankly, he must place before
this House proposition in connection with' the Currency A?t of 1927 fpr m;
gertion in that Act of the definite rate vy}uch. he }vants. ;'rom the pomtg o
view of the position that he has taken In this Bill, tha is the only logical
course. He cannot smuggle in any non-existing rate in the present Bill.
These are my arguments for pressing my point of view before this House
and before the Honourable Member.

Sir, T want to conclude with a personal note. (Hear, hear.) The
Honourable the Finance Member, whose term of office will shortly come
to & close, has enjoyed a very high reputation. However much people here
and outside may disagree with his policy, however much thoy may think
that his ﬁnanciai policy has in many respects not contributed to the welfare
of this country. !

I have heard it often amongst his worst enemies who bhave had

opportunities of listening to him either from the Press Gallery

4PM. “tom the Distinguished Visitors Gallery that however much
they may have been against him, once they come and listen to his sweet
reasonabloness and to the appealing manner of his speech, they alwavs
wished to revise their opinion and to reconsider their judgment in the
light of the ressons given by him on the floor of this House. I nppesl
to him that even on this occasion he should try to do the same and accept
my amendment in the spirit in which it bas been moved. I have heard
it ‘mentioned by my Honourable friends who sat in the Select Committee
and also by other Honourable Members that if these amendments are
cnrried out, Government will withdraw the Bill. Sir, as soon as some
of these amendments were published in the Press two or three days ago,
as soon as the news paragraph appraised that among the divergent views
that are being held both by Government about 184, and the = popular
demand for 16d. ratio, the amendments standing in my name and in the
name of Mr. Mody seemed to be the most acceptable compromise,
Government were anxious to issue a communiqué that they were not
going to be a party to any compromise at all. I have also heard it stated
that even if the House carried this amendment, the effect of it would
be that they would be obliged to withdraw this Bill. T hope thev wilt
not do it and, I am sure, they will not do it, but the threat is there.
The threat is not simply that the Reserve Bank Bill will he withdrawn,
tecause, if the Reserve Bank Bill is withdrawn, *he Central responsibility
is also withdrawn. T hope no such threat will be given to this House
and that this amendment will he treated on its merits. In any case, this
thrent need not frighten anybody. Sir, one very interesting feature of the
whole of this monotonous debate on the Reserve Bank Bill for the last
three weeks has been that now and again the monotonv and the dullness
of the dehate wns enlivened by a series of delightful and breezy stories by
my friend, Dr. Ziauddin, and Mr. Vidva Sagar Pandya. T have also got
the contagion and I want to illustrate how we are not going to be bullied
by the State by any.threats by narrnting a small story. An Italian family
were living very near.mount Vesuvius and all the time they were threatened
by the eruptions of that mountain. Whenever there were rumblings of
the mountain, they expected some sort of eruption. So,.the family
‘used to send their phlldren to an adjoining village and their friend in that
village used to keep them until such time as the eruption wss over and
then he used to send back the children to their parents. But the childrsn
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"made themselves such a nuisance at the house of their parents’ friend
that he did not like the idea of keeping them. On another occasion, when
the eruption took place, the father of these children sent a letter to his
friend and asked him whether he could send his children to him. The
friend replied: ‘‘For Heaven's sake do not send the children, but send
Mount Vesuvius. It is better of the two evils’. In the same way, il
we have got to choose between two alternatives, viz., '‘Central Respon-
sibility with all the ugly features of the Reserve Bank Bill and Govern-
ment unwilling to modify it even a little bit to bring into line with public
opinion”’ and ‘“No Central Responsibility’’, I have no doubt what the
answer of every self-respecting Indian will be. ‘“We want the lesser of
the two evils. Keep Central Responsibility in London, we don’t want it.
We are sending back your Reserve Bank Bill with Sir George Schuster

when he goes home.”’
Mr, President (The Honoursble Sir Shanmukham Chetty): Amendment
movwed :

“That for clause 40 of the Bill, the following be substituted :

‘40. The Bank shall sell to any person who makes a demand in that behalf and
pays the purchase price in legal tender currency at its office in Bombay, Calcutta,
Delhi, Madras or Rangoon, gold for delivery at the Bombay Mint at the rate which
may be fixed hy the law which is in force on the day prior to the coming into force
of this section or, at the option of the Bank, sterling for immediate delivery in London
at the rate and subject to the conditions under which, on the aforesaid day, the
Governor General in Council is. by law, under obligation to sell sterling’.”

Does Sir Cowasji Jehangir want to move his amendment?

- 8ir Oowasji Jehangir: My amendment is like the one that has been
moved ; it is couched in practically the same language. I will, therefore,
support Mr. Sarma’s amendment later on when it is necessary to do so.

Mr. President (The Honourable Sir Shanmukham Chetty): Does any
other Honourable Member, in whose name an amendment similar to
the amendment standing in the name of Sir Cowasji Jehangir stands,
like to move it? The amendments are in the names of Mr, Scott, Mr.

Mody and Mr, Thampan.

Mr, J. Ramsay Scott (United Provinces: European): I wish to support
Mr. Sarma.

Sir Cowasji Jehangir: May I point out, Mr. President, that all these
amendments are practically the same and, therefore, there is no necessity
to move any of them. The simplest method is to support Mr. Sarma’s

amendment

' Mr. President (The Honourable Sir S8hanmukham Chetty): The Chair
would now ask one of the Honourable Members to move an amendment
which seeks to fix a definitelv lower rate for the rupee. These sre
amendments Nos. 266, 267, 268 and 2060. The first amendment stands
in the name of Shaikh Sadiq Hasen and he can move it if he wants to.
But there is an error, becausi he savs ‘‘one shilling and three pence and
forty-vine sixty-fourths’’. The Chair takes it that he wants to fix the
rupee at 1. 4d. at par exchange in which case the lower point is not jugt
what he said. Probably some Government Member will be able to give
‘the lower point, ' S .

The Honourable 8ir George Sehuster: He can take any rate he likes,
It:need not be calculated on a logical basis.” - e Y
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..Mz, President (The Honoursble Sir Shanmukham .Chetty): That is
.-mot the paint. Tt is understood that the intention is to have ls. 4d. .at
. par. exchange.

 Dr.Ziauddin Ahmad: Tt is 1s. 4d. at par and so is Mr. Raju’s amend-
-moent,

~ Mr, President (The Honourable Sir Shanmukham Chetty): The Chair
would allow it to be moved as it is, but later on when the question is put,
the Chair would permit. the correction to be made.

» ’i; H.’P.'Mody: Are not Government in a position to say thet straight-
away

Mr, President (The Honourable Sir Shanmukham Chetty): Does Mr.
MMitra want to move his amendment No, 263?

Mr. 8. 0. Mitra: Sir, I beg to move:

“That in clause 40 of the Bill, for the words ‘not below one shilling and five pence
and forty-nine sixty-fourths of a penny for a rupee’ the following be substituted :

‘to be announced by the Governor General in Council after consultation with expert
'mf"ge in ‘the dtzount,ry at the time of brinéing this Act into operation and that question
placed s

ubsequently before the Central Legislature for its confirmation’.’’

Sir, it is admitted that this Bill is not going to be put into operation
immediately. It will take at least a year before - this - measure: -tomes
Antop force. . So, we feel that there is no necessity for us now to fix any
zatio, because il is certain that, during the lapse 6f another 12 mionths,
the circumstances are very likely to change. It is generally believed in
India today that the present ratio of 1s. 6d. is not in the best interest of
ithe country. I know that in this Bill we are not direotly.required now
;and here to fix any ratio. What I suggest is that the Government should
mot even now declare the ratio, but, before this Bill actually comes into
operation after 12 months, they should appoint. an expert Committee which
should go through this question in detail and come tq & deeigion and
give their suggestions. 1 agree that it is not for the Legislature even
at its public sitting to discuss and decide what ‘shéuld be the ratio of
exchange. It certainly lies in the province of experts to decide these
matters. In my amendment I suggest that this recommendation of
the expert Committee should be placed subsequently before this Assembly
for discussion and their opinion. This is not & very unusual course. The
exlfcutive has to take action in an emergency. But that iz no é‘round
.W y any action taken by Government should not subsequently be placed
‘before the Legislature -for their opinion.  In '‘my amendment what I
suggest .is that instead of fixing any ratio about the thi i
) p X1 ings -that .will
<bappen 12 months after, the Government, instead itbing in.
Jay thai. they would uti&k to the » 108 of committing in. any

* oy would .8 .present ratio even -n vear hence, ghould

8ve it to the wisdom . .
8Ary enquiry at that tm-.:f an expert body which should make the neces-

Sir, T.know that this ratio question is a very ddlicate one. “Tven i
. Sir, T ruti is a very délicate one. “Fven the
Anbicipation of exchange in mny way lesds to great Epecilation. I am
txxs':erefegn:dg ;:e siheag occurrence that took place only o fow 25‘)'5 ofgb.

cognised ency guve ourrency to the report that thiore hs
Dot o icarhein esetlament. abput wia, detio m:)v,fdum‘ti? n}ﬁ
officials and the Government. Benches. this particular case, the
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news -agency being & subsidited agency.ands.generally .beingin e positdan
to vexp:geas {'}onmgmehhwiewawn..&heidy inspirafion, . certain ~people thought:»
that there must be sane truth behind it... 1t.masy not be kmown tg Govern~
ment that there are speculators who may go to any:extentiamd tale
advantage of the situation to exploit the people. Even on flimsy grounds,
they speculate in Calcutta, Bambay,.and Madcas. - 8q.1 beliewe that.ywe
should leave nothing here in this Bill that should in any way lead to
any speculation. As:l said,: it is. the business. of the executive: Govern-
mens,  and -in ‘this matter they should' be' properly advised by an expert:’:
Committee as to the ratio that should be fixed in the best interestg of
the country. As the Honourable the Finance Member said, thig question
was not 'directly at issue in this Bill.' 8o I do not-like to go inte-detsils.
This involves a very' interesting and essential question, namely, by
chaniging the ratio' how mueh we 'can hélp in the present depression. Soma
people think that by merely handling of this ratio properly, we can cure:
all ouriills. I am not a believer ‘in that extrémist school, though T know
that a large body of Indian opinion is on thdt side. To me the question
tukes this shape. By changing the ratio, we can certainly 'make our things
cheaper, but I think the real question is whether by changing the ratio,
we can -create s larger demand for .our produce. We can ‘mike our things
cheaper by lowering the ratio level, but we cannot create s demand if
there is over-production everywhere. 1 am thinking about the jute industry
in Bengal. We know that it is & monopoly produce of Bengal, but unless -
there'is a demand -for it all over the' ondp%‘veh"*Ghoth it is & mono+ -
poligtic. production ;of Bengal, we cannot raige its 'price’ level: I do not -
takg: it as a comelusive proof that .n -lower ratioalone will help us, put
I must ;also admig that there is- strong: opinionin ‘the country that, by "
handling ;this ratio question properly, it mby help in raising the 'priee *
level in this country.. But:es I said, I agreé to'la great- extelry with -thie
Finance .Memher that this ratio question is not 'a' live issue in this BillH
The. Bill will:eome into -force only 'mfter 12 ‘months and we are not in & -
burry to fix the ratio here' and now. I do not ses why'‘the Government -
should not. agree to a suggestion like the one eontaineq ‘in ‘my amendmént..
I not in wny way wish 'to  encroach on ‘the right ‘of Government to
fix that ratio, but.it is also certain that, in fixing the ratio, the Govern-.
meny should " consult, expert opinien. ' ‘Thg' only’ question is about its’
ratification by the . Legisiature.. ‘When- Government: ‘are  every day
becoming ~more. .and more demoeratic and want. to _b?"’ responsible or at .
least responsive .to publie’ opinion, ‘T think it'is‘to their. interests also to
see .that whatever they decide may have public support. Why should .
Government, think that the Legislatire o year hence will be 5o unreasonable’
ar to go directly against the decision of experta? Thig ratio ig certainly
:} question for experts to decide after going through the prog and consg of
e matter in detail: 8o I think it wil] not be going against the fundas

“’;eﬂ}tl}l PI'I:HOi_ples of ‘trhis Bill or even disturbing the balance of equilibrium
(S)irtilsmlgxlr]: ].n any ‘way if my amendment is accepted by Government.

'Mr; President (The Honourable Sir Shanmukham Chetty): Further

amendment moved : -

“““That in clange 40 of the Bi]l, for the words ‘not below one shilling .nd.. five pence. .
and.- forty:nine ‘sixty-fourths of a pennv “for & rupee’ the following be. gu’bshtpted : .

.itp ‘be annpunced by the Governor Goneral in :Council. aftet ¢onsultation’ with: experf.:
opinian 'in, the ganntry, at the time of ‘bringing{4his. Act) indo operatior: and: that "
shall ge placed subsequently before the Central Legislature for its confirmation’.’® .
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. Mr. President (The Honourable Sir Shanmukham Chetty): One amend-
ment fixing 8 lower ratio must now be moved. Mr. Raju may move his
amendment in the form in which it appears in smendment No. 266, . for

that is a better form.

Mr. B. Sitaramaraju: Sir, I beg to move:

for the words ‘one shilling and five pence and

“That in clause 40 of the Bill,
‘one shilling three pence and forty-nine sixty-

forty-nine sixty-fourths’ the words
fourths’ be substituted.”

_8ir, this afternoon we had s very eloquent speech and a very well
informed speech from quarters.where 1 least expected it. Sir, the speech
was from an Honourable Member who is nominated by the Government
of India. The speech was no compliment certainly to the Government of
India, but it is certainly a compliment to all the brotherhood of nominated
Members of the Government of India on the floor of this House, and I
have begun to feel respect from now even for the nominated Members
of Government in this House.

- Sir, while I appreciate all that has been said by my Honourable
frrenq. Mr. Sarma, 1 venture, however, to move this amendment, because
in this country at present, in the great controversy that is going on over
this very important question, there are three distinct schools of thought.
There are those who think that 1s. 6d. is not too high; there are others
who hold that 1s. 4d. ought to bo fixed as the proper ratio; and there are
again those who consider that the rupee ought to be left to find
its. own level. To these may be added all those Honourable gemtlemen
who dre anxious to leave this matter to be fixed at the time of
the actual operation of the Act. I have adopted the 1s. 4d. school of
thought. In adopting that, I do not venture to submit with any great
authority that the value ‘of the rupee at the present moment is exactl
Xla.' 4d., but.certaxnly it is not 1s. 6d. I am convinced of that. There c‘aZ’
be no question and there can be no doubt that 1s. 6d. is an over-valuation
of the rupee. But I consider that on an occasion like this, unless we fix
a definite value, we will be losing & very important cha,n'oe and I was
BL:;:;& iﬁgﬁ?ﬁ:s cK ppstpé)_uin§ n};utt_ers which can be remedied at the

e . . Again, Sir, I t ought that fixing the wal t 1s. 4d
would certainly be in-the direction of devaluati gh o because, s
1 have already stated, 1s. 84 was far too ;'1? ;lla uig oo sefovt iy
or.even less than that, but let us have onst B B ;-
%;;s;fu:eé:)ef it would :}t;for%_I to those par‘zgciﬁi:tightl:relsz's 45&21?10;“;&;3; :]1:2

] espouse in this House. 8ir, in saying that I i
fc?u tthe ls.;ge class of people called the .airi‘gultural ’lﬁug{zzrilgntﬂnsng}(
o mtry. T stated on the very first day of the debate on this Bill h v
i);;utll:t?fmgon If;f il‘:tl:: :vas a l(xllatter of vital importance to the agriclultu::i

) . ot my desire to repea '
3{:'3&3]‘/1 ﬂll"f'fmfl:‘c:: 'th:jsﬁl submitted ba?oret ttlﬁzedai-)io:i z}:)osfhi:r gs;&%t:
But this much I dgu:a; et?m’: tﬁeatmg them, nor do I propose to do so.
speak with such confidoner Lol ir}:e:};])'le lff?r whom I venture to rise -and
?‘;) them, when there is great m;ed for irlg gpse should l_uave Justice done
I'he greatest good to the largest numbeTP;)f‘ate redress in those quarters.

least ab ] ) P 1mb eople and
le to bear the strain is my ]ustxﬁcatiorlx) fop; an I;mnp;‘;?ili)tlzze v:?:isg:

of, the policy. It may be true that difficu es W come in, it may be

! ‘ at i in, i y
also true that there may be other Lchai;ahlt:w xh:flslédit n‘l‘;yl a'.lsl: b aﬁu ‘
el ; oet, | 8l80 be true
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that we may have to pay for any loss in some other directions; but still
1 say that you have to take into consideration the fact that here is more
than 75 per cent. of the population of this country who are suffering great
distress on account of your valuation and the needg of these ‘people,
people who are poor and least able to bear the strain, is amp}e considera-
tion for this House to give them the necessary justice. S8ir, when we
remember how this over-valuation of the rupee has created havoc, how
it has contributed to a great fall in the prices of the primary products of
the country, how great has been the distress which has been occasioned
by it, I think a move in the direction that I have pointed out of devaluat-
ing the rupee is urgently called for and there is ample justification for
doing so, because it will relieve a great number of people and will enable
those people to have at least a fair price for the articles that they produce.
Sir, it is not necessary for me to question the international morality of
persons who have gone off their gold and have depreciated their currency.
But when others are engaged in currency depreciation, why should we not
even get a proper value for our currency? But here my humble submis-
sion is and all that I want is that you cannot at the point of the bayonet
put a high artificial value on the rupee. Let the rupee have its fair
value and, so far as we can see, 1s. 4d. seems to be a fairly good value
as we understand it, and, if it is not less, let us have at least ls. 4d.
‘With these words, I move the amendment.

Mr, Pregident (The Honourable 8ir Shanmukham Chetty): Further
amendment moved :

“That in clause 40 of the Bill, for the words ‘one shﬂﬁng and five pence and
forty-nine sixty-fourths’ the words ‘one shilling three pence .and forty-nine sixty-
fourths’ be substituted.”

The discussion will now take place on all these amendments and the
original question.

Mr. J. Ramsay :8cott: Sir, I support Mr. Sarma’s amendment. -All
it really attempts to do is to prevent Government from speculating—specu-
lating that the ratio of today will be the same a year or 18 months hence
when the Reserve Bank comes into. being.. .There is no apparent reason.
why any ratio, any more than a Governor, should be mentioned at the
present moment, and if the answer is that putting in no ratio in the Bill
will -encourage speculation, then my reply is that speculation will occur.
and will always occur whatever the ratio is whenever there is a fall or
rise in foreign exchdnge. For my purpose, I want, as Sir George Schuster
claims he wants, the maintenance of the status quo, neither more nor
less. Let me read to you what the Honourable the Finance Member said
on this matter:

““This Bill picks up the provisions of the existing law. It has to do so. Whatever
we do, we must make it clear that the provisions of the existing law are going to
continue, ‘and, if we were to adopt any other course, we should he grossl jeceiving
the public, because at present we have not the slightest - intention of altering the
provisions of the existing law.”

Now, let us see what is the existing law. There is no Statutory upper
point, but only a Statutory lower point in terms. of sterling. The law
applicable to this matter is laid down in the Currency Act of 1927 which
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[Mr. J. Bamsqy Soott.]. s buving oblicfibts wis -
Y -bullion - standard as far as the buying obligafion was '
goo::m *:)ﬁtg:d:t:;}um exchange standa:rd in l"ef?eertrlncz :g Zlégageﬁm ghoblf-r )
oernec, X words, the upper point was in , Id which the
aaven;mi:tomrmok»to buy Eil;) Rs. 23-'3-104per toip of fine gold,d tV(:’lbh
the snapping of ‘the. link’ with gold, this upper. Pom_t hauaA ,(ieqse_ %) be .
effective. There is, therefore a lacuna with the Currency. <Iz a8 a bagis
for-an ‘upper point in terms of sterling. While the present law. gives ﬁx];o §
upper point i sterling, the Finance Member seeks to smugglehm e
upper -poiné ‘through- clause 41. This means undqubtedly that he goe;l .
beyond:the - provisions of the existing law, and I will put a plain and
simple \question for & categorical answer from the Honourable the Finance -
Member.- How do you justify, in the light of these facts, your claim that
you-have not the least intention of altering -the existing law? It is on
this claim that the Honourable the Finance Member ha_s; bolstered up h{g
plea that we are only discussing .the Reserve Bank Bill and that this
Bill has nothing to do with the ratio. It is by this plea that you have:
go$ round a good few Members of this House. Now that they know the
real .facts, I hope that they will realise that they have been misled on

the ratio question.

Sir, I want no ratio mentioned in the Bill, and" for my purpose 2.,
ls. 6d., 1s. 4d., or 9d. are equally wrong.

- : N PR I PRUPRE -+ #1Ehel A V- 4

I would like to remind the House that in March, 1927, when ir Baail, .
Blackett introduced his Currency Bill, he stated that it was intended to be
operative only during the interim period between the time it was pasged
intdf'law andthe time when the Gold Standard. and ‘Reserve Bank Act'wes,
to tome into operation.” The future of ‘the Indian' Currgncy,. has to .bg -
regulated by the provision of the later Act. This Bill was, therefore, only
& transitional .measure. :

The transitional measure became law in March, 1927, or 'n'e’a'rlj geven
years ago by the small majority of three, by 68 votes to 65, and it is
now- being atbemipted to make the Reserve Bank reBpoiAbYS Foir $he Vtradihi-
tional measuts-of ‘1s: 84! - ’ R o

What does ithe new Bill 8ay? The ‘Preamble starts-awsy' with the
assurance -that the Bill will ‘operate the currency and-eredit:of $he country 7
to'its advantage.  The advantuge of Indin, mark you; Bir: The preamble
further states thet, in the préesent: disorganization of the ‘monetary systenis
of “the world, 1t i8 not possible to deterinine: whet will be guitablé as &
permanent basis for the Indian monetary system. Read further, Sir:

Tt is expedient ‘to make tempotary provision on the basis of the existi netafy '
system and to leave the question of the monetary standard best su?tee;f Blimﬂ‘g;:@;ot be "
considered when the international monetary position has become sufficiently clear and
stable to make it possible to frame permanent measures.’’ .

Now, Sir, I ask you, if a transitional measure has been in force for-
seven years, how long will a “‘temporary provision” be in :xi:ntenzz‘;’e for

The question of the monetary standard best su “to India i
091}9‘&.0"’0& wheh f'the_'!ntétn'&ﬁonbl‘i ‘mohetary ohitlig:‘iv‘ $as Iggizr;i ‘t:u&?-m:
ciéhily clear and’ stable to make # porsibile co’g-dmépbhh thatient' heasuras
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A temporsry makeshift during a crisis, but I -might say. that the
possibility of the attainment of a stability : Utopia is as far off today as it
was in Moore’s day.

Now, let us see what the Guardians of our Finance have said. Sir
Samuel Hoare has openly stated that there is no intention to alter the
ratio, and Bir George Schuster said that:

“If we bad thought that our introduction of this measure was to be made an occasion
for attempting to revise the present position, we ghou]d never have introduced the

Bill at all.” ~ .

Our transitional and temporary measures have, therefore, in spite of
all Government’s previous statements, become unalterable as the law of
the Medes and Persians.

Sir, with all the convulsions in the economic sphere, one would have
thought that the Government would have made an inquiry into the best
rate of exchange in the best interests of India, but I have seen no sign
of Government taking such & step, but in an arbitrary manner they have
put forward ls. 6d. and have said that there is to be no argument about
the matter. Further, the Honourable the Finance Member has said that
we do not seek to get any new confirmation of that ratio from the
Legislature. It was well that he said so, for this Assembly is in no mood
to repeat the blunder of 1927 and to put 1s. 6d. again on the Statute-
book. 8ir, the Honourable the Finance Member dare not put the currency
question before this Assembly, for although it was carried in 1927 by
three votes, it has proved so disastrous to the country that & lower ratio
would be carried by a large majority.

Sir, I saw in the Statesman, the talk of an Economic Conference urging
stability of exchange within the Empire. I would welcome such a Con-
ference and Empire Reciprocity, but only when India has an exchange
suited to her best interests and the same powers to adjust her exchange
as any self-governing dominion. India within the Empire is at a great
disalvantage today as since 1914 her exchange has appreciated, while
dominions like New Zealand, Australia and Canada have depreciated theirs
over twice as much as the depreciation assistance India gets from the
depreciated pound. Australia has been quoted before, and the Honourable
the Finance Member has said that there ig no comparison between Indian
and Austrslian conditions. Australia felt the depression first and felt
it worse than India; yet, in a short space, by courageous banking, depre-
ciated exchange and drastic cuts in (fovernment expenditure, it has
regained solvency and in ite 1933-834 budget last October remitted 7%
million pounds of taxation, that is 10 crores in Indian money. What can
India show?—a small increasse in railway earnings of probably about a
crore and a half and a decrease of five to six crores in customs receipts. There
is no hope of the remission of the 5 per cent. cut or 25 per cent. Income-tax
n'the 1934-85 Budget, unless India has a windfall which perhaps might be
realised from the capitation grant refund to India which, according to
rumour, amounts to four million pounds.

The Australian Prime Minister in his recent budget speech in October
said :

“It is clear that it will not suit Australis, as a dehtor country, for sterling to be
over-valued, when the time comes to link up agwin with gold. hatever the United
Kingdom may decide to do in. this r t, it is important that we should retsin our
own right to fix our monetary unit at the point which is consistent with our own price
level at the appropriate time. According to the course of world events, this may be
late or early.............., There is no reason to suppose that any decision will have to be
made in the near future.”

r
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India must have the same right. v

Sir, there is a strong demand from sll sections of the House for an:
immediate currency enquiry, and I hope that the Honourable the Finance
\fember will agree to this, and will forward the dpbate to the Secret-sty of_
State to show how strong public opinion is in this country.

I would go so far as fo say that it Sir Basil Blackett had been asked
to break his journey on his return from Malays and spend s week im
studying the relevant data,—it would not have taken more than a week;
the matter is so simple,—I have not the slightest doubt that he himself
would have recommended that the rupee be devalued. The best argu-
ment against the Blackett ratio is the Bluckett Book ‘‘Planned Money .

Sir Basil Blackett in Malaya said, we ought to impress on Government.
the ruising of prices in India, and, Sir, I ask, what have Government done,
and what are Government doing, and what do they intend to do?

You, Sir, must have realised that we are fuced with the prospect of a
further decrease from customs receipts in the 1984-35 Budget, and yet the
Government of this country do nothing. o ‘ v

1 suggest that if the Ottawa Preferences have proved a success in
stimulating the exports of certain exports, how much greater would be
the effect of an all round 12} per cent. preference wﬁch would cast.
Great Britain nothing. ' A

Before concluding, I may mention that I have the support of the three
Chambers of Commerce in Cawnpore which represent the commercial

interests of the United Provinces which is no small province containing
ag it does a population of nearly 50 millions. o

Mr, K. P. Thampan: 8ir, I have great pleasure in supporting the motio
nlmde by my iIonm;rable fr%end_, Mr. Sarma. You will 312;. 'Sir.g that I hdv‘;
also given notice of a sim.i ar.amendment., namely, No. 262 on the Otder
Paper. Though the wording is slightly different, in essence they-hbre hoth
more or less the same. I will, therefore, content myself with supportiag

the’ motion of my Honourable friend
the moion y nd, Mr. Sarma, and not move my owun

Cluuse 40 of the Bill wants to perpetuate this 18d. ratio. It i

: 1 . B 4 ] :
ugnutted fact and there is no use shutting our ears to the cryainothe cotl::\t:;
t i;.t the 18d. ratio has worked havec and that keeping up this artificial
velue of the rupee has been ruining the country and is still bound to

create irreparable loss. I wish to take up the view point iculturi
> ‘ ) of th
aqn this subject smd I will deal only with that aspmf:; of the qﬁezfggl.mnm

The price of all primary commodities in that part of

thzomﬁs from has been reduced to one-tb.i,rd.]:| 'Pgd'dy \fvat,zlesgﬁi‘ilntrzthgg?
an Rs. 60 o cartload: it i6 now only Rs. 20 a cartload. S'imglarl "thq

pmtse of cocoanut also which wss between 45 and 50 rupees for a thgﬁsahg

ﬁ" 8 1snnow only 15 rupees : pepper, ginger, cardamom and other produces
ave all come down to one-third of their previous values. The price of

commodities is now much less than th ivati

thetcoqdﬁtiﬁp of the masses has beconfec:gzo(;i&l;tl;gg:ll;a:nd'ﬁ: ell;ifsor:o'
ggz n:::t; imri :vll:gahm the shape of jewellery. That sceounts for the
depressing the Gov:;:xmmo‘:;: g gﬁig'o: hougl.l thg.ghqggpmic position 1s 40
opre e Government are going on merrly with puttic 2

st Roberonst bas b tsodused i e s o Seiom
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in Madras. Though it is not a matter relevant to thé' subject under dis-
cussion, it has to be stressed. Land revenue, I know, is a provincial subject
and it is no use wasting my lungs over it in this Assembly, but, all the same,
as & 'landholder and an agriculturist, I feel it my duty to express wherever
possible my grievances. The position so far as all the colonies and dominions
are concerned is that they have increased the prices by depreciation of their
currencies. Australia has done it; Canada has done it; South Africa has
done it; New Zealand has done it; everywhere where sterling is adopted as
the standard of currency, there has been depreciation of currency. In India
alone, it is the other way. The rupee is overvalued. So far as the agri-
eulturist is concerned, the develuation of the rupee means more money for
his produce: he has to pay to meet his demands less in terms of his com-
modity, less for the interest on his debt. less for his assessment: and he
gets more for purchasing his necesraries of life. such as salt, kerosene oil,
cloth, etc. His purchasing capacity is increased, and consequently the
position of trade also improves.. It is u blind policy to shut our eyes to
these aspects of the question. The sttitnde of the Government is indefens-
ible. No other country will tolerate it. In this eonnection, I would invite
the attention of the House to a speech which was very recently delivered
by Sir Basil Blackett in Malaya. I find in the copy of the Hindu of
December 10th, a verbatim report of his speech. BSpeaking about the
necessity to raise prices, he says:

“Tt is a curious thing that almost everybody all over the world agrees that
what is most desirable at the present moment is an all-round rise in wholesale prices,
but it is quite unusual for economists to agree as to how it is to be done. 1 always
hate being called an economist, but people will call me one. However, the sto
that I am about to tell you is against the economists, not against me. It
is said that where six economists are ﬁ_athered together there will be seven opinions
snd two of them will be Keynes. Nevertheless the statesmen and politicians all
over the world do agree on this one point, that it is desirable that prices should
be raised............ The British Government has consistently said over the last two years
that the one thing which is most important, and which is receiving their most earnest
and careful attention is the problem of raising prices. But they always say that they
are never going to do anything about it until something else has happened that
won't happen—until the gold countries do something, until one of the hundred geod
reasons for doing nothing or all of them are out of the way; and so the Britisn
Government has gone en saying that it is of urgent importance, to puwl up our socks,
and pull up prices, but it has done nothing. . . . . .

But it has always seemed to me even more extraordin that countries such as.
Australia and New Zealand—and 1 may add, Malnyl,—conn:rrgea dependent on l%fﬁ;
&e Priges of whose primary commodities are dependent on sterling prices, have nof.

'en ~More vpcil in pressing upon the British Government the importance of realty
doing something about raising prices. If it is important from the view pqint of nn-
eomployment &) trade in England, that 'prices should be raised, it 1 very much moré
wgor‘t;snt from the view point of the Indian ryot, the producer of rubber in Malaya,
gﬂt"f‘% producer of wheat and wool in Australia. that sterli prices ghould rise.
Dav p mr::d producers should ‘get a larger return in terms of thelr own currencies
el théir debte—particu! rly agricultural indebtedness—shonld be reduced to
—dew ere moarer the’level at which they stood when most of them were incurred

vring the boom period which ended in 1639.”

That is what Sir Basil Blackett. 1 i inj
the ressing S pricen, ool B kett. our late Finance Minigter, says ahout

dwf’; Leslla Hudaan (Bombay: Europesn): Dogs he sey how it is to be

Mr. X. P. Phampan: My Honourable friend can read the speech and
ﬁnrﬁ: for himself, ﬂv‘ety word of that speech is equally dppltil(?:ablg to Ing?d:
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The point is made by the supporters of the present ratio that,_ in view
of the large home remittances, the present rate ought to be maintained.
The amount of home remittances, as I said this morning, comes to about
£50 millions a year including our commitments to the Secretary of Btate
and the invisible exports. Of course, there may be a saving of a few crores
on thut account. The question cannot he judgea purely from that narrow
point of view. 1t has to be judged from a wider perspective and what I mav
call, for want of a hetter word, a national. perspective wherein ‘we should
ree that the people, particularly the masses, have greater purchasing power.
netter prospects for trade and employment and greater movement of goods
throughout the country and consequently better railway returns and & more
satisfuctory national budget. That ought te be the proper criterion: the
other is not the proper outlook. The average value of our foreign trade
during the last three vears has been about Rs. 300 crores, but look at the
internal trade, the value of agricultural and other productions of this
country put together. At a modest estimate, the internal trade is about
Rs. 5,000 crores, while the value of our total productions comes to about
Rs. 15,000 crores. Now, compare the two and judge the immensity of the
harm done to the country.

The Honourable the Finance Member said that the necessity of inserting
the ratio clause in this Bill was only a subsidiary one and it arose only as
an incident of the Reserve Bank Bill; in other words, the ratio was not the
main issue of the Bill. He said, he had no idea to revise the present ratio
and get any new confirmation or sanction of the House so far as that was
concerned. He said that, for the Bank to function properly, there must be
provisions fixing the upper and lower points of exchange. The jidea ‘is
according to him, only to embody the present law in the Bill. I take it
be is sincere in that respect. Pointed attention has been drawn by Mr.
Barma and Mr. Ramsay Scott, who preceded me, to that aspect of the
-question. If the intention is only to incorporate into this Bill the present
law, there ought to be no difficulty in accepting Mr. Sarma’s motion. 8o
far as the selling price is concerned, it only says ‘‘according to the law for
the time being in force when thig Act comes in force’’. That is exactly
what the Finance Member also wants. It is only with regard to the buying
rate that there is some trouble and contreversy. According to the Currency
Act, there is no obligation on the part of Government to buy sterling. There
is only provision for buying gold. TPerhaps there was no necessity to provide
for it, for no sane man would offer it at a loss. Clause 41 contemplates in
the words of my Honourable friend, Mr. Sarma, to fi'! up the lacuna, and
the propossl is, in the words of my Honourable friend, Mr. Scott, to
smuggle in a provision for that purpose. In fairness to the Assembly, the
Finance Member ought not to do that in this indirect way without making
it & main issue as he still persists that his purpose is not to fix Btatutorily
the upper point for the ratio, but only to incorporate the present law. If
the proposal of my Honoursble friend, Mr. Sarma, is adopted, and that is
what I and some others plead for, it only means that, so far as the fixing
of a rate for the buying of sterling is concerned, Government will have
to come to this Assembly on the eve of the Act coming into force, and
get legislative sanction for it. If, on the other hand, the Government have
any other ulterior motive in briuging forward this proposal, then' that is
thing which some of us will not allow. It is up to the Honourable the'
Finance Member to give us a satisfactory answer. Really we are asked
by the Government with a pistol pointed at our head: *‘You accept this or
reject it. In the latter event, you are not getting any reform at ail.’”’ That
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is very unfair, and perhaps too large an order for us to obey. 8o far as
the non-official Members are concerned, we have to judge the whole thing
from the point of view of the interests of the country. It is on this aspect
of the Bill, namely, on the ratic clauses, more than on anything else that
the welfare and destinies of 350 millions of this country depend, and if, by
any unwary action on our part, the poor people of this country are made
to suffer, we will not only not justify our-existence here, but also, as sure
as anything, damning ourselves.

Before I conclude, I will refer to a paragraph from a book which was
recently written by Mr. A. D. Shroff, the banking expert, called ‘A Study
of the Reserve Bank Bill’". At page 41 he says:

“If the economic well-being of over seventy per cent. of our povertystricken
countrymen which hangs upon the immediate raising of the prices of primary pro-
ducts can, in the opinion of the Assembly, be sacrificed as a price for buying a Reserve
Bank to bolster up the 18d. sterling ratio, the responsibility for the ultimate ruin of
our agriculturist shall lie heavy on the heads of our legislators.”

Sir, I wish to repeat that sentence again and again, but I do hope
Honourable Members have already realised the gravity of the question and
there is no need for that:

“Let them also not forget that under the White Paper proposals any amendment
of the Reserve Bank Act in future will require the previous consent of the Governor
General and the present opportunity, if missed, may never recur.’

I sppeal to all the non-official Members of this Assembly, to whatever
Party they may belong, to give due consideration to this aspect of the case
aund discharge their duty purely in the interests of their country. Sir, I
have no desire to take up the time of the House any more, and I have
done.

STATEMENT OF BUSINESS.

The Honourable Sir Brojendra Mitter (Leader of the House): With your
permission, Sir, I desire to make a statement as to the probable course of
Government business in the week beginning the 18th December. You, Sir,
have directed that in that week the House shall sit for the transaction of
official business on the 18th, 19th, 20th, 21st and 22nd December. The
business on these days will be the consideration of the unfinished Agenda

in the order in which it appears on the paper today.

The Assembly then adjourned till Eleven of the Clock on Monday, the
18th December, 1988.
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